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LEGISLATIVE ASSEMBLY.
Wednesday, 3rd April, 1935.

The Assembly met in the Assembly Chamber of the Council House ab
tEhlpxen of the Clogk, Mr. President (The Honourable Sir Abdur Rahim) in
e

QUESTIONS AND ANSWERS,

BoaLES OF PENSIONs FOR THE INFERIOR SERVANTS IN THE EMPLOY OF
THR GOVERNMENT OF INDIA, Posts AND TELEGRAPHS, ETC.

1388. *Mr. T. S. Av!nuhil.lngam Chettiar: Will Government state:

(a) whether it is a fact that the scale of pensions for the inferior ser-
vunts in the employ of the Government of India, Posts and
Telegraphs, etc., retiring on the completion of their services

e is Rs. ¢

(b) whether t.hls acale was fixed about haif a century 8go;

(c) whether such inferior servanbs are now granted pension equivalent
to half their average pay by some Provincial Governments;

(d) whether it is trus that the scale of pension of the higher services-
have been révmdd owing to me in pnces, :

- (e) it g0, why the scale of penslone of the inferior servants have not'
been evxsed and

® whe,the: Qoy,arp nt gre now prepared. to, conslqe: the neceagity
for. rgmu;g e goale of pann}zn of the inferior servents ip

eir employ ? ,

Mr. G. V. Bewvor: (s) Yes, except that, u.qur Article 481 of ,thg',

Civil Service Regulations, certam classes of inferior servants are entitled
10, higher. fpprwonls than"Ba. 4 w 415 all. pensions -have ulso
been given & temporary mcreqse during  the last .years.

- (h) Yes.

(c) Only by one Local Government, viz., the Government of Bombay.

(d) Yes, some years ago, mainly owing to the general rige in the cost
of living.

(e) and (f). The question of the revision of the pensions of tnferior
gervants under the Central Government has not been taken up owing to
tl.e ‘unfavourable financial conditions. As prormsed by the” Honoutable
the Yinance Member on the 9th Mareh, 1985, in reply to Mr. N. M.
Joshi’s’ motion on the demand undet the head ‘Indian Posts and
Telegraphs Department (including Working Expenses)”, it will be given
early and sympathetic consideration.

M, T. 8. Avinaghilingani OChettiar: Will 1t be considered before the
end ‘of thd ﬂnanclal yea??
T (3458) A
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Mr. G. V. Bewoor: The Homourable the Finance Member promised
the other day that he would tuke it up as soon as possible.

Mr. 8. Satyamurti: What is roughly the financial commitment which

is likely to be incurred, if these inferior servants are given Rs. 8 instead
of Rs. 4?

Mr. @. V, Bewoor: That has not been ealculated. If the Honourable
Member will put down a question, we will work out the figures.:

SEOURITY DEMANDED FROM NEWSPAPERS BY LOOAL GOVERNMENTS.

1389. *Mr. T. 8. Avinaghilingam Chettiar: (a) Will Government state,
when security is' demanded from newspapers, or when it is forfeited, whether
the Local Governments uct by themselves or they do so in consultation with
the Government of India? :

(b) Have Government laid down any rules for the guidance of Loca
Governments in the interests of a uniform policy ? If so, will Government
lay the rules on the table of this House ?

fx ,

The Honourable 8ir Henry Oraik: (a) T invite attention to thé pro-
visions of sections 8 to 10 of the Press Act. The Government of India
are not consulted before action is taken under those provisions.

(b) The Government of India have issued certain general instructions
to Local Governments in regard to the administration of the Press Act,
the general purport of which was that while the Act should be so udminis-
tered as to achieve the object for which it was enacted, care should be taken
to see that no undue hardship was caused in cases in which the Local
Government were satisfied that the newspaper or press ~was not likely
to offend against the provisions of the Aet. Tt was also suggested that
admonitions or warnings should be given in suitable cases, and that editors
and others should be able to obtain advice from an officer of Government
if they so desired. As these instructions are confidential, I regret, I
cannot lay a copy on the table.

Seth Govind Das: Will the Honourable Member tell us whether all
the doposits which were demanded at the time of the Civil Disobedience
Movement and are still held by Government have been returned to the
various papers? :

The Honourable Sir Henry Oraik: I have said, Sir, that it is & matter
for the Local Governments to consider. I cannot possibly answer all
questions concerning the Local Governments.

l
Mr. 8. Satyamurti: Have Government given any instructions that,
8¢ far as newspapers and presses who do not print matter likely to incite
to violence to person or property, Tocal Governments are not to take eny
action?

The Honourable Sir Henry Oraik: I have said. Sir, that instructions
are to the general effect that undue hardship is mot to be caused in
cases in which the Local Governments are satisfied that the mewspaper
or press is not likely to offend against the provisions of the Act.
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Mr, 8. Satyamurti: I am asking,” Sif, whether in those instructions
any reference has been "made to distinguish between newspapers and
newspapers, on the basis of their inciting the readers or  mot inciting
them, to acts of violence?

The Honourable Sir Henry Oraik: The security is demanded when the
declaration is made. That is usually before the newspaper is published,
and the District Magistrate uses his discretion whethker to demand security
or not. The purport of our instructions is that he should use his discre-
tion so a8 not to cause hardship to a paper or press which he thinks is not
likely. to offend against the provisions of the Act.

Mr. S. Satyamurti: I am asking, Sir, with regard to the subseque®
proceedings about the forfeiture of deposits, whether there are any instruc-
tions directing the. Local Governments not to take action, unless they are
satisfied that the newspaper or the press is propagating matter which is
likely to incite people to violence, to person or property?

The Honourable Sir Henry Oraik: The security cannot be forfeited unless
the newspaper has offended agains{ the Act.

Mr. 8. Satyamurti: The Act is very comprehensive. I am, therefore,
asking whether instructions have been given by the Government of India
to the Local Governments to restrict the scope of action to cases where
there is definite violence being advocated ? |

The Honourable Sir Henry Oraik: No, I don’t think so.

Prof. N. G. Ranga: Have any fresh inetructions been sent after the
withdrawal of the Civil Disobedience Movement?

The Honourable Bir Henry Oraik: Not so far as I am aware.

Mr. 8. Satyamurti: Has any officer been appointed by the Local
Government to advise. editors of newspapers to the knowledge of the
‘Government of India?

The Honourable Sir Henry Oraik: Yes, Sir. ,
My, 8. Satyamurti: In what pfovincels have such officers been appointed ?

The Honourable Sir Henry. Craik: I cannot say off-hand, but certainly
in some provinces, to my knowledge, such officers have ‘been appointed.

Mr. 8. Satyamurti: What are the duties of such officers?

The Honourable Sir Henry Oralk: In this particular respect, the duties
of these officers are to advise the editors when they come to them for

advice.

Mr. 8, Satyamurti: Do they submit articles or letters to them before
publication, and get their approval? Do the editors or other people who
are responsible for publishing matter, either in the form of newspapers
or pamphlets, submit that matter for the previous approval of the officer
mentioned by the Home Member, and get his approval or advice? :

A2
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The Honourable Sir Henry Craik: I cannot say whether that is the
gqur&l pruti e, but I have known cases where that has been done.

Mr. 8. Satyamurti: Do Government approve of this kind of pre-cersor-
ship in this country? ' '

‘The Honourable Sir Henry Oraik: It is purely voluntary; it is not
pre-cénsdrship of 'a compulsory kind.

Seth Govind Das: The Honourable Member just said that securities
are demanded before the newspapers are published, but is he aware of the
fact that from certain newspapers security was demanded at the time
when the papers had already been in existence when the Civil Disobediendé
Movement was in progress, because certamn articles contained in those
@wspapers were considered to be objectionable? Under the changed
circumstances, don’t Government think it proper that those securities
should be returned now to the papers from whom they were taken?

The Honourable Sir Henry Oraik: It depends on what line the news-
papers are taking now.

PERSONS CONVICTED IN THE BURMA CONSPIRACY CASE IN 1816 AND
SENTENCED TO TRANSPORTATION FOR LIFE.

1390. *U Thein Maung: (a) Are Government aware that Babu Amar
Singh, 8. Kapur Singh, Mr. Kirps Ram, Mr. Mustafa and Mr. Harduts
Singh, were convicted in the Burmah conspiracy case in 1916 and sentenced’
to transportation for life ? '

(b) Are the above mentioned persons still undergoing their sentences in:
the Andamans? '

(c) Is it a fact that persons sentenced to transportation for life are gene-
rally released after 14 years?

(d) Are Government prepared to give reasons for not releasing the above

mentioned persons, even though they have undergome their semtence for
. more than 18" years ?

(e) Are Government prepared to consider their case for release ?

(f) ‘Will Government please state the number of those petsons who werg
sentenced to transportation for life ir 1916 and haveé not béen reléased
up to this time? o

The Honourable Sir Henry Oraik: (a) Yes.

(b) None of these prisoners is in the Andamang. Amar Singh, Kirpa
Ram and Hardit Singh are in jails in Burma. The other two have been
released. | : ‘ B

(c) and (d). A sentence of transportation for life is acbually a sent-
ence for life and its limitation to a period of years is a matter for the
Local Government concerned. There are executive orders directing the
consideration of the cases of prisoners serving sentences of transportation
for life in a jail in India at the end of 14 years, but it is for the Local

Government to decide whether at the end of that time he should be
released. '

(e) The cases of the three prisoners who are still in jail will again
be condidered in due’ course by the Local Government.

(f). The. Honourable Member presumably refers to the prisoners sent-
enced to transportation for life in' the' Mandalay conspiracy case. If so,
only these three prisoners are still serving their sentemies. © K

[
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-Sardar Sant Singh: May I know if there is any dther ‘ense on record
where a prisoner was sentenced to transportation for life and was not
veleased after 14 years except in the case of these pohtlcal prlsoners?

The Honourable Sir Henry Oralk: YeS, I am aware of many other
cases. '

Sardar Sant Singh:. Msv 1 request the: Honourable Member te quote
any. such cases?

‘The Honourable Sir Henry Oraik: There are certainly certain prisonefs
eonvicted in 1919 in the Punjab.

Sardar mt Blnlh They are the same political priscneis.. I want to
know whether non-political prisoners convicted of murder, for instance,
have ever been detained after 14 vears of their nnpmonment?

The Honourable Sir Henry Oraik: I recognise no dlstmctlon between
political and non-polifical prisoners.

Sardar Sant Singh: The distinction, I may say, is very clear. Those
who ure convicted of offences connected with political disturbance are
political prisoners. Is there any case in which a man was convicted of
an offence like murder in an ordinary trial and was detained for more than
14 years?

The Honourable 8!1' Henry Oraik: Yes, many.

Sardar Sant Singh: I would like my Honourable friend to quote a
single ease. "My pusxtmn is ‘that there is not a single case of that kind,
and the Government urc vindictive in the cose of Onlv these prisoners
in question.

The Honourable Sir Henry Oralk: No. The Honourable Member is
misinformed. I know of many such cases.

Sardar Sant Singh: I would like the Honownble Member to luy on the
table of the House any case in the Punjab, where & man, who was
sentenced to transportation for life in an ordinary case, was detained
after more than 14 years?

The Honourable Sir Henry Oraik: I can obtain the information if the
Honourahle Member wants me to, but I can assure him that I personally
know of cases in which I myself as a Member of the Punjab- Government
had to pass orders.

Bhal Parma Nand: Is the Honourable Member aware that in a similar
case, the Lahore Conspiracy Case, one man having the name Parma Nand,
has undergone imprisonment for 20 years now, having been convicted in

1915, and it is now 19385, and he is still in the Lahore Jail and he has
not yet been released?

The Honourable Sir Henry Craik: That does not arise out of thxs
question.

Bhal Parma Nand: But the case was similar,

Sardar Sant Singh: Will the Honourable Member be pleased to stafe
what were the reasons that led the Government to release some of those
who were convicted in the same trial on similar grounds, and why these
people are being detained ?

The Honourable Sir Henry Oraik: Because the oﬁences committed hy
the persons released were of a less heinous character. g



3460 LEGISLATIVE ASSEMBLY, [8RD APmmL 1085.

Sardar Sant Singh: Is it not a fact that they were' convicted in the
same trial, and they were given the same sentences by the presiding
tribunal? -

The Honourable 8ir Henry Oraik: I cannot say that they were all given
the same sentences, but they were all convicted at the same trial.

Sardar Sant Singh: Is it or is it not a fact that those persons who
are now in thc Burma Ccnspiracy case were convicted on the same
ground, and this Burma Conspiracy case was a part of the Lahore Conspi-
racy cases, and these persons were charged with the same offences and
they were convicted. though by different tribunals, of the same offences,
but committed at different places? ’

The Honourable Sir Henry Oralk: The offences were committed in
different places and the two trinls were held separately, and ‘I do not
see how the Honourable Member can say it is one and the same case.

NOMINATION oF “Y ” CADETS To THE DEERA DUN ACADEMY.

1391, *Mr, N. V. Gadgil: (a) With reference to the reply given to part
(d) of the starred question No. 628, dated the 5th September, 1983, will
Government please state in how many ecases the Officers Commanding
of different units, with which the so-called ‘Y’ cadets selected by the Army
Headquarters have been working, have not since then recommended them
for nomination to the Dehra Dun Academy and in preference to them
have recommended their own nominees ?

(b) On what grounds did the Officers Commanding recommend their
own nominees in preference to the nominees of the Army Headquarters and
what were the comparative educational and other qualifications ?

(¢) Who were nominated from the Army for the last two Sessions for
admission to the Academy and from which regiments? What were their
ranks and their educational and other qualifications ?

(d) In how many cases have the Officers Commanding of units totally
eondemned and withdrawn the special facilities provided for such ‘Y’
cadets, and who are they and what are their educational and other quali-
fications and the age at present?

(e) Are Government aware that the predecessor of Colonel Mallock of
the General Staff Branch, Armyv Headquarters, was of the opinion that
the seleotion of candidetes for ‘Y’ cadetship should be made by the Army
Headquarters as a result of the competitive examination held for the Aca-
demy, and such a proposal was then accepted and candidates were selected
for affording them special facilities for trsining in the ranks?

(f) Are Government also aware that on the assumption of the charge
by Colonel Mallock, instead of the abovementioned procedure, he got his
proposals to permit the Officers Commanding to seléet any man for the
grant of such special facilities for training im the Army accepted and thus
gave the Officers Commanding all powers of recruitment for King’s (Indian)
Commission?

(g) How many men of the regiﬁxent to which Colonel Mallock belonged
before taking this appointment at the Headguerters have been admitted
to the Academy under these revised orders and what were their qualifica-
&ions? ' ' '
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013 Are Government further aware that as a result of the change men-
tioned in (f) the Officers Commanding began to take the sons and relatives
of those. officials' only who were directly under them?
. (i) Are Government also sware that in this way many deserving and
highly educated persons, particularly non-Jats, are debarred from entry,
to the Army? . . o

(j) Are Government also aware that many a time many of the Jat fami-
lies who have not got any of their men in the Army are also debarred from
entry to the Army, even though their sons may be well-built and fit all
round for Army service ?

(k) Are Government also aware ‘that as a result of this sort of diffi-
-eulties in the way of general public, this service is being monopolised by
a few families only ?

(1) Are Government prepared to appoint a small Committee of this
House to suggest some means whereby every suitable candidate may have
a fair chance of entry to the military service through a central body which
may make the selection of ‘Y’ cadets and control their training? If not,
why not ? ' '

(m) In case Government are not prepared to appoint a Committee are
they prepared to consider tha advisability of controlling the recruitment of
‘Y’ cadets themselves by way of recruitment through the Army Head-
quarters and select the best hands from the ranks of the ‘Y’ cadets for
admission to the Academy? If not, why not?

Mr. @G. R, F. Tottenham: (a) and (b). The collection of the detailed
information asked for would entail considerable time and labour, but 1
can inform the Honourable Member that the whole of the 1930 batch
have alrendy entered the Academy and of the 80 who were specially
enlisted in 1931, seven have secured cadetships, four were discharged at
their own request, ten have been definitely dropped as being unlikely to
make efficiont officers and nine are still serving and have a chunce of
securing a cadetship in due course.

(c) The names have already been published in the Press, but I lay
a statement on the table.

(1) In no case have the cadets in question been denied the facilities
promised to them, but, in accordance with an undertaking that 1 gave
in the Assembly in 1983, ten of them have been told that they would
never be likely to sccure a cadetship and might be wasting their time if
they stayed on in the hope of doing so. These ten were given the option
of continuing to serve in the ranks of the Army or of taking their discharge
50 as to seek other employment. Their names and ages are given in the
statement which I lay on the table.

(¢) and (f). The Honourable Member is under a complete misappre-
hension in suggesting that there has been a change of policy and sttribut-
ing it to the staff officer whom he mentions by name. As I have frequently
explained before, the ‘“‘Y’’ cadets, on whose behalf he is interested, were
young men who had failed to pass the open examinations in 1930 and 1981
and who were then given an opportunity of redeeming their failure by
enlisting in-the Army and standing their chance of securing an Indian
Army cadetship. This procedure was followed, as a special case, in order
to supplement the. supply of Indiap Army cadets until experience showed
whether the full number of suitable candidates could be secured from those
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normally serving in the Army. ‘It wae desided not to-'l\epait\th"o(ripeﬁ-
ment aftér-198%; i.¢! before the staff officer in question joitied the: Gepbrdl
Staff Branch; but, apart frém this thére has been no change of system.

(8)Fwo. " Their - qualifications were the samie as those of other Indiap

Army eadéts;: -

(h) to (m). No. As stated in reply to starred question No, 82 on

Febtuary the 5th, the allegations

are entirely baseless and Govern-

ment’ are satisfied that the present methods give all suitable candidates
‘d fair chanee of securing a cadétship &t the Acadenmiy. '

Indian Army Cadets admitted to the Indian. Mili

ilitary. Aoademy, Dehra Dum, for the terma

commenoing on the 24th August, 1934 and 31st January 1935 showing rank and wmit,

vide part (¢) of starred question No. 1391.

Rank and Name,

/Naik Ghulem Farid Khan . .
/Lieut. H. C. Badhwar . . .
L/Naik Shaukat Ali Shah
L/Deffadar Kalwant Singh . .
Eﬁk Ajmer Singh . . . . .

/Naik Ram Singh . . . .
L/Daffadar Mohommed Abdel Ali

Daffadar Ifthikharuddin . .
L/Naik Bagambar Bingh . - . .
Jemadar Bhaskarrao Garu . .
Naik Ahmad Din . .
L/Daffadar Man Singh .

L/Naik Bashir Ahmed . . . .
‘Daffadar Jawsant Singh . . .
S'Naik Kartar Singh . . .
¥./Naik R. Gurnsami . . . .
L.'Naik Rati Ram . . . . .
L/Naik Nagindar Singh . . .

Unit.

24th August, 1934.

4th Bn., 13th F. F, Riflea.

-11th Bn,, Tth Rajput Regiment.
6th Royal Bn., 13th F. . Riflea,
19th K. G. O. Lancers.

1st Bn., 16th Punjab Regiment.
3rd Bn.,15th Punjab Regiment.

Tth Li&ht Ca.valr{r

P. A. V. O. Cavalry.

1st Kumaon Rifles.

2nd Bn., 5th Mahratta Light Infantry.
K. G. 0., Bengal 8. & M.

The Central India Horse, -

1st Bn., 14th Punjab Regiment.

P. A. V. 0. Cavalry,

4th Bn., 156th Punjab Regiment.

Q. V., 0. Madras 8. & M,

2nd Bn., 19th Hyderabad Regimsnt.
2nd Bn., 11th Sikh Regiment.

31st Januarp, 1935.

L/Daffadar Shivdarshan Singh .
L/Daffadar Malik Sher Bahadur Khan
L!Daffadar Amrik Singh . .
L/Daffadar Mohd. Mashal Khan
L/Naik Balwant Singh . .
L;/Naik Ninz Ahmed Rashid .
L/Naik Niaz Ahm=d Khan . .
L'Naik Rartar Singh .
Naik Said Ali Khan
L/Naik Hardial S8ingh
aik Bikarmajit Singh .
/Nuik Inayatullah Jan . . s .
Jemadar Chaudhri Kartar Singh, I.D.8.M..
L/Naik (lian Chand . L. .
L'Naik Mohammad Yusuf . .
L/Naik Nausher van Khan .
Naik Paritam Singh . . . .
Hayvilder Habib Khan . . . .
/Naik Abdullah Jan . .
orporal C. W. Adams . .

8th (D. C. 0.) Lancers.

Tth Light Cavalry.

P. A. V. O. Cavalry (11th F. F.).

13th D. C. O. Lancers,

4th Bn., 2nd Panjab Regiment.

1at Bn., Tth Rajput Regiment.

2nd Bn.. 7th Rajput Regiment.

5th Bn., 8th Punjab Regiment.

4th Bn., 10th Baluch Regiment.

2nd Bn., 11th S8ikh Regiment.

5th Bn., 12th F. F. Regiment.

3rd Bn., 14th Punjab Regiment.

2nd Bn., 15th Punjab Regi:nent.

1st Bn., 16th Punjab Regiment.

2nd Bn., 16th Punjab Regiment.

2nd Bn., 16th Punjab Regiment.

3rd Bn., 16th Punjab Regiment.

3rd Bn., 15th Punjab Regiment.

I. A. 8. C. Training Centre.

Dehra Dun Contingent, Auxiliary Force
(India).

The qualifications of the above candidates wers those necessary for admission to the

Indian Military Academy, namely :
{a) madically fit, R

(b) in posseasion of the _Ipdinn Arm

* (c) of at leagt the rank of Lanca Na

(e) recom

¥ Spoial Certificate of Education,
Y. _

(d) under the age of ‘25 years on the date of entry into the Eon(!e'my,
by théir Co

mmﬂhm-‘ﬂlbprl l_'or-Mon.i _ . i
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QUERATIONS . AND ANBWERS.

fames and ages.of | m—. Ko of serving an in
e mq{ﬁdwmmtw et i
N-me. Age.
Harbans Bingh B 23, 8 ha.
Harbans Blngh Bawa 23 Vears, eﬂﬁﬁ‘m

Abdul Hamid K.hm
kat

23 years, 2 months.
21 years, 10 montha. .

‘Gurbaksh Singh 28 years, 7 months.
Mohammed Ayub Khan' .. 22 years, 3 months,
‘Goverdhan Lall Chendha 28 ‘years, 8 months.
Ram Narain Sazend 23 yoars, 6 months.
Mohinder Singh 23 years.

Satya Prakash 22 years, 3 months.

Onpta.m smiar aher Muhammad !Chan Mav I ask if the Army Head“-
vquartera have the authority to nominate the “Y"’ Cadeta?

Mr. @, R. ¥. Tottenham: No. His Excellency the Commander-in-CHief.
INDIAN MEDIOAL SERVIOE OFFICERS IN THE  MEDICAL RESEARDH
DEPARTMENT. ‘

/1392, *Mr. Samuel Aaron: Will Government be pleased to state:

(i) the total number of Indian Medical Service officers. in the Medicai
Research Department;

{ii} bow many of them are Indians and how many of.
Europeans;

(iii) how many of them had research work to their credit befora they
~ were appointed to the Resecarch Department; -

(iv) whether these officers have been sble to do sny important
research after they were admitted into the Research Depart-
ment;

(v) whether Government will place on the table the results of the
research work done by these officers; dnd: :

(vi) how many of these officers have not been nble to carry out any
research after their admission to the department?

Mr. @. S. Bajpai: (i) Sixteen,

((ii) Seven Indian and nine Europeans.
©o(ik) All
(iv) Yes.
(v) T lay on the table a list of publications reference to which will show
the research work done by oﬂicers of the Medical Research Department.
{vi) None.

them

Lwt of Pub!tcattona

The Annunl Re?orta of the 'Puhhc Health Commissioner mth the Government ol
'lndm (Bection VIIT with Appendices.)

- The Indiah Joorrial of Medical Research.
Records of the Malarin Burvey of India.
g:e Indian M?dlﬂll Gazette.
e rts of the Research Workers Conference, snd the:.T .uui Reporta-gd the
gctan{iﬂ Xﬁwmry oard, Indian Hesearch Fund Auocmg.non w]l P
ﬂmm rﬁ{ £he laboraf,onu und mlhwte; whqu oﬂiom of the Modwgl

m O‘I'll 0 -~
- 0
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-~ Prol, N. @, Ranga: Ts it a fact that out of the'five scholarships recently
given, three were reserved for the I. M. S. officers, and that the qualifi-
cations of the non-I. M. 8. applicants were found to be far superior to-
those of the I. M. S. applicants, vet the I. M. 8. men had to be selected
because of the reservation? ‘

Mr. G. 8. Bajpai: I think that my Honourable friend is not correctly
describing the position. There are no such things as scholarships; there
are appointments in the department, and the. sanctioned -cadre of the
department provides for 18 I. M. 8. and 12 non-I. M. 8. men:

Mr, 8. Satyamuﬂi: What is the reason for this reservation in a
research department? Why does not the Government make a rule that
those who are most ‘competent to carry on research should be given the

first offer, and why should they reserve any particular places for members
of the I. M. 8.?

Mr. @. S. Bajpal: That is really linked up with the larger question
of the strength of the I, M. S. ‘on the civil side. We have to provide a
certain number of appointments for the I. M. S. on the civil side, and,
taking into consideration the position in the provinces and in the Govern-
ment of India as a whole, we have fixed it at the figure which I have
mentioned, namely, 18. But I can assure the Honourable Member that
no member of the I. M. 8. is chosen, merely because he is 8 member of
the I. M. 8., he is chosen only for his qualifications.

Mr, 8. S8atyamurli: May I know that happens if there are not enough:
I. M. S. men for the places which are reserved for them, who are
qualified, according to on independent and competent tribunal, to be
appointed to those posts? Are the next clags of the T. M S. appointed,
and the better men outside not considered?

Mr. @&. 8. Bajpai: No, Bir. If it so happens that the requisite number
of vacancies of I. M. 8. officers cannot be filled because of the lack of
suitably qualified men, the posts are held in abeyance.

Mr. 8. Satyamurti: How has it happened in the past? Is it the view
of the Government that in the past, whenever a vacancy arose for a post
reserved for the 1. M. 8., there was available a competent man from the
I. M. 8. competent to do researéh work?

Mr. @. 8. Bajpal: Hithérto, T can assure my Honourable friend that
the Government of India have felt no difficulty in getting suitable men
to fill these posts. And if only my Honourable friend will take the trouble
to look at the work which some of them have done, men whose names
1 shall mention, such as Sir Richard Christophers, Colonel Acton or
Colonel Chopra—I can go on menticning them—he will find that such
work as has been done by them eminently demonstrates what I bave
already stated regarding their fitness for research.

Mr, S. Satyamurti: Have all the men, who have been appointed to
the research department, done work, which, in the opinion of the Govern-
‘ment, is satisfactory to carry out the work which is set apart for this
department ?
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Mr. G, 8. Bajpai: I have only quoted the names of members of the
I. M. 8. who have served in the research department. Further, 1 would
like to inform the House that there is a very strict probation extending
over two years. That is to say, the officer after selection is attached to a
tried and proved research worker for two years. It is a very real and
effective probation, and only if the man makes good in thoge two years.
he is confirmed in the research department,

Mr. 8. Satyamurti: Is the prchation after appointment?

Mr. G. 8, Bajpai: This probation is after recruitment for the medical
research department.

Mr. 8, SBatyamurti: Have Government eonpidered, or will they consider
the desirability of removing all this reservation, and throwing open appoint-
ments to the research department, purely on merit?

Mr, G. 8. Bajpai: As I have already informed the House, the question
of reservation for I. M. 8. officers is linked up with the larger question
of the total number of uppointments to be provided for such officers on.
the civil side. I cannot give any undertaking on that point. I shall see
in connection with {oe next re-organisation of the I. M. S. whether any
reduction of the reservation for I. M. 8. officers is possible,

Mr, 8. SBatyamurti: Will Government bear in mind that, in future
recruitment to this department, they should secure the very best men.
available, whether they belong to the I. M. B, or not?

Mr. G. 8. Bajpal: I can assure my Honourable friend that it is a self-
evident thing, namely, that Government will appoint only qualified persons.

Mr, 8. Satyamurti: Do Government always accept self-evident things?

Mr. @. 8. Bajpai: My Honourable friend will agree that what is self-
evident to evervhody, must be self-evident to Government,

Sir Cowasji Jehangir: Who decides the number of reservations? Is it
the Government of India or the Becretary of State?

Mr, @. 8. Bajpai: The number of reservation is decided by the Bee-
retary of Stata.

Mr. T. 8. Avinashilingam Ohettiar! What is the proportion of 1. M. 8.
to non-I. M. 8. men? Ts it 2 to 17

Mr. G. 8, Bajpai: 18 to 12.

SPROTALIST APPOINTMENTS TN THE MEDICAT. BRANOH OF THE INDIAN ARMY.

1363, *Mr. Samuel Aaron: Will Government be pleased to state:

(i) the number of specialist appointments in the medical branch of
the Indian Army;

(i) how many of them are held by Tndians and how msny by
Europeans ; B
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(’m} hﬁw Emﬂ of theﬁe specmhst ‘appointments are held by oﬁcera

ﬁx) Jﬂlefher there is anv Inc'han in the commissioned ranks of the
’ R.A. M. C.in Indu.

(v) how. many Indians are hahimg the position of A. D, M. 8. and
above;

(vi) whether there are any Indian I M. 8. officers in Army Head
quarters in Delhi or Simle; if so, how many; and

(vii) how many European I. M. 8. and R. A. M C. officers ar.
employed in Army Headquarters ?

Mr. @G. B. F. Tottenham: (i) 92.

(i) Indlans 21, Europeana 70, one post is at present vacant.
(111) 58.

(iv) No. It is a British corps.

(v) None at present.

(vi) Yes, one.

(vii) Seven,

Mr. 8, Satyamurti: May I know the reason for t.hls extraordinary pro-
portion of Europeans to Indians in the Medical branch of the Indian army?

Mr. G. R. ¥. Totlenham: I presume that there are more BEuropeans
qualitied for these speoialist appointments on the army side, than Indians.

My, T. 8. Ayinashillngam Ohettiar: What is the proportion of tba
regervation for Europeans?

Mr. G. B. F. Tottenham: There is no proportion reserved, as far as 1
know, either for Europeans or Indians.

Mr. T, 8. Avinashillngam Ohettiar: Is it because proper qualified
lndmns are not available?

Hr G.R. T 'rottenhun On the army side—we are dealing here only
with the army side—we employ both R. A. M. C. and I. M. S. officers.
and, of the I. M. B. officers, there are a certain number of :British apd
a certain number of Indians. From the figures T bave given, the Honour-
able Member will see that in the I. M. 8. there are more Indian than
British officers employed as specialists. In addition to that, we have to
take into account the R. A. M. C. who are entirely British. One of the
reasons why more Tndians are not appointed as specinlists on the arm-
side may be that Indian members of the .. M. 8. bave. preferred civil
employment rather than military employment, and, therefore, the best
Indian officers in the I. M. 8. have gone to the ciyil side,

Mr. 8. Satyamurtl: Is there any proposal 4o inorense the number of
Indipns in this branch?

Mr G. R. gre is no s rgte branch of specialista.
“THey' ate all p‘ag the il tary peace establi:?fﬁneute of the army.
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I
Mr. 8. Satyamurti: Is there any proposal to increase the number o£
Indians in this department ?.

Mr. @. R. . Tottenham: The whole question of the strength of the:
military peace establishments is under consideration, and I éannot say mors
than that at the present moment.

Mr. 8. Bltytmurﬂ Are Government aware of the desire of this country
that more &nd more Indians should be employed in this branch?

Mr. G. R. F. Tottenham: We have certainly borne in mind the desire-
that more Indians should Be employed.

Mr. S. Satyamuril: Are Government aware that the Indiang so fer
appointed have proved satisfactory in the discharge of ‘their duties?

Mr. G. R. ¥. Tottenham: I cannot answer t.hat in reply to a supplemen-
tary question.

Prof. N. G. Ranga: You are not prepared to pay a compliment to Indisn
officers ?

Dr. T. 8. 8. Rajan: Ts it a fact that four posts in the appointment )
the Council of Medical Research are reserved for the'I. M. 8.

Mr. G. R. F. Tottenham: I do not see how that arises out of this
question.

Dr. T. 8. S. Rajan: T am talking about the Counci] of Research and tbs
reservation for the I. M. 8.

Mr. @. 8. Bajpai: That question: does not arise out of this, as T hm
already said in regard -to the previous question.

Mr. T. 8. Avinashilingam Ohettiar: What is the answer to clause (v)?
Mr. G. R. F. Tottenham: None at present.

RENEWAL OF LICENCES GRANTED TO SHIPPING RROKERS UNDFR SECTION
24 OF THE Immn anmr Smrrma Ac'.r

1304, *Mr. N. M. Joshi: With reference to Recommendation No. 158 af
the Royal Commisgion on Labour jn India, will Government be pleased to
state:

(a) whether thev have sccepted the recommendation not to renew
the licences granted to shipping brokers under section 24 of
the Indian Merchant’ %hlppmg Act:

(b) whether, as mentioned on page 58 of the Third Report of fhe
Department of Tndustries and Labour on the nction taken by
Gévernritent on the Commission’s Recommendations, Govern-
ment have vﬁthdmwn ‘the shippmg brokers’ hcencqs m
Calcutta:
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(0) whether they are aware that shipping brokers in Bombay Have
had no hand in the recruitment of seamen for the last several
years and are only functioning as shroffs, making advances of

- first month’s wages to seamen of certain shipping companies
. only;

(d) whether they are aware that the P. and O. 8. N. Co., B. I. 8. N,
Co., and certain other shipping companies have for the last
six years made their own arrangements to pay their seamen
and thus totally eliminated the medium of the shipping
brOkers; . . (SR MA r " - PN »

(e) if so, why Government have not yet passed orders for the
termination of shipping brokers’ licence in Bombay;

(f) whether Government have recently renewed thé Bombay shipping
brokers’ licence; o

(g8) whether Government have replied to the National Seamen’s
‘Union, Bombay, that no license is required for meking ad-.
vances of first month’s wages to seamen; and

(h) it so, why Government are continuing the licence to the shipping
brokers of Bombay ?

v o

__'The Homnourable Sir Joseph Bhore: (a) Government bave acceptedthe
principle of the recommendation.

(b) The licences will be withdrawn on the 20th June next when the
motice given to the present licencees expires. ' o

(¢) Government are informed that this statement is not correct,

.(d) Yes. . e

(e) Because certain other shipping companies still make use of licensed
brokers for the recruitment of seamen, and Government understand that
the present licencees are working-satisfactorily. B

(f) No. The licenses are annua] and are due for renewal on 31st May.

(g) Yes. |

(k) The reply is the same as that to (e) above.

[ L e

TiMe TEST ¥OR CORRESPONDENCE WORK IN Fmst CLass Heap Post

1395. *Mr, D. K. Lahiri Obaudhury: (a) Is it a fact that there is no
Time Test for correspondence work in first class Head Post Offices? -

(b) Tf the reply to part (a) be in the affirmative, will Gévernment be
pleased to state on what basis a large number of clerks of the Correspond-
ence Department of the Calcutta General Post Office have been retrenched?

(¢) If the reply to part (a) be in the negative, will Government be
pleased to state what is the standard of fixing staff for the Correspondence
Department of first class head offices?

(d) Will Government be pleased to place on the table a statement
showing the number of clerks who worked in the Correspondence Depart-
ment of the Calcutta General Post Office in .the year 1981-32 and the
number reduced up to 28th February, 19857
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(e) Is it a fact that the present Correspondence Department of the
-Calcutta General Post Office is a combination of several offices, viz.,
offices of three City Superintendents, the Superintendent, Calcutta Sorting
Division, and the Presidency Postmaster, Calcutta?

(f) Will Government be pleased to place on the table a statement
showing the number of (i) selection grade posts, (ii) time scale supervisory
posts, and (iii) clerks working in the.offices of the Inspecting Postmasters
of the two Divisions in Bombdy and of the Presidency Postmaster,
Bombay ? et P

(g) Is it a fact that the Postmaster General, Bengal and Assam Circle,
further contemplates to reduce some clerks of the Correspondence Depart-
ment, Calcutte General Post Office? If so, on what basis?

Mr, G. V. Bewoor: (a) Yes, ,

(c) Does not arise.

(b) and (d) to (g): The information is being .collected and will beé placed
-on the table of the House in due course. - '

CoNVEYANOR CHARGES FOR CLBBES WORKING IN Towx Bus-Post Orrices
oF CALOUTTA. o

1396. *Mr. D. K. Lahiri Chaudhury: (a) Is it a fact that some times
clerks working in town Sub-Post Offices of Calcutta are.asked to go to the
Calcutta General Post Office to bring some official documents from that
office?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state who pay their conveyance charges?

{6) Are Government prepared to arrange to pay them the cost of convey-
ance? If not, why not? ' ' o

Mr, @. V. Bewoor: (a) to (c). Governient have no information.” A
copy of the question is being sent $o the Head of the Circle who is compe-
tent to deal with the matter. B

Mr. D. K. Lahirl OChaundhury: Will th;s Honourable Member inquire into
this matter and inform this House ?

Mr. G. V. Bewoor: It is not ﬂecessary. Bir. The Posfh:aster Genéral_
is competent to pass the necessary orders in the matter as to whether any
cost of conveyance should be psid to these clerks if they trave] on duty?

SuPERVISOR FoR CLERES IN THE MoNEY ORDER BRANCH OF A PosT QFFICE,

1307 *Mr. D, K. Lahirl Ohaudhury: (a) Is it & fact that
sccording to the present Time Test (Mr, Bewoor’s Time Test) there
slt;mld be one supervisor for six clerks in the money order branch of an
office ?

(b) It the reply to part (a) be in the negative, will Government be
pleased to state what is meant in Appendix B-8 (page 81) of the Report
on the Revision of Time Test of 1929?

(¢) Will Government please state how many clerks are working in the
Money Order Department of the following offices: '
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(i) Caloutta General Post Office, (ii) Bowbavar, (iij) Dharamtola,
(iv) Barabazar, (v) Park Street, (vi) Beadon Street, and
(vii) Amherst Street town sub-offices in Calcutta ?

(d) How many supervisors are justified in the Money Order Depart-
ments of each of these offices?

(e) Do Government propose to sanotion neceesary supervisory in
the efﬁces where such posts are justified? If not, why not? posts

Mr. G. V. Bewoor: (a) Yes

(b) Does not arise.

(c) to (e). Government t that the information required is not readi-
ly available. The Head of the Circle concerned is fully competent to deat
with the points raised, in accordance with existing orders and a copy of
the question is being sent to him for suitable action.

Mr, D. K. Lahiri Ohaudhury: With reference to part (c) of the question,
I do not see why Government do not give the information and also how
meny supervisors are justified in the money order department. I under-
stand from the circular of my Honourable friend, Mr. Bewoor, -that for
every six clerks there will be one supervisor. Will Government take note
of this fact?

Mr. G. V. Bewoor: Yes, Sir. I have replied to part (a) in the
five. The Poktmaster General has full powers to recommend the appou{t
ment of a supervisor if it is justified according to the test, and, if I receive
any recommendations from him, I will consider the matter.

SuRsIDY pAID M0 THE STAMP CONTRACTORS OF CALQUTTA ¥OR SELLING
Stames To THE PUBLIO IN THE CALcUTTA Post OFFICES.

13Q§. . D. K, Lahini Ohandhpry: (a) Will Government be pleaged to
t}u ] amoun$ of subsidy paid to the Stamp Coptractors of
Us cutte for selling stamps to the public in the Calcutta Post Offices?
(b) Will Government please also state whether they are to sell stamps
st all hours of the day, or at sbme selected hours of the'ddy?”

Mr. G. V. Bewoor: (a) The total amount of subsidy paid to the con-
tractor for selling or artanging for the sale of postagé ‘stainps and postal
stationery in the Caleutta General Post Office and its 18 town suh offices
eénd in the Howrah Head Office is Rs. 1,850 per mensem,

(b) Under the terms of the agreement with Government, the contractor
is required to employ the number of servants to work as stamp vendors
ag is fixed in the agreement and these are required fo attend the post oﬂicLs
punctually on working days, holidays and Sundays at such hours as tba
Postmaster may fix subject to the condition that the total attendance of
each of the stamp vendors shall not exceed eight hours per day and 52
hours per week of which not more than four hours shall be on Sundays.

Prof. N. G. Ranga: Why not sell stamps directly, Bir?

_ Mr. G, V, Rewoor: We do sell them directly in many offices, but in the
b‘.lggel‘ offices we find it c.hagper to arrange, to have s contractor. e



QUEBTIONS AND ANSWERS, 3471

PROVISION ‘OF (FOVEENMENT QUARTERS FOR CLERKS WORKING IN THM
‘PrLrt Post OFFICE.

1399, *Mr. D. K. Lahiri Ohaudhury: (a) Is it & fact that
clerks working in the Delhi Post Office are provided with Government
questers?

(b) If the reply to part (a) be in the affirmative, will Goveinment by
pleased to state whether any rent is charged from them and whesher they

are prepared to extend this concession to the postal emplogees working in
Bombay and Calcutts?

Mr. @. V. Bewoor: (a) Yes, to a limited extent.

(b) The reply to the first part is in the affirmative. As regards the
-second part, accommodation for elerks has been provided, to a limited
extent, in Delhi and New Delhi in view of the special local conditions.
There is no similar necessity for providing accommodstion for clerks in
Bombsy and Calcutta.

TENDERS INVITED TO CARRY MAILS IN CALOUTTA BY MOTOR VANS,

1400. *Mr, D. K. Lahirl Ohandhury: (s) Ts it a fact that
tender has heen invited to carry mails in Calcutta by mgtor vans?

(b) If the reply to part (a) be in the afirmative, will Government be
‘nlessed to state when the present contract will expire?

(c)- What is the rate of mileage charged by the present contractors, and
what ig the rate of mileage prevailing in Caleutta?

(d) What amount is paid to the contractors annually?

Mr, G. V. Bewoor: (a) Yes.

(b) The present contract is due to expire on the 31st August, 1935.

(c) As regards the first part, I may inform the Honourable Member
that the contractor is not puid on a mileage rate. He is paid a certain
fixed subsidy per month for carrying mails according to an agreed schedule
As regards the second part, Government have no information; nor would
the comparison suggested by the Honourable Member be at all helpful
since, a8 I have already explained, the contractor is not paid on a mileage
basis.

(d) The amount paid annuslly to the contractor is Rs. 1,98,000.

CONTRACT FOR TREASURY WORK OF THE CALoUuTTA GENERAL Post OFFicE
AND IT8 Town Sus-OrFicEs.

1401, *Mr. D, K. ZLahidl Ohaudhury: (a) Is it u fact that
the Treasury work of the Calcutta General Post Office as well as its town
sub-offices will be given on contract ?

(b) If the reply to part (a) be in the affirmative, will Government he
pleascd to state whether any tender has been issued?

(c) Has any contractor been selected fér the purpose?

(d) If so, what will be his monthly subsidy?
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Mr. G. V. Bewoor: (a) to (d). The question of introducing a contrast
system for the performance of tressury work in the Caloutta General Post
Sniﬁ“l.;& ;s at present under consideration but tenders have not yet beea

or.

Prof. N. G. Ranga: Will Government consider the advisibility of carry-
ing on this work directly by themselves, instead of asking for the interven-
tion of the contractors?

Mr. G. V. Bewoor: We do carry on treasury work in most post offices,.
but in the bigger post offices we find it more convenient and more econo-
mical to employ a treasury contractor.

POSTMEN RETRENCHED IN THE YEAR 1934-36 IN EacH PosTAL CIBOLE.

1402. *Mr, D. K, Lahiri Chaudhury: (a) Will Government be pleased to-
lay cn the table a statement showing the total number of postmen retrench-
ed up to 81st January, 1935, in the year 1984-85 in each Circle separately ?"

(b) What is the net saving due to this retrenchinent?

(¢) How many Extra Departmental Delivery Agents have been
appointed in their places and what is their pay?

Mr. @ V. Bewoor: (), (b) and (c). Government regret that they are
unsable to furnish the information as its collection would involve an undue
expenditure of time and labour.

Mr. M. Ghiasuddin: T rise to a point of order, Sir. Is it right for the
Honourable Member to say that the Government are the sole judge as to
whether a certain information is too costly and would involve too much
labour? I put it to you, Sir, that it is a gross insult to the House to sey
that. T can accept the Government’s point of view if they say that it is not
in the public interest to disclose certain information. but day after day wa
hear them saving, that the (Government are not prepared to do it. becauss
it would involve too much work.

Mr. President (The Honourable Sir Abdur Rehim): Yesterday thia
question was raised and the Chair gave its ruling that it cannot ssy
whether, in answer to a particular question, the information, that is to b
supplied, entails so much labour and cost that it is not desirable that tba
Government should be asked to undertake to collect such information, but,
as the Chair said, if, as regards anv particular question, any Honourable
Member thinks that the collection would not entail so much labour, then
that particular question can be brought te the notice of the Chair; and
the Chair has not yet heard any Honourable Member to suggest that in this
case or in any other case yesterday the objection raised by Government
was unreasonable.

Mr. D. K. Lahiri Ohaudhury: Sir, in this particular case, if I just state
the facts before vou, T hope it will be considered by you and by the Govern-
ment ?

Mr. President (The Honoursble Sir Abdur Rahim): As regards t.hls
questin, the Chair thinks it is possible that the Government’s objection
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is not unreasonable, for information is sought as regards the number of
postmen retrenched up to 81lst January, 1985, in the yesr 1984-85, im
each Cirole separately. The Chair does not see either what ob)ect will hs
served by collecting this information.

Mr. D. K. Lahiri Ohaudhury: Sir, the collection of the figures may tals
time, but I do not understand why it will be too expensive to get the
informdtion. It may be quite difficult to get the information in ten daye,
but if the Government come to this House and say that they will take a
little more time, I may agree, but I am not prepared to accept the ststn-
ment that it is not possible.

Mr, G. V. Bewoor: The retrenchment campaign started in June, 1931.
The Honourable Member wants informnation about the number of postmen
retrenched during the last four years and he wants it circle by circle. We
have over 80,000 postmen emploved in about 20,000 post offices and tba
collection of this information would involve a great deal of time and labour.

further add that, as the retrenchment campaign has been definitely
closeg down on the 81st March, 1985, I do not understand what particular
use this information could be, because there is not going to be any further
compulsory retrenchment of postmen.

Mr, President (The Honourable 8ir Abdur Rahim): The Chair must ask
the Honourable Members to remember that to answer a question does entsil
a considerable amount of time, labour and cost. It is not known what the
exact cost is, but, 1,400 questions have been answered already. Perhaps
Government Members will be able to say what the cost of each question
roughly is?

Mr. D. K. Lahiri Ohaudhury: Sir, this is the only privilege we have
got of asking questions, when there is an irresponsible Executive. (Laugh-
ter.)

The Honourable Sir James Grigg: T understand that one estimate o
average cost is Rs. 75. There are other higher estimates of the work and
cost entailed.

Mr. 8. Satyamurtl: What are the bases of the ealculation?
The Honourable Sir James Grigg: T cannot go into that now.

Mr. President (The Honourable Sir Abdnr Rahim): The Honourabl
Member ought to realise that it is all right if a definite purpore is to b~
served by asking a particular question, but the Chair has come across many
questions which apparently are asked merely ont of ouriosity.

PaymMeNT oF PENSIONS To THE RETIRED PosTAL AND TELRGRAPR FENPLOYERS
rRoM Post OFFIORS.

1403. *Mr. D, K. Lahil OChaudhury: (a) Ts it a fact that
with effect from the 1st April, 1985, pensions to the vetired postal and
telegraph emplavees will be paid from the Post Offices?

B2
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(b) It the reply to part () be in the affirmative, will Government be
pleased to state what will be the epproximate saving from this?

(¢) Wil Government be pleased to furnish a statement showing the
total amount sontributed to the Central Revenues as pensionary charges
fror the year 1024-25, and what amount was ‘actuslly exvended on pay-
men+, of pensions during these vears?

Mr. G. V. Bewoor: (a) Yes.

(b) The approximate saving to the finances of the Department as a
result of making payments of pension to Posts and Telegraphs employees
from Posts Offices cannot be estimated until the system has been in
operation for some time. For the purpose of the budget estimates, how-
ever, a saving of about five lakhs of rupees has been assumed.

(c) T lay on the table a statement showing the amounts contributed
by the Department to Central Revenues on account of pensionary charges
-gince the year 1925-26. The amount actually expended on payment of
pensions to Posts and Telegraphs officials, during 1924.25, was Rs. 88:57
lakhs, but no information is available for subsequent years as no separate
account of these payments has been kept.

Statement showing the amounts coniributd by the Posts ani Telegraphs Depariment o
Central Revennes on account of pensionary charges asnce the year 1926-26.

Rs,

1925-26 . . 49,990,049
1926-27 . 49,73,454
1927-28 . 49,74,107
1928-20 ) 58 00,000
1929-20 . . 60,00,000
1930.31 . . 61,93,000
1931-32 . . 58,39,588
1982-33 . . 57,07,427
1933-34 . . 55,903,032

APPOINTMENT OF OFFICIALS WHO PASSED THE INSPEOTORSHIP EXAMINA-
10N A8 INSPEOTORS oF Post OFrIcES OR RATLWAY MAIL SERVIOE.

1404. *Mr. D. K. Lahirt Chaudhury: (a) Is it a fact that at the time
of abolition of the selection grade examination in the Post Offices, it was
decided by the Director Gieneral of Posts and Telegraphs that officials who
passed the Inspectorship examination wil! be appointed as Inspectors of
Post Offices or Railway Mail Service and there would be a distinct line of
their own?
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(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state why in making officiating appointments in the vacancies in
the line of Inspectors in the Bengal and Assam Circle, many passed
Inspectors have not been taken in, while some unpassed men have been
allowed to act either as Inspectors or as Head Clerks to the Superinten-
dents?

(c) Are Government prepared to see that, while msking such appoint-
ments, claims of the passed Inspectors are mot overlooked? If not, why
not?

Mr. G. V. Bewoor: (a) The facts are substantially as stated but the
officials, referred to by the Honourable Member, were to be appointed
as Inspectors only if they were not already holding lower selection grade
posts in the general line at the time.

(b) and (c). Government have no information but they have no reason
to believe that the orders regarding officiating arrangements in the Inspec-
tor’s line are not being followed in the Bengal and Assam Circle. If any
official considers that he has a grievance, it is open to kim to represent
it to the proper authority through the usual official channel.

ForelGN TELEGRAMS BOOKED THROUGH COMBINED OFFIOES AND
DEPARTMENTAL TELEGRAPH OFFICES.

1405. *Mr. D. K. Lahiri Chaudhury: (a) Will Government be pleased
to lay on the table a statement showing the number of foreign telegrams
booked through combined offices and departmental telegraph offices, together
with their values, separately, in respect of the year 1983-34?

(b) Is it a fact that telegraph communication with the foreign countries
is maintained by the Eastern Cable Company, or some other Compuny?
(c) What is the rate of subsidy paid to the Company?

Mr. @, V. Bewoor: (a) The number of foreign telegrams booked through
Combined and Departmental telegraph offices was 2,86,718 and 6,66,208
respectively. Their total value was Rs. 16,75,798 but it is not possible to
give separate figures for Combined and Departmental offices.

(b) Telegraphic communication is maintained with foreign countries
by (1) the Indian Radio and Cable Communications Company, Limited, and
(2) Cable and Wireless, Limited.

(¢) No subsidy is paid to these Companies,

ImposTTION OF AN IMPORT DUTY TO 8TOP IMPORTS OF FOREIGN RICE AND
PappY.

1406. *Prof. N. G. Ranga: Will Government be pleased to state:

(i) if they have received any more representations from the Madras
Government, since the passing of the resolution by this House
on the necessity for imposing an import duty, ete., to stop
the imports of foreign rice and paddy; and

.(i!)' if 80, whem, and what is the nature of such representations ?
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The Honourable Sir Joseph Bhore: (i) Yes, Sir.

(i) A representation has been received within the last few days. As
the document is considered confidential, I regret I am not able to disclose
its contents.

Mr. T. S. Avinaghilingam Ohettiar: Have they recommended an increase
in the import duty?

The Honourable Sir Jossph Bhore: My Honourable friend is trying
to get information which I have already described as confidential.

‘Prof. N. @, Ranga: Is it the latest representation made by the Madras
‘(Government with regard to the adjournment motion passed in the Madras
Legislative Council protesting against this Bill?

“The Honourable Sir Joseph Bhore: The latest motion is in respect
of the Bill which is now before the Asseinbly.

Prof, N, G. Ranga: FExpressing their dissatisfaction, Sir?

The Honourable Sir Joseph Bhore: 1 have already said that I am not

prepared to disclose any of the contents of that communication which is
considered confidential.

PromIBITIVE DuTY UPON IMPORTS OF PADDY AND RICE FROM SIAM,
INDO-CHINA AND OTHER COUNTRIES,

1407. *Prot, N. G. Ranga: Will Government be pleased to state:

(i) the imports of paddy and rice from Siam, Indo-China and other
countries during January and February of the current year;

(i) whether Government have come to any decision regarding the

necessity for imposing s prohibitive import duty upon such
imports;

(iii) if so, when Government propose to publish and enforce it; and
(iv) if not, when tliey are likely to come to a decision in this matter?
"The Honourable Sir Joseph Bhore: (i) A statement is laid on the table.

. (i) to (iv). The Honourable Member is referred to the Indian Tarif
(Amendment) Bill introduced in this House on the 18th March, 1985,
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Prof. N. G. Ranga: Have Government got any necessar statisti 4
the imports of paddy and rice for March a%so? y ry stalistics o

The Homourable Sir Joseph Bhore: No Sir. I i :
got the figures for Februal'y.p # Mo Bin T am afraid not. I have

m . t &mll!u. Vb ]l overnme glve thelr reasons fOl‘ not me.

The Honourable Sir Joseph Bhore: I ass that G i
state their case fully before the House ume that Govemment wil

QUALIFYING TEST EXAMINATION HELD FOR THE PosTs OF JUNIOR
READERS IN THE GOVERNMENT OF INDIA Press, New DELui.

1408. *Mr. D. K. Lahiri Chaudhury: (a) Is it a fact that & quelifyi
test examination was held for the post of junior readers in th 00tu 1fymg
of India Press, New Delhi, in November ]1934? ors 1o the Government

(b) Is it & fact that copyholders and candidates from other branches.
were also allowed to sit at the suid examination ?

(c) Is it & fact that copyholders were exainined on the 10th November,
1984, and other candidates were examined on the 12th November, 1984, and
the same proof was given for correction on both days? ;

(d) If the reply to part (¢) be in the ufirmative, are Governinent
prepared to declare the examination nuli aud void, and re-examine all the
candidates on the same day with the same question paper without further
delay ? If not, why not?

(e) Is it a fact that there were 100 words in dictation on the 10th
November, 1934, and nearly 60 words on the 12th November, 1984, but
seven mistakes were excused for a pass on both days? If so, why was
this sort of differential treatment observed by the Manager of the Govern-
ment of India Press, New Declhi? :

(f) Is this sort of examination, i.e., examination on different days with
the same question paper, observed in any other Department of the Gov-
ernment of India, or in any University or in any Education Department ?
If so, will Government please slate thoir names?

(g) If the answer to part (f) be in the negative, will Government
please state why this strange system was observed in the Government of
India Press, New Delhi?

The Honourable Sir Frank Noyce: (a), (b), (c), (d) and (g). I invite
the attention of the Honourable Member to the reply given by me on
the 11th March, 1985, to parts (a) to (e) of Bhai Parma Nand's starred
question No. 821.

(e) I have no information regarding these details.

(f) The ordinary practice is to examine simultaneously candidates who
are attempting to pass the same test and to give them the same question.
paper in each subject.

Mr. D. K. Lahiri Ohsudhury: Will the Honourable Member kindly
repéht the answers to parte (e) and (f) of my question?
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The Honourable Sir Frank Noyce:

“(e) T have no information regarding these details.
(f) The ordinary practice is to examine simultaneously candidates who are a.tfempting
to pass the same test and to give them the same question paper in euch sibject.”

Mr. D. K. Lahiri Ohaudbury: Will the Honourable Member kindly
collect the information so far as part’ (e) is concerned and inform the
House in due course?

The Honourable Sir Frank Noyce: No, Sir. The matter hardly seems
of sufficient importance to justify my doing so.

QUALIFYING TEST EXAMINATION HELD FOR THE PosTs oF JUNIOR READERS-
IN THE GOVERNMENT OF INDIA PrEss, NEw DELHI.

1409. *Mr. D. K. Lahiri Chaudhury: (a) Is it a fact that a qualifying-
test examination for the posts of junior readers was held in December,
1938 ?

(b) Is it & fact that pass murk in proof reading at that examination
was to correct 66 per cent. of the mistakes?

(c) Is it a fact that pass mark st tke examination of 1934, in proof”
reading was to correct only 50 per cent. of the mistakes?

(d) Tf the answers to parts (b) and (c) above be in the affirmative,
will Government please state why this sort of change in pass marks was
observed by the Manager of the Government of India Press, New Delhi?

(e) Is this practice, i.e., frequent change of pass marks, observed by
any other Department of the Government of India? If not, why was it
observed in the Government of India Press, New Delhi?

(f) Are Government prepared to declare those candidates as passed
(qualified) who corrected 60 per vont. or more than 60 per cent. of the
mistakes, but less than 68 per cent. in proof reading and passed in the-
dietation at the examination held in 1938, and to promote them according
to their seniority? If not, why not?

The Honourable Bir Frank Noyce: (a) Yes.

(b), (c¢) and (d). I am not in possession of these details, but assume -
that the Manager fixed what, in the light of experience, appeared to be
a suitable standard.

{e) I do not know what is meant by the Honourable Member's refer-
ence to ‘‘frequent changes’’. .Only one change is mentioned in the earlier
part of his question.

(f) No. I sce no reason for interfering with the results of an examina-
tion held in 1983.

ADVERTISEMENTS SENT TO NEWSPAPERS AND PERIODICALS WITH REGARD
T0 THE RatLways, PosTs AND OrHER PUuBLICc UTILITY SERVIOBS.

1410. *Mr. Mathuradas Vissanji: (a) Will Government be pleased to:
state the rules or policy, if any, which guides them in sending out the-
advertisements to the several newspapers and periodicals in this country,
with regard to the Railways, Fosts and other such publie. utility services ?
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(b) Do Government make any discrimination, and if so, on what lines,
‘between the advertisements sent to Indian-owned English daily news-
_papers, and vernacular newspapers on the one hand, and British-owned
~or British-managed newspapers on the other?

Mr., P. R. Rau: (a) The general policy is to select newspapers for
-advertisements according to their publicity value.

(b) No descrimination of the sort is made.

Mr. S, Satyamurti: What are the considerations in deciding the
<publicity value—the number of subscribers, or the circulation of the paper?

Mr. P. R. Rau: That is part of the publicity value of the paper.

Mr. S, Satyamurti: Is there any other consideration which is before
the Government, apart from the extent of circulation?

Mr. P. R. Rau: The class of circulation.

Mr. Mohan Lal Saksena: Do Government maintain any list of approved
*papers?

Mr. P. R. Rau: I um not aware of any such approved list of papers.

Seth Govind Das: Is it not a fact that generally advertisements are
~sent to Anglo-Indian papers?

Mr. P. R. Rau: No, Sir.

-‘Mr, T, 8, Avinashilingam Chettiar: Are they sent to nationalist papers
-also?

Mr, P. R. Rau: 1 should like to have g definition of the ‘‘natinalist’’
- papers?

Mr, T. 8. Avinashilingam Ohettiar: Are they sent to the Indian Ezpress
. Madras?

Mr. P. R. Rau: If my Honourable friend wants particular information
: ag regards particular papers, it is obvious I cannot reply without notice.

‘Mr, 8. Satyamurtl: May I ask how many advertisements are sent to
‘Indian-owned and Indian-managed vernacular papers on the one hand,
:and to British-owned and British-managed newspapers on the other? 1Is
there any proportion kept, or can my Honourable friend give me any
1 figures ?

‘Mr. P. B. Rau: I am afraid not. -

"Prof. N. G. Ranga: Will Government place a list of the papers.on
“the table of the House to which advertisements are given?

Mr. P. B, Rau: My Honourable friend will realise that there are a
.large number of Railways in India and each railway has to advertise in
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"various papers on various occasions and. for various objects. It is quite im-
-possible for us to obtain information with regard to the various insertions
of advertisements in each paper,

Prof. N. G. Ranga: Sir, I would like to bring this particular answer
to your notice and later on ask for your indulgence for obtaining this
information from the Government,

‘Mr. President (The Honourable Sir Abdur Rahim): Yes,

Mr. T. S. Avinashilingam Ohettiar: Apart from the railways, may I
ask whether ‘Government have any particular policy of giving advertise-
ments to newspapers, Sir?

Mr, President (The Honourable Sir Abdur Rahim): That question
«does not arise. The question is with reference to railways.

Mr, 8. Satyamurti: No, Sir. It also relates to Posts and other public
aitility serviceg,

Mr, President (The Honourable Sir Abdur Rahim): As regards these
services, supplementary questions can be asked.

Mr. @. V. Bewoor: As regards the Post Offices, I can assure the
Honourable Member that we do use the vernacular papers. The question
of giving advertisements depends upon the publicity value, and the pub-
licity value depends not merely on the ‘circulation, but on the class of
readers which any particular paper claims. For example if we want to
advertise telephones, it is no use advertising it in a newspaper which is
not likely to be read by people who are in a position t use telephones
and to pay for them. As regards vernacular newspapers, I have got here
u list of 13 papers which are published in TUrdu, Deonagri, Bengali,
Gujrati and Taniil. T hope this will satisfy the Honourable Member,

Prof. N. @, Ranga: Will the Honourable Member place that list on the
table of the House?

Mr, G. V. Bewoor: All right, S8ir. This list includes the Daily Ingilab
of Lahore and there is a larger number of other papers. I simply wanted
to tell the Honourable Member that the information T have given to him
is correct.

Mr. Mohan Lal Saksena: Is the Ananda Basar Pairika included in the
list ?

Mr, President (The Honoursble Sir Abdur Rahim): The Honourable
Member cannot put questions regarding every newspaper.

Mr. Mohan Lal Saksena: The list is there. and mstead of the Honour-
able Member reading out the whole of it, I wanted to inquire if the Ananda
Bazar Palrika was included in it?

Mr. G. V, Bewoor: The Ananda Bazar Patrika is not in the list.
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Mr. 8. Satyamurti: Why can't we get a satisfactory answer, 8ir?
What we want to know is whether Government are using the tax-payer's
money in giving advertisements, to help papers which are pro-Govern-
ment, and not to help papers which are supposed to be anti-Government?

The Honourable 8ir Joseph Bhore: Most certainly not.
Mr. 8, Satyamurti: Who decides this thing?
The Honourable Sir Joseph Bhore: The Agent of the Railway concerned.

Mr. 8. Satyamurti: What is the control of the Government over the
Agents in this matter?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

List of wvernacular newspapers which the Indian Posts wnd Tecleqraphs Department
selected for the purpose of advertising Posts, Telegraphs and Telephone facilities
during the year 1984-35.

. Daily Ingilab, Lahore (Urdu).

. Millap, Lahore (Urdu).

BSimla Samachar, (Urdu).

. Daily Tej, Delhi (Urdu),

. Millat, Delhi (Urdu).

Nav Yug, Delbi (Devnagri).

. Aj, Benares, (Demgrib .

. Hind Jadid, Calcutta ( rduz.

. Dainik Basumati, Calcutta (Bengali).
. Bombay Samachar, Bombay (Guzrati).
. Sandesh, Ahmedabad (Guzrati).

12. Swadeshmitran, Madras (Tamil).

13. Watan, Delhi (Urdu).

EBomuooasips

MONEY SPENT ON NEWSPAPER ADVERTISEMENTS IN THE SEVERAL
DEPARTMENTS OF THE PuBLic UTILITY SERVICES.

1411, *Mr, Mathuradas Vissanji: (a) Will Government be pleased to
state:

|

(i) the amount of money spent on newspaper advertisements in the
several departments of the public utility services, which re-
quire such advertiging from time to time, during the last ten
years; and

(ii) the amount spent in such advertisements in the several daily
newspapers, distinguishing between the English and vernaou-
lar newspapers in the several provinces?

(b) Will Government be pleased to state the reasons which necessitate
such advertisements, and regulations or conditions under which sueh
advertisements are sent out, as well as the authorities by whom they are
sent out ?
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{c) Will Government be pleased fo state whether the Reserve B :
would require any such advertising service, and if so, whether any rule
have been framed for sending out such advertisements ? \

Mr. P, R. Rau: (u) The information is not readily available and as its
compilation would involve a :considerable amount of labour, Government
regret they are unable to undertake it. I should point out, 8ir, that the
Honourable Member desires mformation for ten years, :

(b) The reasons vary according to the advertisements published. I
presume, however, my Honourable friend has in mind.advertisements
which are in the nature of publicity propaganda, for which no regulations
have been prescribed, it being left to the discretion of publicity officers
and others with whom the responsibility rests in such matters to decide
what form such publicity should take. The extent to which such adver-
tisements may be published is limited by the funds sanctioned for
advertising.

(¢) Government have no information. The Reserve Bank if it needs
to advertise will presumably make its own arrangements in the matter.

Mr. 8, Satyamurti: Sir, T will request you to kindly give a ruling
with regard to this question. Some of us conmsider that it is a very im-
portant master, and we should know how this money is spent. Will you
kindly direct the Government to collect this information and give us a
month later?:

Mr. President (The Honourable 8ir Abdur Rahim): From the nature of
the question it is quite apparent that the objection taken by the Honour-
able Member representing the Government is well-founded.

NEWSPAPER ADVERTISEMENTS MADE IN COUNTRIES OUTSIDE INDIA FOR
ANY OF THE INDIAN PuBrLio UTmLiTY SERVICES.

1412, *Mr. Mathuradas Vissanji: (a) Will Government be pleased to
stabe whether any newspaper advertisement is made in countries outside
India for any of the Indian public utility services, particularly in regard
to Railways, with special reference to attracting tourist traffic ?

(b) If 8o, will Government be pleased to state the amount. of such
advertisements during the last ten years, distinguishing the several coun-
tries in which such amounts were spent, and mentioning the authorities
responsible for making that outlay ?

Mr. P. R, Rau: (a) Only the London and New York Branch Offices
of the Central Publicity Bureau, Indian S8tate Railways, advertige in
newspapers in countries outside India.

(b) The Branch Officc of the Central Publicity Bureau in London is
responsible for advertising in the principal countries in Europe, and the
Branch Office in New York advertises in the U. 8. A. and Canada. Parti-
culars are not available of the amount spent for advertising in ench
country. But I am placing on the table a statement showing the total
amount spent during the years for which information is avalable.
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London. New York. Total. —
Re. Ra, Rs.

1927-28 . .. 26,000 Particulars of the
amount spent:

1928.29 . .. .. 29,000 separately for
London and

1929-30 . 48,000 40,000 88,000 New York are
not available,

1930-31 . 20,000 78,000 93,000

1931-82 . 13,000 50,000 63,000

1932-33 . 9,000 48,000 57,000

1983-34 . . 26,000 62,000 87,000

ADVERTISEMENTS TO POPULARISE OVERSEAS TELEPHONE SERVICE, TRUNK
TELEPHONE SERVICE IN INDIA AND LocaL TELEPHONE SERVICES.

1413 *Mr. Mathuradas Vissanji: What steps have Government {aken,
in the nature of advertisement generally, to popularise their overseas tele-
phone service, trunk telephone service in India and local telephone ser-
vices, so as to reduce the loss under the Posts and Telegraphs Department
collectively considered ? ,

Mr. G, V, Bewoor: The various telephone services of the Indian Posts
and Telegraphs Department have been widely advertised in both English
and Vernacular newspapers. These services are also being advertised
oxtensively by the direct distribution of hand-bills to likely customers.
The advertisement campaign which commenced in 1938-34 hag already
shown satisfactory results as indicated by the increasing revenue under this
head shown in the Post and Telegraph Budget.

Mr. Mohan Lal S8aksena: Was this advertisement given to the Ananda
Bazar Patrika? ’

Mr. G. V. Bewoor: No, Sir.

Mr. Mohan Lal Saksena:Does the Honourable Member know that it
has got the largest circulation in India?

Mr, G. V. Bewoor: No, Sir. I do not know.

ADVERTISEMENTS IN REGARD TO GOVERNMENT-OWNED AND MANAGED
Pusrro UTiLiTY SERVIOES.

1414. *Mr, Mathuradas Vissanii: Are Government prepared to consider
the advisability of the policy, if any, in regard to advertising generally
with special reference to Government owned and managed public utility
services; and if so, whether they would submit such a policy for consider-
ation of this House?
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Mr. P. B, Rau: I have explained the policy of Government in my
reply to question No. 1410..

Mr. 8. SBatyamurli: Will Government submit that policy to the consi-
deration of the House?

Mr. P. R. Bau: The House has. opportunities in the wusual way of’
expressing its opinion. My Honourable friend can move a Resolution on.
the subject.

Mr. 8. Satyamurti: May I know the reason why Government do not.
propose to submit voluntarily. their policy for the consideration of the.
House ?

Mr. P. R. Rau: The policy of Government, as I have explained, is
purely to select newspapers for advertisement according to their publicity
value, and Government consider that there cannot be possibly two opinions.
on that subject.

Mr. 8. Satyamurti: If there can be no two opinions on the subject,
then why not submit it to the House for its consideration ?

Mr. P. R. Rau: My Honourable friend, as I already said, has the usual
facilities for bringing this question before the judgment of the House.

Mr. 8. Satyamurti: Very unusual facilities!

GBADUATES EMPLOYED ON THE NORTH WESTERN, RAILWAY IN THE
Drvistonar OFFIOES.

14156. *Bhai Parma Nand: Will Government please state the number

of graduates employed on the North Western Railwaty in the Divisional.
offices ?

Mr. P. R. Rau: The information is not readily available.

REORUITMENT OF GRADUATES INTO DIVISIONAL MINISTERIAL SERVIOES
oN THR NORTH WESTEERN RAImLwAY.

1416. *Bhai Parma Nand: Will Government please state:

(a) whether it is a fact that the North Western Railway Adminis-
tration recruited certain graduates into Divisional Ministerial
Services in order to improve the efficiency of the office;

(b) whether those graduates were given an assurance, at the time of’
appointment, of further advancement in preference to the
employees already in service in the grade;

() whether those graduates are now told that their advancement
will be in order of seniority; and

(d) whether Government propose to remove the bar of seniority im:
order to fulfil the assurance given at the time of recruitment;.
if not, why not?
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Mr. P. B. Rau: Government have no information but I am iorwarding
a copy of the question to the Agent, North Western Railway for examina-
-tion.

FoOT-PATHS ON BOTH SIDES OF THE BAZAR oF SuBzil MaNDI 1N OLD DELHI.

1417. *Maulvi Muhammad Shafl Daudi: (8) Are Government aware
that the foot-paths on both sides of the basar of the Subzi Mandi in Old
Delhi are used by petty traders, thereby causing considerable inconvenience
to the public passing through that bazar? 1f so, is it not a fact that
the public is compelled to use the main road of Bubzi Mandi baear, and
there is always a serious danger of accidents? .

(b) Will Government please state whether these petty traders have been
authorized by the Municipality to use the said foot-pathe? If se, ugpder
what rule, and do they propose to build any other foot-path for the
_public? If so, where? If not, why nat?

(c) Will Government please state whether the police has been autharis-
ed by the Municipalify to allow petty traders to use both the foot-paths of
the Subei Mandi basar? If not, are they aware that the police constables
on duty there remain silent and do not stop thie practice? If so, why?

(d) Are Government prepared to issue instructions to the police to

warn the constables on duty at Subzi Mandi bazar that they should not.
allow any petty-trader to use the said foot-paths ? 1f not, why not ? ‘

Mr. G. 8. Bajpai: (a) No stalls are placed by petty traders on these
“foot-pathg but sometimes hawkers and peddlers frequent them when sell-
ing petty articles.

(b) Petty traders hdve not been authorised by the Municipality to use
the foot-paths. '

(¢) The answer to the first part is in the negative. The police- challaned
about 90 hawkers in 1984, and have challaned about 40 during the present
year up to date for selling articles on these foot-paths obstructing traffic.

(d) Iostructions have already been issued to the police to challan
hawkers utilising these foot-paths for the sale of their wares in a manner
obstructive to traffic.

I
CoMpuLsoRY RETIREMENT or BRITISH KiNng’s CoMMISSIONED OFFICERS.

1418. *Mr. T, S. Avinaghilingam Ohettiar: (a) Will Government state
what percentage of British King's Commirsioned Officers have been com-
pulsorily retired ?

(b) What is the percentage of the Indian King’s Commissioned Officers
so retired as compared with Europeans?

(c) Is the percentage of Indians retired more than the percentage of
"Europeans? If so, why?

Mr. G. R. ¥. Tottenham: The Honourable Member has given no date
“from which he wishes the information to be collected; but, in any case, as
I have previously explained, a large number of British Officers had to be
compulsorily retired, both immediately after the war and also during the
1ast five or six years, in order to avoid a surplus in particular ranks. Any
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-gomparison based on statistics would, therefore, be misleading. I ca
only sssure the Honourable Member that in the matter of compulsory
retirement precisely the same standards are applied to British and Indian
Officers.

Mr. T. S. Avinashifingam Ohettiar: May I know the exact statistics for
the last four or five years? I understand the Honourable Member has
got figures for the past four or five years.

Mr., G. R. F. Tottenham: If the Honourable Member wishes me to
collect the information for the last four or five years, I shall do so. I have
not got the information with me here.

INDIANS WHO HAVE PASSED THFE EXAMINATIONS FOR MaJors’ Posrs.

1419. *Mr. T, S. Avinashilingam Chettiar: (a) How many Indians have
passed the examinations for the Majors’ posts?
(b) How many of those passed have been appointed as Majors?
(c¢) Is it a fact that some Indians are compulsorily retired just before
they should be promoted to Majors’ post?

Mr. @. R. F. Tottenham: (a) Four.
(b) None.
(c) No.

Mr. T. 8. Avinashilingam Chettiar: In reply to part (b), why none was
appointed ?

‘Mr. G. R. F. Tottenham: Because none of them had enough service,
that is to say, 18 years’ service.

Sardar Mangal 8Singh: [s it.a fact that the Government are retiring
certain Indian officers under the War block terms?

Mr. G. R. P. Tottenham: It is  fact that certain Indian officers do
come under the War block terms.

Sardar Mangal 8ingh: With a view to facilitating Indianisation, is it
riot desirable that Indians should not be retired on War block terms ?

Mr. @. R. ¥. Tottenham: I do not see how that arises out of this
question. The Honourable Member opens a very large question and asks
for my opinion. He does not ask for any information on a matter of fact.

Sardar Mangal Singh: My point is that the Government are retiring
certain Indian officers under the pretext of War block terms, and that

should not be done?

Mr. @G. R. F. Tottenham: My Honourable friend is speaking without
knowledge of individual cases. T do not actually know the details yet
myself, but I believe that most of the Indian officers in the War block
were recruited when they were considerably above the normasl age, and,
therefore, most of them would have no ochance of commanding their
regiments. They would be super-annuated in any case before they reached

command of their regiments.
c
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Mr. T. 8. Avinashilingam Chettiar: Is it not a fact that, in answer to
‘s previous question, the Honourable Member said there was one Indian
Major ?

Mr. G. R. ¥. Tottenham: There is one Indian Major who was promoted
a8 a special case without passing the promotion examination.

RESOLUTION RECOMMENDING THE REMOVAL oF CHOTA NAGPUR Division
AND OTHER PARTS OF BIHAR FROM THE LIST OF ‘‘ EXOLUDED AREAS.”

1420. *Mr, Ram Narayan Singh: (a) Are Government aware of the fact
that on the’ 18th day of February last, a resolution recommending the
removal of Chota Nagpur Division and other parts of Bihar from the list of
‘“Excluded Areas’’ has been passed in the local Legislative Council of
Bihar and Orissa, and if so, what steps are they going to tnke in this
matter?

(b) Are Government aware of a similar Resolution passed by the Indian
Legislative Assembly on the 10th of February, 1927, and if so, will they
be pleased to state what steps they have hitherto taken in this matter?

(c) Will Government be pleased to explain the significance of ‘‘Special
Treatment’’ hitherto accorded and also to be accorded in future to the
people of the backward tract and what are the actual measures hitherto
taken and proposed to be taken in future by the Local and the Central
Governments to give effect to the underlying principles of the ‘‘Special
Treatment’’?

The Honourable Sir Nripendra 8ircar: (s) The Government of Bihar
and Orissa have communicated the fact to the Government of India, who
have informed the Secretary of State.

(b) The answer to the first part is in the affirmative. A copy of the
Resolution, together with a copy of the relevant proceedings of the House,
was forwarded to the Secretary of State on the 3rd March, 1927.

(c) As regards the existing position I refer the Honourable Member to
section 52A(2) of the Government of India Act and the Reforms Office
Notification No. 4-G, dated the 8rd January, 1921. For information
regarding the future treatment of these areas, I would invite the attention
of the Honourable Member to the relevant provisions of the Government
of India Bill in clauses 91 and 92 read with clause 52 and to paragraph 144
of the Report of the Joint Parliamentary Committee.

GRIEVANCES OF MUSLIMS IN THE CENTRAL PUBLIO WORKS DEPARTMENT.

1421. *Mr. A. K, Puzlul Huq: (a) With reference to the answer to
my starred question No. 509 asked on the 28rd February, 1985, will Gov-
ernment please state what is the proportion of Sikhs as oompared to
officers, temporary and permanent, serving in the Central Public Worke
Department?

(b) Will Goverament be pleased to give figures commupity-wise of
oﬁwers, subordinates, techmwl and non-technical, ministerial staff, fitters
sud wiremen, etc., etc., in the: Central Public Works Department, whc

are temporary or work-charged? e

L R TR T

N
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(c¢) Is it o faot that on the 28th February, 1985, out of 24 temporary
subordinates, there were four Muslims, seven Sikhs and 18 Hindus in the
Central Public Works Department?

(d) Is it also a fact that out of 25 temporary clerical appointments on
the 28th February, 1935, five were held by Muslims, four by Sikhs and

18 by Hindus?

(e) Is the percentage of Sikhs very high? If so, how do Government
propose to redress the grievances of Muslims in these appointments? [f
not, why not?

The Honourable Sir Frank Noyce: (a) I presume that the Honourable
Member refers to Gazetted Officers. Sikhs at present hold ten per cent.
of the gazetted posts in the Central Public Works Department.

(b) Tt would involve an undue amount of labour to colleet information
regarding work-charged establishment. But I have obtained information
in regard to temporary and officiating staff, and a statement giving this
information is laid on the table.

(¢) No. There were 41 temporary and officiating subordinates and
surveyors in the Department on the 28th February last, of whom ten were
Muslims, six were Sikhs and 25 were Hindus.

(d) No. Of 60 temporary and officiating appointments, which were in
existence on the 28th February last, five were held by Sikhs, 18 by
Muslims, 41 by Hindus, and one by an Indian Christian.

(e) I do not consider the percentage of Bikhs unduly high. The Hon-
ourable Member is very well aware that 25 per cent. of all new recruit-
ment is reserved for Muslims.

Statement showing the strength of communities of o g«n, subordinates, technical and non-
technioal, and ministerial staff in the Central Public Works Depariment employed in a

temporary or officiating capacity on 1at April, 1935.

Kuro-
Total | Hin- | Mus- | peans Indiauf Other § Re-
Class of post. No. | dus. | lims. Jand AnfSikhs. [Chris- [Commu. MARKS
glo In- tians, | nities,
— L |diens) ) —
Temporary Engineers . 3 | .. 2 o
Temporary Sub-Engineer . 1 1
Works Assistant (Temporary) 1 .. .. 1
Temporary Sub-Divisional 1 1
Officer. L
Subordinates and Surveyors |(a) 44 |(b) 28 §{ 10 (]
Draftemen . | 20] 1] s} .. 1 | .. 1
(Parsi).
Clerks . . . . 57 |(b) 39 ] 12 1 [ . o

(a) Tncludes 2'Snrveyo;-s.
(6) Includes 1 Jain.
02
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PosTiNGgs, TRANSFEBS AND APPOINTMENTS IN THE CENTRAL PUBLIC WORKES
DEPABTMENT.

1422, *Mr. A, K, Fuzlul Huq: With reference to the reply to my starred
question No. 510 given on the 23rd February, 1985, will Government please
state whether the Chief Engineer passes orders on all establishment cases
individually or a statement is submitted to him fortnightly?

The Homnourable Sir Frank Noyce: All important cases are submitted to
the Chief Engineer for orders. Weekly (and not fortnightly) lists of
sanctions are also submitted to him for approval.

TRANSFER OF THE AGRIOULTURAL RESEARCH INSTITUTE FROM PUSA TO
DELHI.

1423. *Mr. C. N. Muthuranga Mudaiiar: (a) Are Government aware that
there have been reports in the Press about earthquake tremors in Delhi in
the course of the last one or two months? Are Government aware that there
was & revere earthquake shock in Delhi in January 1934?

(b) 18 not the sole reason for the transfer of the Pusa Agricultural Insti-
tute to Delhi the situation of Pusa in the earthquake zone?

(¢) What aro the advantages of transferring the Institute from one earth-
quake zone to another?

(d) What will be the cost of repairing the buildings ete., in Pusa, if
tue lnstitute were not transferred to Delhi?

(e) What is the cost of esteblishing a new institute at Delhi?

(f) Is it & fact that the cost of transferring the Institute to Delhi is more:
than the cost of repairs to the buildings in Pusa, and if so, why have
Government decided on its transfer?

(g) Are Government prepared to consider the advisability of locating
the lnstitute in a non-enrthquake zone, like the Madras Presidency?

Mr. @. 8. Bajpai: (a) Yes.
(b) No.
(¢) to (f). I would invite the Honourable Member’'s attention to my.

speech on the motion for a Supplementary Grant on the 81st August, 1934,
and on the 27th and 28th March, 1935.

(g) No.

GRIEVANCES OF MUSLINS ON THE BoMBAY, BARODA AND CENTRAL INDI&
RAiLwWAY. '

1424. *Maulvi S8yed Murtuza Sahib Bahadur: (a) Wili Government
jrease state the number of (i) Muslim, (i) Hindu and (ili) other .omcg.x"s
including those on leave out of India, in the (i) Agency, (ii) Audlt.. (iid)
ire'neering, (iv) Signal, (v) Construction, (vi) Locomotive and Carriage,
(vii): Stores, (viii) Medical, (ix) Traffic, (x) Watch and Ward, and (xi)
Flectrical Departments of the Bombay, Batoda and Central Indx.a Railway ?

‘{b)-d+ it & faot that there are not more than two per cent. Muslims in
the suporior services of the Bombay, Barods and Central India Railway,
taken as a whole?
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(e) Is it not a fact that there are (i) no Muslim officers as against 12 in the
Agency, (ii) no Muslim officers as against 14 in the Audit, (iii) po Muslim
officers 1s against 83 in all, and eight from the Hindu community, in the
Engineering Department, (iv) no Muslin: officers as against seven in the
Signal Department, (v) one Muslim officer as against 86 in the Locomotive
and Carriage Department, (vi) no Muslim officer as against eight in the
Btores Department, (vii) no Muslim officer as against eight, in the Medical
Departirent, (vni) two Musiim ofhcers as against 47 in the Traffic Depart-
ment and (ix) no Muslim officers as against 11 in the Flectrical Department
of the Bombay, Baroda and Central India Railway ?

Mr. P. R. Rau: (a) The available information is contsined in appendix
F of the Report by the Railway Board on Indian Railways for 1988-34,
Volume I.

(b) Yes.

(e) If the figures given by the Honourable Member are intended to
show the position as on the 81st March, 19384, they are not quite correct as
will be seen from the Report I have referred him to.

GRIEVANCES OF MUSLIMS IN THE ENGINEERING DEPARTMENT OF THE
BoMBAY, BARODA AND CENTRAL INDIA RArLway.

1425. *Maulvi Syed Murtuza Sahib Bahadur: (a) Is it not a fact that
in the Xngineering Department of the Bombay, Baroda and Central India
Railway, out of a total of 33 officers, and a total of eight officers from the
Hindu community alone, there is not a single Muslim officer?

(b) Is it not a fact that the Bombay, Baroda and Central India Railway
Administration has recently appointed a Hindu, who was working as an
unpaid apprentice in the Locomotive and Carriage Department at Ajmer, as
& probationary Assistant Engineer ?

(c) Isit not a fact that ‘a protest’ was made 'to the Agent, Bombay,
Baroda and Central India Railway, regarding this and that no heed was
paid by the said administration?

(d) How do Government propose making amends for this disparity in the
percentage of the Muslims in the said department, and what steps do
Government propose to take for the breach of the rules regarding the
recruitment of the Muslims?

Mr. P. B. Rau: (a) The total number of officers in the Engineering
Department (including Bignal Engineering Department) of the Bombay,
Baroda and Central India Railway on the 81st March, 1984, was 50, out
of whom 14 were Hindus. No Muslim was employed in this Department
as officer on the 81st March, 1984.

(b) and (c). CGovernment have no information.

(d) The Agent, Bombay, Baroda and Central India Railway, has been
asked to obtain the concurrence of his Board of Directors to the adoption
of the policy laid down by the Government of India with the approval of
the Secretary of State that 26 per cent. of all vacancies in superior service
to be filled by direct recruitment of Indians should be reserved for
Muslims.
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COMMUNAL CoMPOBITION oF CERTAIN STAFF OoN THE BoMBAY, BARODA AND
' CextraL INDIA RarLway.

1426, *Maulvi Syed Murtuza Sahib Bahadur: Will Government please
state what was the actual number on 1st January 1985 of staff (i) Muslim,
(i) Hindu, and (iii) others, in the lower and upper subordinate grades of
Rs. 40—80; Rs. 80—120; Rs. 120—160; Rs. 160—200; Rs. 200—250 and
upwards, in the Agency, Audit, Engineering, Signal, Stores, Traffic,
Electrical, Medical, Wateh and Ward, and Locomotive and Carriage Depart-
ments of the Bombay, Baroda and Central India Railway broad and metre
gauge systems ?

Mr. P. R. Rau: With your permission, Sir, I shall reply to questions
Nos. 1426, 1427, 1428 and 1429 together.

The information, in the pcssession of Government, with regard to the
actual communal composition of staff on the Bombay, Baroda and Central
India Railway is contained in Appendix F to the Report by the Railway
Board on Indian Railways for 1983-84. Under the terms of the contract,
the Bommbay, Baroda and Central India Railway, like other Company-
managed Railways, has full powers in regard to recruitment of staff and
the Government of India can, therefore, only advise them in such matters.
The action the Railway Board have taken in order to give effect to the
policy of the Government of Indis, is to fix percentages for Muslim recruit-
ment. in each railway, so as to obtain the fixed percentage of 25 per cent.
on all railways taken together, but, so far as Company-managed Railways
are concerned, this is not mandatory but only advisory. The Agent,
Bomby, Baroda and Central India Railways, has been asked to obtain the
concurrence of his Board of Directors to the reservation-of 12 per cent. of
future recruitments for Muslims. Government hope that this scheme will
be accepted by them but according to the contract they are not in a posi-
tion to insist on this being done. '

CoMMUNAL CoMPOSITION OF DocTors oF THE BomBAY, BARODA AND CENTRAL
Inpra. RamLway.

11427, *Maulvi Syed Murtuza Sahib Bahadur: (a) Will Government
please state how many doctors (Sub-Assistant Surgeons and Assistant
Surgeons)—(i) Muslims, (ii) Hindus, and (iii) others—were employed on
the 1st January, 1935 in the Medical Department on the broad and metre
gauge systems of the Bombay, Baroda and Central India Railway ?

(b) Is it not a fact that the Muslim community is conspicuous by its
almost total absence, there being not more than two Muslim doctors in the
Bombay, Baroda and Central India Railway Medical Department?

(¢) Do Government propose to issue definite orders, breach of which
should be reprimandable, regarding making amends for the injustice that
has been done, or is being done to the Muslim community in the Railway
Medical Department of the Bombay, Baroda and Central India Railway?

CoMMUNAL COMPOSITION OF ““ A ”’ GRADE APPRENTIOES IN THE CARRIAGE
AND WagoN SHoPs OF THE BomMBay, BARODA AND CENTRAL INDIA
. Ramway ar AsmEe. ’

$1428. *Maulvi Syed Murtuza Sahib Bahadur: (a) Will Qovernment
please state how many ‘A’ grade apprentices, (i) Muslim, (ii) Hindu and

tFor answer to this question, see answer to question No. 1426.
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(iii) ovhers, have been taken in the Carrisge and Wagon Shops of the
Bombuy, Barods and Central India Railway, at Ajmer, since 19227

(b) How many (i) Hindus, (ii) Muslims and (iii) other, passed appren-
tices have been fixed and promoted to the Chargemen’s and Senior
Chargemen's grades ?

GRIEVANORS OF MusLIMS oN THE BoMBAY, BARODA AND CENTRAL INDIA
RaiLway.

11429. *Maulvi Syed Murtuza Sahib Bahadur: (z) Is it not a fact that
little attention is paid by the Bombay, Baroda and Central India Railway
authorities to the instructions and orders of the Government of India, re-
garding the fixation of a minimum of 25 per cent. of the appointments for
the Muslim community ?

(b) Is it a fact that no publicity is given to any vacancy or vacancies,
either in the Officers’ or Subordinates’ grades, and vacancies are filled up
and appointments made secretly without giving fixed minimum portion to
the Muslim community ?

(¢) Do Government prqpose to press the authorities of the Bombay,
Barods and Central India Railway to issue, as well as follow, the rules
fixing duc proportion for appointments and promotions in all grades and
departments over the broad and metre gauge systems?

(d) In view of the foregoing, are Government prepared to appoint &
Committee of the official and non-official members of the Central Legis-
lature to investigate into the grievances of the Muslims in the service of
the Bombay, Baroda and Central India Railway? If not, why not?

Forr1GN INSURANCE COMPANIES DOING BUSINESS IN INDIA,

1430. *Mr. Saml Vencatachelam Ohetty: (a) Will Government be pleased
to state if foreign insurance companies can start and do business in India
without any special conditions being imposed on them in any manner,
whatsoever ? If not, what are the conditions imposed ?

(b) Are Government aware that Indian insurance companies cannot do
such business in foreign countries without fulfilling some discriminatory
conditions ? If so, what are the conditions imposed by each foreign country
on Indian insurance companies ?

(c) Are Government aware that recently the Italian Government refused
to allow an Indian insurance company to do business in Italy?

(d) Are Government also aware that recently several Italian insurance
companies started their business in India and are carrying on their busi-
ness ?

(e) Are Government under any pact, treaty or contract with the Italian
Government to allow their insurance companies to do business in India,
while the latter Government might decline such facilities to Indian insur-
ance companies ?

(f) If not, are Government prepared to represent to the Italian Govern-
ment that the continuance of their Companies in India will depend on
similar treatment being accorded to Indian Companies in Italy ?

The Honourable Sir Joseph Bhore: (a) Yes.

P

tFor answer to this question, ¢s answer to question No 1426,
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(b) Government are not aware that it is necessary for Indian insurance
companies to fulfil any discriminatory conditions before setting up business
in foreign countries.

(¢) Government have been informed that one Indian company has
experienced difficulty in setting up business in Italy.

(d) So far as Government are aware, only one Italian company is tran-
sacting insurance business in this country.

(e) No, Sir. Article 1 of the Treaty of Commerce and Navigation
between the United Kingdom and ltaly, concluded on the 15th
of June, 1883, which is applicable to the comiercial relotions of
ltaly und British India, provides that the subjects of each of the two partics
shall enjoy the same rights, privileges, libertics, favours, immunities and
exenptions in matters of connnerce and navigation, which are or may be
enjoyed by native subjects.

(f) Government are prepared to make representations in any case in
which it appears that the provisions of the Article just quoted have been
infringed.

Mr. 8. SBatyamurti: Will Government take any steps with regard to
the particular case mentioned in the reply to clause (¢) of the question?

The Honourable 8ir Joseph Bhore: I think this particular case is
alreudy receiving attention. We have not been favoured by the individual
concerned, as far as I know, with the details of his case, but the matter is
being looked into.

8ardar Bant Singh: Has the attention of Government been drawn to the
remarks made by a speaker in the meeting of the Federation of Indian
Chambers of Commerce recently that the Government of India have given
an assurance to the Government of Italy that no steps will be taken
aguinst the Italian insurance companies in India even if Indian companies
are not allowed to work in Italy? '

12 Noonw.

The Honourable Sir Joseph Bhore: I am not aware-of any such assur-
ance, Sir.

Sardar Sant 8ingh: Is there any truth in that statement ?
The Honourable 8ir Joseph Bhore: Not that I am aware of.

Sardar Mangal 8ingh: Are Government prepared {o put some restrice-
tions on foreign insurance companies ?

The Honourable Sir Joseph Bhore: Nc, Sir; we cannot do so. As a
matter of fact, I bave quoted the terms of this treaty which regulates
these questions of rights, privileges, liberties, ete., of the two parties, and
we cannot infringe those terms.

Mr. T. 8. Avinashilingam Chettiar: May 1 know at what stage the
negotiations hetween the Government of India and Italy are just now ?

The Honourable Sir Joseph Bhore: We are still expecting a reply
from the (overnment of Italy. .

Mr. T. B. Avinashilingam Ohettiar: When do Government expect
these ncgotintions to be over?

The Honourable Sir Joseph Bhore: How can I 'be responsible for
that ?



UNSTARRED QUESTIONS AND ANSWERS.
‘Y’ CADETS SELECTED FOR ADMISSION TO THE INDIAN MILITARY AOADEMY.

260. Sardar Sant Singh: With reference to my question No. 178 on the
80th August, 1933, in this House, will Government be pleased to place
on the table a statement giving:

(i) the names of the ‘Y’ Cadets who were selected for admission
to the Military Academy subsequently, their period of service
in the ranks and the date of their admission to the Military
Academy;

(ii) the names of those who voluntarily resigned from the Army;

(iii) the names of those whjp are found unsuitable and asked to
regign with dates of their resignation: and

(iv) the names of those who are still serving in the ranks?
Mr. G. R. F. Tottenham: I lay a statement on the table.

Period of Service.
Name. . Date of admission to
) the Academy.
Years.| Months.

(¢) Waheed Haidar . 2 3 1st February 1934.
Mohamed Abdel Ali 2 10 24th August 1934.
Jaswant Singh 2 9 24th August 1934.

(4s) Syed Wajid Ali
Sikander Khan
Hardip 8ingh Uberoi
Mahbub Khan
Date on which orders were issued
by Army Headquarters giving
Name. the option of teking
discharge or remaining
in the ranks.
(i4) Mohamed Ayub Khan . . . . . 28th November 1933.
Goverdhan Lall . . . . . . 7th Beptember 1033.
Ram Narain Saxena . . . . . 18t November 1933.
Harbans Singh Bawa . . . . . 4th April 1934.
Gurbakhsh Singh . . . . . . 1lth July 1933.
Abdul Hamid Khan . . . . . 25th July 1932.
Wazir Chand . . . . 18t June 1933.
Mohamed Barkat Ullah . . . . . 19th July 1934.
Satya Prakash . . . . . . 13th June 1934.
Mohinder Singh . . . . N . 12th March 1935.

It is not known which of them elected to serve on in the ranks.

(sv) Bultan Mugarrab.

Joginder 8
g Singe.

Jagat Singh.
ithalm:g
é)m Bachan Singh.

rab Cama.
Mn.nohar Lal Katyal.
iq Ullsh Khan.

( 3495 )
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CoMMUNAL COMPOSITION OF THE SUBORDINATE STAFF ON THE NORTH
WESTERN RAILWAY.

261. Sardar Sant Singh: Will Government be pleased to place a state-
ment on the table of this House, showing the number and percentage of
subordinate staff, excluding labourers and inferior servunts, employed on
tha Nurth Western Railway by communities on the 31st December, 1984
in the following departments: Agency, Engineering, Transportation (Traffic
and Commercial), Mechanical Engineering and Transportation (Power),
Stores, Electrical, Medical, Accounts and others?

Mr. P. R. Rau: The latest information in regard to communal repre-
sentation in railway subordinate services which gives the position on the
81st March, 1984, is given on pages 107—-110 of Volume I of the Report
by the Railway Board on Indian Railways for 1933-34.

CERTAIN INFORMATION IN RESPEOT OF THE BoMBAY, CALCUTTA AND MADRAS
GENERAL Post OFFICES.

262. Mr. D. K. Lahiri Ohaudhury: Will Government be pleased to
plaee on the table a statement showing the following information in res-
pect of the Bombay, Calcutta and Madras General Post Offices, separately :

(i) number of selection grade posts of Rs. 250—850;
(ii) number of selection grade posts of Rs. 160—250;
(iii) number of Time Scale Supervisors;

(iv) number of clerks (Upper Division);

(v) number of clerks (Lower Division);

(vi) number of sorting postmen;

(vii) number of Overseers;

(viii) number of postmen; and

(ix) number of inferior and other miscellaneous staff?

Mr. G. V. Bewoor: Information has been called for and a statement
will be placed on the table of the House in due course.

CERTAIN STAFF IN THE BoMBAY, CALCUTTA AND MADRAS (GENERAL PoOsT
OFFICES.

263. Mr. D. K. Lahirl Chaudhury: (a) Will Government be pleased
to place on the table a statement showing the number of (i) selection grade
posts, (ii) time-scale supervisory posts; (iii) clerks of the staff, accounts,
correspondence, sorting, money order, savings bank, delivery, deposit, sub-
acocounts, registration, and parcel departments of the Bombay, Calcutte
and Madras General Posts Offices, separately, for each department?

(b) How many Town Inepectors are there in each of these three offices?

(¢) How many town sub-offices are there in each of these towns?

Mr. G. V. Bewoor: (a)—(c). Information has been called for and a
statement will be placed on the table of the House in due course.
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RENT oy Post OrricR BuiLpiNags IN BoMBAY, CALOUTTA, MADRAS AND
RANGOON.

264. Mr. D. K. Lahiri Ohaudhury: (a) Will Government be pleased to-
lay on the table a statement showing the total amount of rent paid for the
occupation of the Post Office buildings in Bombay, Calcutta, Madras and
Rangoon in the year 1920-21 and in the year 1933-84?

(b) Has there been any increase in the payment of house rent?

(c) If the reply to part (b) be in the affirmative, will Government be
pleased to state what is the cause of the increase?

Mr. G. V. Bewoor: () The attached statement furnishes the informa-
tion required by the Honourable Member.

(b) Yes.

(c) The increase is due to (i) the general rise in house-rents, (ii) the
provision of additional accommodation for certain post offices necessitated
by the growth of business, (iii) the removal of certain post offices to more

spacious and centrally located buildings, and (iv) the opening of certain
new post offices.

Statement showing the total amount of rent paid for the occupation of the Post Office Busld-
ings in Bombay, Calcutta, Madras and Rangoon in the years 1920-21 and 1933-34.

Amount of rent Amount of rent  Increase ()
Name of station. paid during the paidduring the Decrease (—).
vear 1920-21. year 1933-34.

Res. Rs. Re,
Bombay . 70,031 1,15,799 (+) 44, 868
Calcutta . 67,317 1,37,998 (+) 70,681
Meadras . 18,991 33,388 (+) 14,397
Rangoon 3,084 6,980 (+) 2,996

CLERKS IN OEBTAIN SUB-PosT OFFIOES IN CALCUTTA.

265. Mr. D. K. Lahiri Ohaudhury: (a) Will Government be pleased to
lauy on the table a stutement showing the number of clerks working in the
following offices? '

(i) Bhyambazar, (ii) Kidderpore, (iii)) Bhowanipur, (iv) Kalighat,
and (v) Elgin Road, Calcutta. .

(b) Will Government please also state who remaing in charge of
these offices during the day when the Sub-Postmasters remain off duty?

(¢} Do they get any special pay? If not, why not?
. Mr. @G. V. Bewoor: (a) (i). Shvambazar—12 (including one Deputy
Bub-Postmaster on time-scale of pav)

(i) Kidderpore—ten.

(iii) Bhowanipur—nine (including one Deputy Sub-Postmaster on time-
scale of pay).

(iv) Kalighat—eight.

(v) Elgin Road—nine.
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(b) In the SBhyambazar and Bhowanipur Town Sub-offices, the Deputy
Sub-Postmaster remains in charge, while in the remaining three offices,
the senior clerks remains in charge.

(c) As regards the first part of the question, the 1eply is in the negative.
In legard to the second part, I may informn the Honourable Member that
the senior clerks who look after the office generally during the short period
of the day when the Sub-Postmaster is off duty are not entitled to any
special pay. The question of granting special pay to the Deputy Sub-
Postmaster of the Shyambazar and Bhowanipur Town Sub-Offices who
perform definite and wholly supervisory duties is under examination.

INCOME AND EXPENDITURE OF THE PosT OFFICE BrANCH,

266. Mr, D. K, Lahiri Ohaudhury: Will Government be pleased to lay
on the table a statement showing the income and expenditure for the
year 1933-84 of the Post Office hranches in each Circle separately?

Mr. G. V. Bewoor: As the accounts of the Department are not kept
by Circles, Government regret that they are unable readily to furnish the
information. Special preparation would involve an expenditure of time
and labour, which would be incommensurate with the value of the result.

PAY AND ALLOWANCES OF BRITISH AND INDIAN SOLDIERS AND OFFIOERS OF
THE ABRMY.

267. Dr. P. N. Banerjea: Will Government be pleased to make a full
statement relating to the pay and allowances of:
(i) a British private,
(ii) an Indian Sepoy,
(i) & British Commissioned officer,
(iv) an Indian officer with a King’'s Commission,
(v) an Indian officer with a Viceroy's Commission,
(vi) a British non-commiseioned officer, and
(vil) an Indian non-commissioned officer ?

Mr. G. R. F. Tottenham: The inforination desired by the Honourable
Member will be found in the Royal Wurrant for Pay and the Pay and
Allowance Regulations, Parts T and 1T and Part T—Special, copies of which
are available in the Library.

CosT OF BRITISH AND INDIAN INFANTRY AND CAVALRY BATTALIONS.

268. Dr. P. N. Banerjea: Will Government be pleased to state the
cost of: ' .
(i) » British infantry battalion,

(ii) an Indian infantry battalion,.

(iii) a British cavalry battalion,

(iv) an Indian cavalry battalion, and

(v) an artillery unit?
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Mr. G. R. F. Tottenham: The attention of the Honourable Member is

invited to the statement on page 25 of the ‘‘Budget Estimates of Expendi-
ture on Defenee Services, 1935-36"".

INOREMENTS MADE TO THE SALARIES AND ALLOWANCES OF BRITISH AWD
INDIAN SOLDIERS AND OFFICERS OF THE ARMY.

269. Dr. P. N. Banerjea: Will Government be pleased to state what
increments have been made to the salaries and allowances of:

(i) a British private,

(ii) an Indian sepoy,

(iii) & British Commissioned officer,

@iv) an Indian officer with a King's Commission,
(v) an Indian officer with a Viceroy’s Commission,
(vi) a British non-commissioned officer, and

(vii) an Indian non-commissioned officer ?

since the last Furopean War?

Mr. G. R. F. Tottenham: The correction slips, in the books referred
to in my answer to unstarred question No, 267, will show where any
alteration has been made in the rates of pay and allowances since their
original publication. To provide a complete answer to the question would
involve an expenditure of time and labour incommensurate with the result.

AMOUNT OF INCREABE IN THE ARMY EXPENDITURE,

270. Dr. P. N. Banerjea: Will Government be pleased to statc the
amount of increase in the army expenditure since the pre-war year 1913-14,

giving the details of increase under different heads and mentioning the
causes of the increase in each case?

Mr. @G. R, F. Tottenham: It would involve an unnecessary amount of
labour to collect all the information the Honourable Member asks for, but
much of it he will find in the pamphlet ‘‘Some Facts and Figures about

J.ndunl:l1 Defence, 1985-86’', a copy of which was furnished to him last
month.

INooME FROM THE SALE oF REVENUE STAMPS AND PosTAGE STAMPS.

271. Mr. V. V, Girt: Will Government be pleased to place on the table
a statement showing the total amount of income from the sale of revenue
stamps from April 1984 to January 1985, together with the total amount
of sale of postage stampg for the corresponding period? '

Mr. A. H. Lioyd:

I 1ay on the ta ital TP .
tion available. ay on the table two statements giving the informa.
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SraTEMENT T.

.Statement showing the revenue realized by the Provincial Governments during the period Isg
April, 1934, to 318t October, 1934, from the sale of New Revenue Stamps.

Provincial Government. Amount of Revenue.
Rs. A. Pp.

(1) Madras . . . . . . . . . 8,04049 0 O
(2) Bombay . . . . . . . . . 4,864,203 14 1
(3) Bengal . . . . . . . . . 4,94,452 13 8
(4) United Provinces . . . . . . . 26289 0 0
(6) Punjab . . . . . . . . . 2,03,800 7 O
(6) Central Provinces . . . . . . . 68,176 0 0
(7) Bibar and Orissa . . . . . . . 1L,02,145 0 0
(8) Assam . . . . . . . . . 23,369 7 0

. 2,626 0 0

Nore.—The above information relates only to those Provinces where the new
Revenue 8tamps are used and which, previous to the introduction of these stamps received
:annual assignments from the Posts and Telegraphs Department on account of the use of
Unified Stamps for revenue purposes. The new Revenue Stamps have not been introduced
in Burma while the North-West Frontier Province was a Central Administration and no
assignment was paid to the Loca! G.vernment by the Iosts and Telegraph Department,
Statistics for later period November to January, 1935, are notavailable at present.

StaTeMENT IT.

_Siatement showing receipts from the sale of postage stamps of all denominations during the
period April, 1934, to January, 193;.

Amount
Postal Circle. of
revenue.
Re.
(1) Central . . . . . . . . . . 36,12,004
(2) Burma . . . . . . . . . . 35,560,568
(3) Bihar and Orissa . . . . . . . . 28,34,731
(4) Bengal and Assam . . . . . . . . 1,15,81,087
(5) United Provinces . . . . . . . . 60,97,136
(6) Punjab and North-West Frontier Province . . . . 97,28,479
()Madras . . . . . . < . . . L1744,510
(8) Sind and Baluchistan. . . . . . . . 24,42,702
(9). Bombay . . . . . . . . . . 1,31,69,810
A10) Wireless—Deduct amount of charges for fees for Wireleas
) licenses, certificates, etc. realized in stamps and
subsequently credited to the head * Postage and Meesage
Revenue . . . . . . . . . --1,05,600
Total . 6,46,65,608

{CBRTAIN PARTIOULARS ABOUT CERTAIN POST OFFIOES AND PoSTAL MATTRRS.

272. Mr. V.V, Girl: Will Government be pleased to lay on the table
s statement showing the following particulars for the year 1983-84:
(i) total number of money orders issued and paid in India and
Burma;
(i) total number of money orders issued and psid in Bengal and
Assam Circle excluding Caloutta; ‘
(iii) total number of money orders issued and peid in Caleutta;
(iv) total number of V.P.P. articles in India and Burma;
(v) total number of V.P.P. articles in Bengal and Assam Circle (ex-
"' cluding Calcutta); o
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(vi) total number of V.P.P. articles issued in Calcutta;

(vii) tota] number of V.P.P. articles issued in Bombay Circle (exclud-
ing Bombay), and Bombay separately;

(viii) total number of money orders issued and paid in Bombay Circle
(excluding Bombay), and Bombay separately;

(ix) tota] number of Savings Bank ‘transactions in India and Burma;

(x) total number of Savings Bank transactions in (1) Bombay Circle
excluding Bombay, (2) Bombay, (3) Bengal and Assam Circle
excluding Caleutta, (4) Calcutta, (5) Madras Circle excluding
Madras, and (6) Madras;

(xi) total number of letters posted and delivered in India and Burma;

(xii) tota] number of letters, packets, ete. (unregistered), posted and
delivered from the following places:

(1) Bombay Circle excluding Bombay,

(2) Bombay,

(8) Benga] and Assam Circle excluding Calcutta, and
(4) Calcutta;

(xiii) total number of registered articles and parcels posted and deli-
vered in India and Burma; and

(xiv) total number of registered articles and parcels posted and delivered
from the following places:

(1) Bombay Circle excluding Bombay,

(2) Bombay,

(8) Benga] and Assam Circle excluding Calcutta, and
(4) Calcutta?

Mr. G. V. Bewoor: A statement furnishing the information required
by the Honourable Member, as far as it is available, is appended.

.Statement shewing the statistics of certain classes of postal articles for the year 1933-34.

Issued. Paid.
1¢) Total number of money orders issued and paid in
India and Burma . . . . . . 317,567,000 387,971,000
(¢1) Total number of money orders issued and paid in
1 and Assam Circle excluding Calcutta . 8,194,000 5,984,000
«(#i%) Total number of money orders issued and paid in
. Calcutta . . . . . . . 2,258,000 2,952,000
(#v) Total number of V. P. articles in India and Burma 8,777,000*
(v) Total number of V. P. articles in Bengal and
.. Assam Circle }excluding Calcutta) . . . 464,000*
{vi) Total number of V. P. articles issued in Calcutta . 1,861,000

(vi3) Total number of V. P. articles issued in Bombay
Ciro{o (excluding Bombay), and Bombay sepa-
rately—

(a) Bombay Circle excluding Bombay 555,000
(b) Bombay . g . . 1,017,000

" * Figures relating to V. P. articles posted have been shown.
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Issued, Paid.
(mu) Total number of money orders issued and paid in
y Circle (excluding Bombay), and Bombay
tely—
(a) Bombay Circle exoludmg Bombay . 2,839,000 2,857,000
{b) Bombay . 1,498,000 1,861,000
(sz) Total number of Sa.vmga Ba.nk t/ro,nmtlons in
India and Burma . . . 10,008,000
(z) Total number of Bavings Ba.nk tranmotxons in—
(1) Bombay Circle excluding Bombay . 891,000
(2) Bombay . 360,000
(3) Bengd and Assam Oamle exclud.mg
Caloutta . . 1,782,000
(4) Calcutta . . . 594,000
(6) Madras Circle ext(:lludmg Modru . . 1,440,000
an
(6) Madras . 186,000
(m) Total number of letters postod and d*hvered in
India and Burma—
Registered . . . . 28,189,000 ) ,
Unregistered (estlmated) . . 428,708,000
(2z4i) Total number of letters, packets, eto. (unrogls-
tered), posted and delivered fron the following
laces :—
(1) Bombay Circle excluding Bombay—
(a) Unregistered articles of the letter
madl 123,869,000 )
(b) Unreg:stered pa.l-cels . . . 733 000
Total unregistered articles 124.602,000
(2) Bomhay- -
(a) Unregistered articles of the letter
mail 61,066,000
(b) unregistered pa,rcols . . . 126.000
Total unregistered articles . 61,192,000
(3) Bengal and Assam Circle excluding t
loutta—
(a) Unregistered articles of the letter
. . 141,637.0001
(b) Unregmtemd pamols . . . 264,000
Total unregistered articles . 141,901,000
(4) Caleutta—
(a) Umwegmtered articles of the letter
62,783,000
(d) Unrogwtered psreels . . . 74,000
Total unregistered articles . 62,857,000 |
(wiix) Total number of registered articles and parcels
posted and delivered in India and Burma :—
(a) Registered articles of the letter mafl . 31,323,000
(b) Registered articles of the parcel mail = . 9,864,000
Total registered articles . 41,187,000 !'

* Figures relating to number of (including insured and V. P. (letters posted
and estimated number of Umpml;gs received for delivery, which are availabie,
have been shown.

1 Figures relating to number of unregistered letters, ets, oto, reeived for deli.
very and unndlm:f parcels posted, which are available, 1’:'* shown.

Figures mlst!na to number of registered artioles and pareels ted, which are
tvu]iblo. have been shown, postet
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(wiv) Total number of registered articles and rnmel'
posted and delivered from the following

places :—
(1) Bombay Circle excluding Bombay—
(a) Registered articles of the letter mail 2,278,000 |
(b) Registered articles of the parcel mail .000 |
Total registered articles 2,887,000 :
(2) Bombay— :
(a) articles of the letter mail 2,297,000
(b) Registered articles of the parcel mail 921,000 :
Total registered articles 3,218,000 |
(3) Bengal and Assam Circle excluding
Calcutta— s» .
(a) Registered articles of the letter mail 3,669,000
(b) Registered articles of the parcel mail 866,000
Total registered articles 4,635,000
(4) Calcutta— '
(a) Registered articles of the letter mail 3,237,000
(b) Registered articles of the parcel mail 1,580,000
Total registered articles’ . . 4,817,000 |

J

* Figures relating to number of registered articles and parcels posted, which are
available, have been shown.

CLERES, POSTMEN, SORTERS, BTC., IN BACH PoSTAL CIROLE AND RAILWAY
Marn SERvICE DrvisioN.

273, Mr. V. V. @iri: Will Government be pleased to lay on the table
a statement showing the following information :

(a) (i) elerks, (if) postmen, (iii) selection grade posts of Rs. 160—250,
and [iv) selection grade posts of Rs. 250—350 retrenched from
Apnl 1984 to January 1985 in each Circle separately; and

(b) (i) sorters, (ii) selection grade posts of Ras. 160—250, and (iii)
Inspectors in each R, M. 8. Division, separately from Aprik
1934 to January 1935? ' '

Mr. G. V. Bewoor: (a) and (b). Government regret that they are un-
able to furnish the information as its collection would involve an undue
expenditure of time and labour.

S8usBsIDY PAID TOo AIRWAYS COMPANIES FOR CARRYING ATR MAILS AND INcOME
FROM ATR MaArn ARTIOLES.

274, Mr. V. V. Girl: (a) Will Government be pleased to lay on the
table a statement showing the total amount of subsidy paid to the different
Airways companies for carrying air mails in India and outside India?

D
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(b) What was the total number of postal articles carried by these
mail companies from 1st April to 3lst January, 1985, and the weight ef
the mails?

(c) What is the total income from the air mail articles?

Mr. @G. V. Bewoor: (a) and (c). The Honourable Member is referred
to the reply given to parts (a) and (b) of Mr. D. K. Lahiri Chaudhury’s
starred question No. 507 in this House on the 19th March, 1934.

(b) No account of the number of postal articles despatched by air is
maintained and Government are not, therefore, in & position to supply the
information required. An account of the weight of mails carried is, how-
ever, maintained and a statement showing the weight of the mails carried
during the period 1st April, 1984, to 31st January, 1985, by the different
air services, is attached.

Statement of the weight of mails carried by different Air services in India and outside India
Jrom 1at April, 1934 to 318t January, 1935.

N.B.—The figures below represent the weight of mails for which. India pays air
conveyance charges to the companies, i.¢., mails originating in India and Burma, and mails
for which transit charges are recovered by the Indian Posts and Telegraphs Department
from foreign Postal Administrations.

Weight
Air Services. Name of company. of air
‘ mails.
. Ih, oz.
1. Karachi-Croydon . . . | Imperial Airways, Ltd. . *g7,833 14
2. Karachi-Singapore . . .JLT.C A, Ltd. . . . 35,813 14
8. Bingapore-Australia . . . | Qantas Empire Airways . 1253 8}
4. K. L. M. (Dutch) . . . | The Dutch (K. L. M.) Company 347 6.
5. Air Franoe (French) . . . | The French (Air France) Com- 703 1
pany.
8. Perth-Adelaide . . . | West Australian Airways, Ltd. 557 3
7. Karachi-Madras . . . { Meears. Tata Sons, Ltd. . 37,188 24
8. Calcutta-Dacca . . . | Indian National Airways, Ltd. 1,418 12
9. QCaloutta-Rangoon . . . Ditto o . 2,148 9f
10. Karachi-Lahore . . . Ditto . . 14,662 14}

*This excludes 2.638 1bs. 3 ozs. of air mail parcels despatched from India for U. K.

{This represents the weight of mails from the middle of December 1934 when tho
aprvice was introduced, :

t'l‘lm:i represents the weight of mails from 4th December 1834 when the service was
introduced.

VAOANOIES IN THE CADRE OF MEDICAL OFFIOERS ON RAILWAYS.

275. Mr. Anugrah Narayan Sinha: Will Government be pleased to
state:
(a) the number of vacancies in the cadre of Medical Officers under
Government railways during the last five years;
(b) how many of these vacancies were filled by direet appointments
and how many by promotion; and

(e). how many of these appointments went to the candidates from
the Province of Bihar and Orissa ? '

al
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Mr. P. R. Rau: (a) On the State-managed Railways there were seven
vacancies during the five vears ending the 31st March, 1986, '

(b) Five vacancies were filled by direct recruitment and two by pro-
motion.

(c) None.

CARRIAGE OoF Mam By ToNGA FROM SHANKER GARH IN THE (GURDASPUR
' DisTRICT.

276. Bhal Parma Nand: (a) Is it a fact that mail is sent from Shanker
Garh, District Gurdaspur (Punjab) to out stations on contract by means of
tonga ?

. (b) Is it & fact that the town of Bhanker Garh has:been connected by
railway. ling ? b B

(c) Is. it a faot that soon after that, the peeple of Bhanker Gurh ré-
presented by several memorials to suthorities that the mail be carried by
railway instead of by tonga and that these representations of tho people
have remained upatiended to?

{(d) Is it & faot that the mail by tonga takes double the timeé and in.
rainy season treble the time which would<have béen takeén by -the Ratlway ¥

(e) If the answer to parts (¢) and (d) be in the affirmative, are Govern-
ment prepared to enquire into this case and take netessary action?

Mr, @. V. Bewoor: (a) to (e). Government have po information, but I
have called for a report on receipt of which I will take suitable action.

OoMMUNAL PARTIALITIES IN CONNECTION WITH THE APPOINTMENT OF THRE
Hgap MisTrESS OF THE GOVERNMENT GIRLS’ HigH ScHoOL, AJTMER.

277. Bhai Parma Nand: (a) Is it a fact that the Ajmer-Merwara Edu-
cation Department follows the United Provinces Education Code, which
provides that a District Inspecting Officer shall have complete knowledge.
of both forms of vernacular (Urdu and Hindi)?

(b) Is it & fact that on a recent appointment of Head Mistress of the
Government Girls High School, Ajmer, who has to perform the duties »f
Assistant Inspectress of Girls Schools, the rule was ignored on the
ground of her belonging to a particular religion, and the c¢laim of another
better qualified lady who did not belong to that religion, was set at naught?-

(c) Has the Chief Commissioner of Ajmer-Merwara received amy re-

presentation, both from the Hindus and Muslims, against this step of the
Department ? ' X

(d) Has the attention of Government been drawn to an grticle in the
Hindustan Times of the 8rd October, 1934 giving an exprrssion of the
feeling of the public resentment with reference to the partiality of the
Department to a certain community?

(e) If the anawer to parts (¢) and (d) be in the affirmative, are Gov-
ernment prepared to take steps to remove the gricvancs of the publio
on sccount of communal partialities ?

Mr. . 8. Bajoal: (a) The United Provinces Educational Code is follows
od by the Ajmer-Merwara Education Department. as: far as possible,
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(b) No; the lady who was appointed to the post possesses exceptionally
good qualifications.

(c¢) Four representations were received; two urging, and two opposing,
a different appointment. No protest was received, however, after the
selection had been made.

(d) Yes.

(e) Government do not consider that the allegations in the newspaper
cutting referred to by the Honourable Member are correct.

EDUCATIONAL INSTITUTIONS STARTED BY GOVERNMENT IN THE CENTRALLY
ADMINISTERED AREAS AND PAY OF TEACHERS IN THEM.

278. Seth Sheodass Daga: (a) Will Government lay on the table
s list of schools and other educational institutiong which were started by
QGovernment in the centrally administered areas of India with a five
years’ educational programme as g result of a Kesolution of the Legislative
Assembly passed about nine years back? :

(b) How many of these educational institutions have since then
proved a success and been confirmed as permanent institutions? What
are the nameg of such institutions?

(c) Is it a faot that the staff appointed in these institutions were
given grades only for five years? : )

(d) Have the grades of these teachers been revised since then? If so,
will Government please state the names of institutions, the teachers of
which have been given revised grades, and also the names of those
institutions, the teachers of which have not been given revised grades?

(e) Are Government prepared to consider the advisability of revising
the grades of these teachers?

(f) 1f the answer to part (e) be in the negative, do Government
coutemplate to keep these teachers in their present grades for another
tweoty-five years of their service? If so, what new principle has been
evolved to apply to these Government servants?

Mr. G. 8. Bajpal: Complete information is not readily available, and
its collection from local authorities would involve an expenditure of time
and labour which would be incommensurate with the value of the results.

CONFIRMATION OF STAFF RE-EMPLOYED IN THE OFFIOR OF THE ACCOUNTANT
GENERAL, CENTRAL REVENUES.

279. Seth Bheodass Daga: (a) Will Government be pleased to state
the normal period in which a qualified man is generally confirmed in the
various Departments of the Government of India? .

(b) Is it a fact that the re-employed personnel retrenched from the
main office of the Accountant General, Central Revenues, have rendered
gervice ranging between four to six years and have not yet been confirmed ?
If so, do Government propose to look to their early confirmation?

The Honourable Sir James Grigg: (a) A qualified man, recruited against
a permament vacancy in the Departments of the Government of India, is
ordinarily confirmed after the satisfactory completion of one year's proba-
tion. The confirmation of & person recruited, against a deputation or leave
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vacancy, or to fill up & temporary post added to the cadre, depends on: the
occurrence of & vacancy in the permanent cadre, and it is not possible to
specify the normal period after which such a person will be confirmed.

(b) Yes. The personnel to whom the question refers will be confirmed
when it is possible to do so.

ScEEME OF RECORD CLERKS INTRODUCED IN THE OFFICE OF THE ACCOUNTANT
GENERAL, CENTRAL REVENUES.

280. Seth Sheodass Daga: (a) Is it a fact that the scheme of record
clerks recently introduced in the Audit Department was postponed in the
Office’ of the Accountant General, United Provinces? If so, why was this
scheme given effect to in the Office of the Accountant General, Central
Revenuas, even before the formal sanction of the Government of India
wag obtained? Were the circumstances in which it was postponed by the
Accountant General, United Provinces, equally applicable in the case of
the Office of the Accountant General, Central Revenues? Are such
questions of vital importance decided simply on the recommendation of
the individual officers? .

(b) Is it a fact that the Auditor Genera]l had been pleased to order
that this scheme of recorq clerks should be introduced in such a way
that the interest of the retrenched personnel be not prejudiced and their
even flow not checked? 1f so, why were record clerks in batches recruited
when there wag a large number of retrenched clerks still unprovided for,
and why was it always that the re-employed clerk was discharged on the
termination of any temporary post while the record clerks were allowed
te continue in service irrespective of seniority?

(e) Is it a fact that the Accountant General, Central Revenues, has
further submitted a scheme of ‘routine clerks for the oconsideration of
thy Auditer General? I so, do Governwont propris to see tbat the
interest of the temporary and re-employed personnel in that office in the
matter of their confirmation in theiwr respeotive scaleg is not effected in
any way?

The Honourable Sir James Grigg: (a) No. The scheme of Record
Clerke is not peculiar to the office of the Accountant General, Central
Revenues, but is being introduced as a general measure of economy in
all Civil Audit offices under the Auditor-General at the suggestion of an
officer who was placed on special duty by the Government of India in
eonnection with the revision of scales of pay.

(b) Yes. In the Accountant-General, Central Revenues' office,
Record Clerks were entertained in additional temporary posts created for
routine duties, and not against regular clerical posts in which the retrenched
clerks are usually appointed.

(c) Yes. In introducing any scheme of record and routine clerks the
Auditor-General will carefully watch the interests of retrenched personnel.

ABOIITION OF THE PosTs OF SPECIAL RELIEVING STATION MASTEES IN THR
Koram Distrior oF TEE BomBAY, BARODA AND CBNTRAL INDIA
RarLway.

281. Mr. B, B. Varma: Will Government be pleased to state’
whether it is a fact that a number of posts of Bpecial Relieving Station
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‘Masters of the grade of Rs. 165 per mensem and Rs. 120 per mensem have
been abolished in Kotah District of the Bombay, Baroda and Central Indiw
Raiiway, and if 50, how many ?

Mr. P. R. Rau: Government have nc information. These matters are
dixposed of finally by the Agent, Bombay, Baroda and Central India
‘Rulway.

RELIEVING STATION MASTERS ASKED TO OFFICIATE AS DEPUTY STATION
MasTERS OF GaNaPUR CITY OR KOTAR JUNOTION.

282. Mr. B. B. Varma: (a) Is it a fact that Relieving Station Masters
drawing 1s. 85 per mensem are asked to officiate as Deputy Station Masters
of Gangpur city-or Koteh Junction or as Controllers, who draw more than
Rs. 225 per mensem?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to stute whether the staff drawing substantive pay of Rs. 85 per
mensem are dealt with in 1he same manner as those drawing Rs. 225 +to
Rs. 300, when the former relieve the latter and commit same or similar
mistakes ?

Mr. P. R. Rau: Government have - no information. The matters
referred (o are entirely within the compstence of the Agent, Bombay,
Baroda and Gentral India Railway, to decide.

STAFF GIVEN COMPULSORY LEAVE WITHOUT PAY ON THE Bomsay, BaroDA
AND CENTBAL INDIA RAILWAY

. 283. Mr. B. B. Verma: (s) Will Government be pleased to state
the number of staff given compulsory leave without pay in slack season on
the Bombay, Baroda and Central India Railway ?

(b) Is it a fact that complaints have been made that new staff are re-
cruited, ignoring the claims of those on compulsory leave due to slack traffie
on the Bombuay, Baroda and Central India Railway?

(c) If 8o, are Government prepared to recommend to the Bombay,
Baroda and Central India Railway to give preference to those on compul-
sory leave before engaging new staff ?

Mr. P. R. Bau: The Agent, Bombay, Baroda and Central India Railway,
reports:
‘“(a) 170 men were on compulsory leave during the last slack season.
(b) No.

(c¢) Does not arise."

DUTIES PERFORMED BY THE DEPUTY STATION MASTERS AND GUARDS AT
CBRTAIN STATIONS ON THE BomMBaY, BaRopa AXD CENTRAL INDYA
RATLWAY,

284, Mr. B. B, Varma: (a) Ts it a fact that the Deputy Sfatlon Master
of Idgah,: Agra, Bombay, Baroda and Central Indm Buﬂway, kas to* work
o8 o signaller a8 well as a.ticket collector:? :
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(by Ts it a fact thata former guard of Agra-Belanganjline is now. asked
to work at Idgah as a menial brakesman and ticket collector alternately?

(c) Is it a fact that the Deputy Station Maser of Shamgarh is asked to
work g8 a signaller, booking clerk and ticket collector? ~ -~
~(d) Is it also & fact that a Deputy Station Master of Rutlam $tation is
required to supervise staff and work at two platforms considerably distant
from each other?

(e) If the reply to the previous parts be in the affirmative, what are the
reasons for the same ?

Mr. P. R. Rau: Government have no information and are nof .prepared
to interfere in these matters of detail which are entirely within the compe-
tence of the local Railway Administration to decide.

_ GRANT'OF AN ALLOWANGE To TICKET COLLECTORS AOFING AS GUARDS IN THR
RuTtpaM DISTRICT.

285. Mr. B. B. Varma: (a) Will Government be pleased to state
whether it is a fact that in Rutlam District, permanent tieket collectors
drawing Rs. 55 or Rs. 70 per mensem are posted in the acting vacancies of

. guards in the grade of Rs. 140 without any relieving or acting allowance ?

(b) Tf so, will Government be pleased. to state whether the Railway
Administration propose to grant relieving or acting allowance to the staff
coucerned in this respect?

Mr. P. R. Rau: Government have no information, but have sent a copy
of the question to the Agent, Bombay, Baroda and Central India Railway,
who has full powers in these matters.

‘RELIEF OF THE STAFF GRANTED LEAVE IN THE KoTaE DISTRICT' OF THE
BoMBAY, BARODA AND CENTRAL INDIA RAaILway.

286. Mr. B. B. Varma: (a) Is it a fact that it rests only with District
Traffic Supdrintendent, Bombay, Barcda anfl‘ Central India Rellway, Rotsh
District, to sanction due leave and passe¥ snd with Traffic Inspectors to
make arrangements for relief of the staff, with the result that sgveral cases
-oocur iti which ‘although leave is sanctioned, staff are not timely relieved,
‘or:though relieved from duty after sanction of lesve;, pagses are not timely
received ? ’ :

(b) Are Government prepared to ascertain from the Bombay, Baroda
and Central India Railway Administration whether it is a fact that a points-
man, named Badri of Bandbarsta, claimed damages from his Traffic In-
spector for not relieving him from duty in time to enable him to remove
his wife to the Civil Hospital, Agra, with the result that she died due to
inadequate medical assistance ?

(c) Are Government prepared 'tb eniquire whethér the Bombay, Baroda
and Central Indis Railwdy Administration investigated this case, and state
'what steps have been taken to prevent recurrence of ‘such casés in future ?

Mr. P. R. Bau: I have called for information end will lay a reply on
the table of the House in due course.
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NoTicE oF DISCHARGE SERVED ON ASH-PIT CLEANERS IN RuNNING SHEDS
OF THE BoMBAY, BARODA AND CENTRAL INDIA Rarmway.

287. Mr. B. B. Varma: (a) Will Government be pleased to state

whether more than 250 ash-pit cleaners in running sheds on the broad gauge

" line of the Bombay, Baroda and Central India Railway have been recently

served with notices of discharge and their work handed over to private con-

tractors ? If so, have the concerned Railway Unions been consulted in the
matter ? If not, why not?

(b) Are Government aware that the Whitley Commission recommend-
ed that departmental labour should be substituted for contract labour and
if that the action of the Bombay, Baroda and Central India Railway is
contrary to that?

(c) Are Government aware that by the proposed steps, the service
conditions of the staff employed in the same labcur will be drastically cur-
tailed, and are Government prepared to recommend to the Bombay,
Baroda and Central India Railway Administration not to substitute
contract labour for the existing departmental labour ?

Mr. P. R. Rau: (a) and (¢). The Agent, Bombay Baroda and Central
India Railway, reports:

“The cleaning of ash-pits is being done at present by departmental
labour. It was proposed to do the work in future by contract
at an estimated saving of approximately Rs. 1,200 per men-
sem. The proposal would result in the services of 185 purely
temporary men and 11 permanent men being dispensed with.
The proposal is still under consideration.’’

(b) Government are aware of the recommendation of the Royal Commis-
sion-on Labour referred to. After considering this recommendation the
Railway Board came to the conclusion that this matter is one which must
be left to the discretion of the Agents and that the most efficient and
econgmical method of undertaking particular works must be adopted in
each case.

STA¥Y DISCHARGED ON ACCOUNT OF INDEBTEDNESS ON THE BoMBAY, BARODA
AND CENTBAL INDIA RaAiLway.

288. Mr. B. B. Varma: Will Government be pleased to state the num-
ber of staff discharged on the ground of indebtedness on Bombay, Baroda
and Central India Railway?

Mr. P. R. Rau: The information is not readily available.

81A¥F IN CAWNPORE-TUNDLA DoUuBLING WORK AWAITING EMPLOYMENT.

289. Mr. B. B. Varma: (a) Will Government be pleased to state
. whether it is a fact that the Agent. (Engineering), East Indian Railway,
Calcutta, requested the Divisional Superintendent, Allahabad, under letter
‘No. E. E.-8875 of the 22nd March, 1933, that all doubling staff discharged
should be given employment in vacancies in divisions, and that none of
.them has so far been given work, and that new men have been appointed
in suitable vacancies?
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(b) Will Government be pleased to state how many of the doubling
staff in Cawnpore-Tundla Doubling are still awaiting employment?

Mr. P. R. Rau: Government have no information; but have sent a copy
-of the question to the Agent, East Indian Railway, for any action he may

consider necessary.

LoocoMOTIVE REQUIREMENTS OF RAILWAYS.

200. Mr, V. V. @irl: (a) Will Government be pleased to state
whether it is a fact that Raven Committee in paragraph 205 of their Report
laia down g formula for assessing the locomotive requirements of Railways?

(b) Will Government be pleased to lay on the table a statement showing
‘the number of locomotives in excess of requirements on the basis of Raven
Committee’s formula on State-owned Railways in each gauge respectively?

(c) Will Government be pleased to state the number of average men-
days per heavy locomotive repair in each railway workshop?

(d) Will Government be pleased to state the present percentage of
fupervision on numbers and wages in every State-owned Railway workshop
.on the lines contained in paragraphs 195 and 198 of the Raven Committee

Report?

Mr. P. RB. Rau: (a) The answer is in the affirmative.
(b) The figures are as follows:

Eastern Bengal Railway . . . . . Nil.

North Western Rai way . . . . . 18 Broad Gauge.
Burma Railways . . . . . . . 39 Metre Gauge.
Great Indian Peninsula Railway . . . . 108 Broad Gauge.
East Indian Railway . . . . . . . 50 Broad Gauge.

(¢) The information is not available as ‘‘Men-day’’ statements are nob
maintained in the State Railway Locomotive Workshops.

. (d) The information is not readily available and the labour involved in
compilation would be incommensurate with its value.

BuILDING OF STEEL COACHES FOR RATI,WAYS.

201. Mr, V. V. @iri: (a) Will Government be pleased to state
whether it is a fact that certain Railways have opined against building
steel coaches and if so, which Railways?

(b) Will Government be pleased to state whether it is intended to indent
any steel coaches for 1935-36 and if so, will Government be pleased to
state whether thereby carriage building programme in railway workshops
will be affected and if so, to what extent?

Mr. P, B. Rau: (s) Yes.

(b) Government are not aware of any proposals. to indent for all stoel
coaches in 1935-36.
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OPERATIONS AND REPAIRS IN THE STATE RAILWAY WORKSHOPS.

292. Mr, V. V. @iri: (a) Will Government be pleased to state
the volume and nature of manufacturing operations undertaken in -each
Btate-owned Railway workshop and the corresponding number of men-days
of work in 1934-35 and provided for 1935-36?

(b) Will Governinent be pleased to state similar information in regard
to repair work in cach Locomotive Carriage and Waﬂon Shop of each State-
owned Railway for the same periods?

Mr. P. R. Bau: () and (b). The information is not readily available and
the labour involved in its compilation would be incommensurate with its
value.

CAPITAL OUTLAY AND REOURRING NON-LABOUR CHARGES ON EACH RAILWAY
WORKSHOP.

203. Mr, V. V. @iri: Wil Gowernment be pleased to state the
amount of capital outlay and recurring non-labour charges incurred on each
Railway workshop in 1934-85 and prouded for 196.)(36?

"Mr. P. R. Rau: The information is not readily available and the labour
involved in its compilation would he incommensurate with its value.

PROVISION IN THE BUDGET FOR DONATION T0O EUROPEAN VAGRANTS,

294, Mr, T 8. Avinashilingam Ohettiar: Will Government state:

(8) whether they are aware of a provision of Rs. 8.500 non-voted and
Rs. 6,700 voted for donations for charitable purpeses an:l
charces on account of European vagrants (in Demand
No. 76);

(b) which are the charitable purposes for which these provisions
are intended;

(¢) for which charitable purposes the amomnt was spent in the year
1983-34;

'(d) how much of these provisions was spent for charitable purposes
and how much on account of European vagrants;

(e) who gives these donations for charitable purposes; and

(f) what is the nature of expenses under this head for European
vagrants ?

The Honourahle Sir Henry Oraik: (a) Yes.
(b) The charitable purposes for which the provision is made: are:

(1) the repatriation -of destitute Indians from abroad who are, in the
great majority of cases, pilgrims; also repatriation from Indie
of ‘European insanes.

(2) subsistence allowance to distressed seamen.

(8) European vagrants, and

(4) burinl charges of paupers and charges on account of crews of
v vessels. mniling- under British- Colours shlpuweukod whnle
trading between Indian ports.
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(o) and (d). The provision was distributed between the Governments of
India, Madras, Bombay, Bengol and Burma. The details of expenditnre
by the Provincial Governments are not availuble. The expenditure of the
Government of India in 1933-34 on churitable purposes was:

M . On account of repatriation of British, Indian sub-
e ¥ydtl jects from Iraq and Persia,
Voird
Rs, 0,443
Rs, 5,021 . . Repatriation charges.
Ra, 321 . . Fneral expennes,
Ri. 31 . . European Vagrants.

-(¢) The expenditure is sanctioned by the Departments of the Govern:
ment of India concerned and by Local Governmenis as the case may be.

(f) Pecuniary help.

SUBSCRIPTION To NEWS AGENCIES FOE SUPPLY OF TELEGRAMS.

205. Mr, T S. Avinashilingam Ohsttiar: Will Government state:

(8) whether they have an item of expenditure' of Rs. 61,200 in the
Budget estimate 1935-86 for subscription to news agencies
for supply of telegrams under Demand No. 76; '

(b) what are the details of this expenditure;
‘(6) who are the agencies to  whom it is- disbursed; _
" (d) whether these news charges were paid to the news agencies as

a monopoly price, or whether tender is invited for the supply,
of these news and then an arrangément was come to;

(e) whether the companies, that are now supplying news to the
Government are Indian or European; and

(f) whether Government are prepared to consider the advisability
of encouraging Indian news. agencies?

. The Homourable Sir Henry Oraik: (a) to (¢) and (e). The sum ‘of
Rs. 61,200 provided in Demand No. 76-Miscellaneous to meet the cost df
subscriptions to news agencies for supply of news telegrams is made up of
(1) Rs. 49,200 which is the annual subscription to be paid under contract
to Messrs. Reuters, Ltd., a European concern, and (2) Rs. 12,000 which
represents the provision required to meet the cost of subscriptions to the
Indian News Agency, an Indian concern, for the supply of its news tele-
grams, _ '
~ (d) and (f). The arrangements made with Messrs. Reuters, Ltd., are
of long standing dating as far back as 1878, when the Government of Indis
entered into an agreement with this agency for the supply of their news
sgrvices to Government officials on payment of g fixed annual subscription,
The existing arrangement under which the Indian News Agency supply their
news service to Government officials on ordinary commercia] terms is also
of long standing, dating from 1911.

I ! !
SEATS IN THE THIRD CLASS CARRIAGES ON THE SQUTE INDIAN RATLWAY.
.. 206, Mpr, 0. N. Muthuranga Mudallar: (a) Are Government aware thet
third olass carringes on the South Indian Railway have two: seats on eithet
side of the compartment with a long corridor passage in the middle ?
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(b) Are Government aware that these seats are neither broad enough
nor long enough for one passenger to lie down even when there is accom-
modation ? If not, are they prepared to at least make enquiries ?

(c) Are Government prepared to order a reconditioning of the same
when the reconditioning of the third class compartments is ta.ken up in
other lines of Railways ?

Mr. P. R. Rau: (a) and (b). Yes, on the Metre Gauge section..

(c) Government are enquiring from the South Indian Railway, the
services on which this particular design of carriage, is in use.

CrosiNG OF LEVEL CROSSINGS ON THE MADRAS AND SOUTHERN MAHRATTA
RAILWAY BETWEEN AREANAM AMTATTUR.

297. Mr. 0. N. Muthuranga Mudaliar: (a) Are Government aware
that the level crossings on the Madras and Southern Mahratta Railway
between Arkanam Amtattur are invariably closed and locked up even
when there is no train in prospect ?

(b) Are Government prepared to meke enquiries?

(c) Are Government prepared to order the construction of over-bridges

or under-ground passages, as in Delhi, so that motor and country carts may
pass unhindered ?

(d) If not, are Government prepared to take steps to see that the
level-crossing gates are kept open when there are mo trains in sight?

Mr. P. B. Rau: I am making enquiries from the Railway Administra-
tion and will lay a reply on the table in due course.

AccipENTS ON THE ELEOTRIO LINE BETWEEN MADRAS AND TAMBA RAM.

208. Mr. 0. N. Muthuranga Mudallar: (a) Are Government aware that

accidents occur very frequently on the electric line between Madras and
Taembaram ?

(b) Are Government prepared to take steps to prevent such accidents
by constructing either pver-bridges or under-ground passages, as is done in
Delhi, so that pedastrains or vehicles may be saved from acecident ?

Mr. P. R. Rau: (a) and (b). Government are not aware that the num-
ber of accidents on this section is abnormal compared to those on other
sections, or calls for special measures as suggested by the Honourable Mem-
ber. The question of overbridges necessary over the Bouth Indian
Railway line in the Madras area was very fully discussed in 1929 with
the Madras Government and the Madras Corporation and three overbridges
were added as a result of the agreement arrived ot after this discussion.

CONTRACTS FOR THE SUPPLY OF BALLAST STONES TO THE IBlmm RarLwavys.
iy \

209. U Thein Maung: Will Government please state what percent-
age in number and value of contracts for the 'supply of balast stones to
the Burma Railways has been given to Burmese contractors during the
last three years?

!
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Mr, P. R. Rau: I am making enquiries from the Railway Administra-
tion and will lay a reply.on the table in, due course,

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question No. 146 asked by Kunwar
'Hajee Ismail Ali Khan on thie 19th July, 1934.

PiLariMs T0 HEDJAZ FROM EACH PROVINCE oF INDIA.

(a) The number of pilgrims. who proceeded to the Hedjaz by the direct sea route
from the various Provinces of India, during the pilgrim season of 1933-34 is as follows :—

No. of

Province. pilgrir.
Madras . . . . . . . . . . . . 189
Bombay Presidency (excluding 8ind) . . . . . . 1,128
S8ind . . . . . . . . . . . . 485
Bengal and Assam . . . . . . . . . . 667
United Provinces . . . . . . . . . . 1,015
Punjab . . . . . . . . . . . . 1,811
Burma . . .. . . . . . . . . . 47
Bihar and Orissa . . . . . . . . . . 109
Central Provinces . . . . . . . . . . 511
North-West Frontier Provinoe . . . . . . . . 204
Baluchista 1 . . . . . . . . . . 197
Delhi . . . . . . . . . . . . 178
Hyderabad (Deocen) . . . . . . . . . 481
7,089

In eddition to the above, 754 Indian pilgrims proceeded to the Hedjaz by other
routes, but information as to the provinoces to which tgey belonged, is not available.
(b) The information is not available.
]

Information promised in reply to starred question No. 63 asked by
Mr. Nabi Baksh Illahi Baksh Bhutto on the 6th February, 1935.

TRANSFER OF SINDHIS WORKING IN THE NortH WESTERN RarLway Work-
S8HOP AT SUKKUR To LANORE AND OTHER PrAcEs.

The Agent, North Western Railway, reports as follows :

(a) Yes. 113 were transferred.
(b) 50 Sindhis.
63 Non-Sindhis.

(¢) The principle of detaining 8indhis in 8ind was observed when arranging these
transfern of staff from Sukkur as far as practicable. Out of 274 Sindhis
originally employed only 50 were so transferred.

(d) Sindhi Muslims 50,

. Muslims in general 89 (including Sindhi Muslims).



3516 LEGISLATIVE ABSEMBLY, [8Rp APRIL 1985

Information promised in reply to unatarred question No. 60:ushed by
Mr. Buryya Kumar SBom, on the 22nd February, 1935.

SPANS OF THE BRIDGES OVER THE BRAHMAPUTRA ON THE AssaM BENGAL
RalLwAY NEAR MYMENSINGH.

(a) SBoundings taken at the bridge site show that there is scarcely any alteration in
the bed of the river since 1918. The flooding of the land on the eastern side during
the rains is & normal occurrence and is in no way atiributable o the bridge. Ehe
Railway Administration has no record of any complaints having been received from the
local inhabitants either ds regards the alleged silting of the river or the dauage to
cultivation by the flooding of the country to the east of the bridge.

. . .

(b) The bridge was designed originully with one central span of 2?50 feet and 8 spans
of 100 feet. The headway allowed was 23 feet above High Flood Level. Bubsequently
the design was modified ‘to two central spans of 200 feet, two spans of 150 fest and.
two spans of 100 feet, the headway remaining the same. Owing to the difficulty of
obtaining girders of these spans during the War, representations were made t the
Government of Bengal with a view to reducing the size of the spans, After protracted
correspondence the Government of Bengal agreed to the bridge being-constructed with
9 spans of 100 feet and a headway of 16 feet above High Flood Level on the condition
that they could later on demand the substitution of two spans of 200 feet in place of four

central spans together with a headway of 23 feet.

(c) No request has been received from the Government of Bengal to give efect to
the condition mentipned in the concluding portion of the reply to (b). )

(d) No complaints have been received by the Railway Administration from the
Local Government or the business houses engaged in the Jute trade regarding the
insufficiency of headway. '

(e} The Railway Administration does not contemplate incressing the headwsy.

- (f) A pontage charge is made by taking the dirtance for charge over the bridge as
10 miles. In the case of third class fares however the charge of Rs. 0-34 -n a 10
mile basis was reduced to Re. 0-1-7 in 1832. The bridge proper is 996 feet long.

{g) About Re, 8§ lakhs. The earnings from the additional charge are not sllocated
separately to the bridge and it is not possible tp say without a detailed analysis of
all traffic u;ried over this section, what the earnings from this addition to the

8an.

(h) and (i). The justification lies in the fact that the earnings ot the Mymnensingh
Bhairab Bazar Railway, of which the bridge form a part, have not been such ar to
justify the Managing Agents agreeing ¥ Yorego the pontage charge which is |rovided
or under their contract.

Information promised in reply to parts (c) and (d) of starred question No. 505
asked by Mr. 8. K. Hosmani on the 23rd February, 1935.

ARSENCE OF AN TUNDERGROUND OR OVERHRAD PASSAGE FOR TRAFFIO AT
GapaG BraTioN oN THE MADRAS AND SOUTHERN MAHRATTA RAILWAY.

(c) and (d). The Agent. Madras and Bouthern Mahratta Railwav, estimates rouchl
that the cost of an overbridge at Gadag Btation will be Rs 34 lakhs, »f whicz
Rs. 75,000 will be the cost of the bridge and Rs. 2,76 000 the cost of the approaches
which would have to be met by the Gadag-Betreri Municinalitv. were fhe sngzestion
of ‘the Advisory Committee carried out. The Railway in addreeting the Gadag Betgeri
Municipality to enquire whether they will he prepared to bear a nortion ¢f the
charges for making out a detailed estimate. This wonld cost Rs. 5,500
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Information promised in reply to unstarred questions Nos. 184 and 185 asked
o by’ Me. By B..Varma - on the 9ih March, 1936.

REFUSAL OF OBRTAWN -PRIVILEGES TO STATION MaSTERS ON THE DErmI-
UmBALA-KALEA SECTION.

No. 184. The Agent North Western Railway, reporta :

‘‘Last year Sonepat was the only station on the D. U, K. section at which the
Station Master was not supplied with a Punkha coolie. This is being remedied during
the current year.

Station Masters at Sonepat and Karnal did not receive supply of cpal last year as’
they did not requisition for any.’” .

'

Non-8upPLY oF WINTER UNIFORM TO THE STATION MASTERS, ETO., IN THN
DEeLHI D1visioN oF THE NoRTH WESTERN RAILWAY.

No, 185. The Agent, North Western Railway, reports :

“‘According to the revised Dress Regulations of the North Western Railway now
in force Yard Foremen are allowed uniform every year and Station Masters, Assistant
Station Masters and Signallers every second year. This is due to the fact that the
nature of the duties of a Yard Foreman involves greater wear and tear of uniform.’”

RN

Information promised in reply to unstarred question No. 308 asked by
Mr. N. M. Joshi on the 9th March, 1935.

STAFF QUARTERS AND HOUSE ALLOWANCES, ETC., AT HOWRAH.

.y
(i) There are 178 European type staff quarters at Howrah, 751 Indian type staff
g&}r)teu (ouv of which 82 quarters are for Indisn subordinates and 669 for inferior

(ii) 14 units are occupied by ministerial staff.

(iii) 916 units are occupied by station staff (out of which 246 are occupied by
subordinates, and 660 are occupied by inferior staff).

(iv) Rs. 1,014-8-0 per mensem.

(v) Rs. 846 per mensem. .

(vi) 333 subordinate staff under Claim I are without quarters,

88 subordinate staff under Claim II are without quarters.

. 181 subordinate staff under Claim III are without quarters.

Norx :—The allpcation of quarters is on the following lines :

. ll;int Claim.—Those who are eligible for rent free quarters or heuse’ rewt: allance
in lieu.
Second Claim.—Those who are required to.live near the work and are liable to be
called at any time for duty. Such as running stalf—(this includes staff who im- the
i ocourse of their work are required to perform turns of right duty),
Third Claim.—Those who may be given quarters free of rent when available without
admitting their claim for house rent allowance in lieu such as Traip Examiner staff,
Fourth Claim.—To others at the discretion of Divisional Superinigndent.
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Iri)‘oﬂna‘tidn promised in reply to paris (c) and (d) of etarred question
No. 797 asked by Mr. Basania Kumar Das on the 11th March, 1935.

RePoRT OF THE AssAM Froop ENQUIRY COMMITTEE.

(c) The Assam Flood Enquiry Committee recommended that afllux gauges shcvld be
fixed at certain mileages on the Kulaura Sylhet Branch and that ogening- sheuld be
provided at Miles 330/6, 231/10 and 232, the size and position of the openings to be
decided after detailed examination.

The flood gauges were erected and records have been maintained of the flood levels
every year. Flood gauger were also erected at the mileages where it was suggested
waterways should be provided. Observations made during the years 1931-34 go to show
that no openings are required at these places. In this connection it should be noted
that the old waterways at these mileages, viz., Mile 230/6, 231/10 and 232 were not
blocked by the Railway Company during the construction of the Kulaura Svihet
Branch but that they were blocked and blocked very effectively Ly the Local Board
road 30 years before the Branch was even contemplated. If therefore, it is ~onsidered
necessary to reopen all or any of these three old waterways, the cost of the hridges
should be borne by the Local Government or the Local Board under clause II(n! (b}
of the Railway Act,

(d) Observations taken during the years 1831-33 where the flood gauges have heen
erected show that the Ruilway embankment is in no way responsible for the failure
of the paddy crops during years of normal rain-fall.

Information promised in reply to starred question No. 1064 asked by
‘ Mr. T. 8. Avinashilingam Chettiar on the 27th March, 1935.

ProvisioN oF Two-SEATER BENCHES IN CERTAIN TRAINS ON THE SOUuTH
INDIAN RaAILWAY.

(a) There are carriages on the South Indian Railway provided with two seater
benches, which are not generally utilised on important main line trains.

(b) Steps are being taken {o replace these carriages by the latest type of third clase
carriages, when these are condemned or pass their time limit. .

- .(c) Carriages having eight seater compartmerts are nmot run on any through trains
on this Railway, with the exception of a buffet car. :

/
./ THE INDIAN FINANCE BILL—contd.
Mr. President (The Hononurable Sir Abdur Rahim): The House will

now resume consideration of the Indian Finance Bill. The question is:
“That Schedule I stand part of the Bill.”

According to the understanding arrived at, Honourable Members wilt
formallv move their amendmgnts end then a comprehensive discussi_o;}

will take place. : ‘
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" Mr. M, Ananthgsayanam Ayyangar (Madras: ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, I beg to move*:

“That in Schedule I to the Bill, in the proposed First Schedule to the 1lndian
Post Office Act, 1898, for the entries nunder the head ‘Lettérs' the following be

suhstituted :
*For a weight not exceeding one tola  * . . . One anna.
For & weight exceeding one tola but not exoeeding two
and a half tolas . . . . One anna and
three pies.
For every additional tola or fraction thereof . . .. Half an anpa'.”

Mr. President (The Honoursble Sir Abdur Rehim): Amendment
moved :

““That in Schedule I to the Bill, in the proposed First thedule to the Indian
Post Office Act, 1898, for the entries under the head ‘Letters’ the following be

substituted :

‘For a weight not exceeding one tola . . . . One anna,
For & weight exceeding one tola but not exceeding two
and a half tolas . . . . . . . One anna and
three pi“. .
For every additional to'a or fraction thereof . . . Half an anra'.”

J _
- Mr, Suryys Eumar Som (Dacca Division: Non-Muhammedan Rural):
Bir, I beg to movet:

“That in Schedule I to the Bill, in the proposed First SBohedule to the Indian
Post Office Act, 1898, for the entries under the head ‘Letters’ the following be

substituted :
¢ For a weight not exceeding one tola . . . + Nine piee.

Fwa;rdght oxoeuilns one tola but not exmding two
tolas . . . ' .

For every two and & half tolas or fraction thereof exceed-
ing two tolas . . . . . . .
Mr. President (The Honoursble Bir Abdur Rahim): Amendment
moved : -
{

“That in Bchedule I to the Bill, in the proposed First Bchedule to the Indmx
Post Office Act, 1898, for the entries under the head ‘Letters’ the following be

substituted :

One anpa.

One anna'.”’

«For a weight not exceeding one tola . . "Nine pies.
For a weight exceeding one tola but not exmding two
to’as . . N . .

For every two and & half toles or fractlon thereof exoood
ing two tolas . . B

One annpa.

One anna'.”

*No. 56 on the list of amendments,
$No. 58 on the list of amendments.



3620 LUGISLATIVE ASSEMBLY, {8Rp APRIL 1985,

Mr. Akhil Chandra Datta (Chittegong and Rajshahi Divisions: ,Non-
Muhammadan Rural): Sir, I beg to move*: ’ i

“That in Schedule I to the Bill, in the proposed First Sohedule to the Indian
~Popt Office Act, 1888, for the first and second entries under tho head ‘Lettera’ the
following be substitated : '

‘ For a weight not exceeding one tola . . .. .+ One anna.

For a weight exceeding & tola but not exceeding two and

a half tolas One anna and

three piex'."

Mr, President (The Honoursble Sir Abdur = Rahim): Amendment
moved : -

“That in Bchednle I to the Bill, in the proposed First Schedule to the Indimm
Post Office Act, 1888, for the first and second entries under the head ‘Letters’ the
following be substitated :

¢ For a weight not excerding one tola . . . . One nnﬁa.

For a weight exoceeding a tola bat not exceeding two and

8 half tolas . . One anna and

three pies’.”

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Sir, I movet:

“That in Schedule I to the Bill, in the proposed First Bchedule to the Indian
Post Office ‘Act, 1808, Por the secorid and third entries tinder the hesd ‘EKetters’ the

following be substituted : .

« For every additional tola or fraction thereof in exoess of
omotola . . ., . . . . . . Hslf onsnow”

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“Tha.t in Bchedule I to_ the Bill, in the proposed First Schedule to the Indian
Post Office Act, 1808, for the second and third entries under the head ‘Letters’ the
following be substituted : :

« For every additional tols or fraction thereof in excess of

one tola Half an anna'.’’

The discussion will now proceed on all the amendments,

Mr. Sri Prakasa: Sir, before I speak on the subject proper, 1 should
like, with your permission, to pay & tribute to the Postal Department of
the Government of India. It is perhaps the only department that is &
popular department. It i the only department that seeks to serve ths
poor and the rich alike. No official of Government, so far as I know, is
e welcome visitor anywhere in the country, but the postman is always
welcome, He brings a message of hope and of cheer from distant friends
and distant relatives; and while we are anxious that no official of Govern-
ment should come anywhere near us, we are always waiting at the door
for the postman to appear. He brings an occasional postecard and he
sometimes even brings a little money. But the trouble arises when he

*No. 60 on the list of amsadments.
+No. 66 on the list of amendments .

L
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brings & bearing letter; and I am going to propose to Government some
method so that even this stigma may be removed from the post office.

-With all the virtues of the post office, there has recently crept in &
vice, It seems to me that like the King and Queen in the story, the
parents of the Indian Post Office forgot to invite the Home Member at
the time of jubilation at its birth; and that is why, acting the part of
the evil fairy, he has touched the post office with a particular section,
under which the letters of most of us on this side of the House are
oensored, intercepted and even devoured. I hope that it may be possible
for the Director General of Posts and Telegraphs, in whom I discover a
very old friend of our days at Cambridge,—to induce the Home Member
to withdraw that section and give some much-needed relief to this side of
the House. I am supporting this motion enabling the one anna envelope
to carry o weight of one tola, on three grounds: one of propriety, the
other of convenience and the third of meeting the interests of the poor.
At present we have & system of carrying half a tola in an envelope stamped
with an anna stamp, and then an additional pice carries an additional
two tolas. I do not understand the logic of the situation. Half a tola
only to be carried for one anna, and then two tolas more for an additional
pice! Two and & half tolas for an anna and a quarter! Unless they wanted
to adjust their weights to the English standards—I understand that an
ounce is equal to 2} tolas—I do not know how they discovered this parti-
cular figure. I think that this balf tola is a very dangerous weight. One
does not know where the half tola ends and more than half tola begins.
I can give many illustrations where even the post office has been at &
loss to know as to what to do. I take a letter to a post office to be weighed.
The postal clerk is usually an over-worked individual and has a multitude
of miscellaneous work to do. He throws the letter roughly on the weigh-
ing machine; the needle shakes itself to a little' further than half a tola
and before the needle comes to a standstill he says it is more than hualf a
tola. I say to myself I shall try another post office, and I go to snother
post office and there the postmaster accepts that very letter for one anna.
Then, Bir, if you are careless in making sure from the postmaster before-
hand he franks the letter as bearing, and the addressee has to pay two
more pice. Nowadays the post office has got the rule that even if you
have to complain against them, you must stamp your letter. Formerly,
people ocould complain against the post office by letters that were posted
without etamps, and so complaints could be made. Nowadays we have
to stamp s letter of eomplaint ag well.

4An Honourable Member: And still you have paid a compliment to the
post office.

Mr. Srl Prakasa: So, if you have to complain that you have been over-
charged half an amna, you have to spend five pice. Who is so generous as
to spend five pice and take all the additional trouble of writing a letter to
the post office to recover only two pice?

The Honourabls Sir ¥rank Noyte (Member for Industries and Labour):
The Henourable Member should be aware that he can make a complaint
in a letter which can be carried for an anna.

1
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Mr. Sri Prakasa: I know there are many people in India who, having
had this bpd experience, have given up the anna stamp completely, and
even if the letters are very light, they invariably use five pice stamps
saying that it is better to tax oneself than to tax one’s friends. I think
that it is time that some relief were given. I am particularly thinking
of the man in the village. He has not got such nice, well cut letter papers
that you find lying in profuse abandon in the various rooms of the Council
House meant for the anna post. The people in the villages usually stuff
a yellow sheet in an envelope. That yellow sheet is more often than not
a little heavier than half a tola, but not as heavy as one tola, and so their
addressees have to pay an extra two pice. I, therefore, suggest that if
we increase the weight that an anna post can carry, we shall be giviug
much relief to our ignorant and innocent brethren in the countryside.
Therefore, Sir, on grounds of propriety which, I am sure, my Honourable
friends opposite will accept, it is best to have one tola.as the maximum
weight for an anna envelope. '

My second ground was that of convenience. In fact, 1 have covered
that ground also when I was talking about propriety. It will be convenient
both to the hard-worked employees of the post office as well as to the
correspondents themselves. I am sure Government will be able to in-
crease its revenue also if it increases the weight for the anna post. A
posteard, for instance, is & very small thing. You cannot writé very much
on a posteard, and it costs nowadays three pice. I am hoping that the
Assembly will reduce it to half anna. At present n postcard wants a
three pice stamp and a half tola letter requires an anna stamp. T think
this arrangement is very inconvenient, and I am sure that those who are
in charge of the post office in this country must have realised by now
that this arrangement has not been conducive either to their own.con-
venience or to the convenience of the public at large. o

My third ground was that we should be serving the interests of the
poor very much if we made this change. Those of us,—and I am un-
fortunately also of that number,—who write large numbers of letters do
not count the annas or the rupees that go to the post office fromn our
pockets week after week; but for the poor man even a pice or two is &
serious consideration; and if you are anxious that you should give some
relief to the poor, it is best that you give him a chance of writing a letter
from time to time to friends snd relatives in distant places. They are
not great letter writers; they do not spend an hour or two every day in
writing letters to friends accepting or rejecting invitations to dinners and
teas, but thcy do want an occasional letter from their friends and relatives.
Sir, you ure going to have Broadcasting. They will robably get. detailed
news through this Broadcasting upparatus of what is happening to bigwigs
in England and other countries, but the poor man who listens to the
Broadeasting and is informed of what is happening in Moscow or Berlin
is more anxious to have some piece of information about his own relatives
or friends than any news concerning Stalin or Hitler or other persons
unknown to him. (Hear, hear.) Therefore, when the opposite Benches
wax eloguent on the cultural and other aspects of Broadcasting, I hope
they will also admit that broadcasting of postcards and envelopes will be
a real blessing to the countryside. (Cheers.) There is a story, Sir, that
once a number of merry-making motorists were held up on the road in
the dark at the point of a revolver. The leader of the motorists called ous:
**Who are you?'' And the leader of those on the road replieq ‘“We are
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brigands, we rob the rich’’. And in a merry mood the man inside the
motor called back and said: ‘‘That is all right, we are gentlemen, we rob
the poor’’. The world seems to be divided between brigands and gentlemen.
One tries to rob the rich, the other tries to rob the poor. I plead guilty
to the charge of brigandage, because 1 do want to rob the rich, and that
may be No. 58 on the list with which the Honourable the Law Member
will begin his speech at Simla. (Laughter.) I hope the.Honourable
gentlemen opposite will not be eager to plead guilty to the charge of being
gentlemen, if a gentleman means what this story says. With these few
words, I hope I have been able to convince all sides of the House that
from every point of view, it will be to the interests of everybody, the Gov-
ernment and the people alike, to allow the envelopes with an anna stamp
to carry & whole tola of contents. These who want to write heavier letters,
whether the.letters are love letters or business letters can, I feel, afford to
pay more but let us enable the poor to send one tola of matter in one anna.
The poor man will be satisfied, and most of us will be saved from cursing
our postman who wants to charge an extra two pice on the letters he
brings. I may tell you, Sir, that the postmen themselves are not very
happy over this. I remember an incident when a postman delivered a
letter and, while asking for two pice, said to the receiver: ‘‘Sir, you are
mistaken if you thinkntiat the postage has been reduced from five to four
pice; really it has been increased to six pice, and you better pay up two
pice before you can have this letter’’. Postcards in the very nature of
things cannot be made bearing, and even if they were bearing, one could
read the card and hand it back to the postman with the willing consent
of the postman himself. (Laughter.) But a letter has to be torn open,
unless, of course, one knows the intricate device which the Honourable the
Home Member evidently has by which he can open letters with steam
and then regum them badly. (Laughter.) If the Government insist on
having this heavy postage, I believe we brigands will have to find out
some methods by which we can open letters and read them and give them
back to the postmen. If you want to avoid any of these difficulties and
if you want to have a contented and honest public using the post office,
I hope the Government and every section of this House will accept the
proposal that I have placed before them. (Cheers.)

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I know what will be the financial effect of this

proposal ?

The Honourable Sir Frank Noyce: I hope in the course of my remarks
to give a reply to the question which my Honourable friend, Dr. Ziauddin

Ahmad, has just put.

8ir, it has been the practice, in recent years, in dealing with the first
amendment to the Finance Bill which relates to postal charges, for the
Member in charge of the Posts and Telegraphs Department to review the
position of the Department in order to enable the House better to discuss
the various amendments brought forward for its consideration. I trust,
8ir, that you will allow me to adopt the past procedure on this occasion
also. It seems specially desirable that T sﬁould do so in view of the fact
that all the amendments in regard to the various branches of the depart-
ment, letters, postcards, book packets, and newspapers, are being taken
in separate groups, not individually, I trust that the House will bear with
me if my exposition is & somewhat lengthy one. After all, the Posts and
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Telegraphs Department is the most important department of the Govern-
ment of India after the Railway Department. The Railway Department
gets four days for its budget, and the Posts and Telegraphs Department,
if it is lucky gets one. It is, therefore, I think, desirable that I sheuld
give the House a brief review of the financial position of the department
a8 it stands today.

The important point which I would impress upon the House at the
outset, for it is the background of the picture I am placing before it, is
that it is the accepted policy—a policy which I think it is correct to say
has never seriously been questioned by this House,—that, whilst the Posts
and Telegraphs Department should be looked upon as a public utility
service, it should, in the same way as Railways and any other organisa-
tions which ste for the benefit of the general public and are looked upon
a8 public utility services, be expected to pay its own way. As Sir Atul
Chatterjee said in this House on March 12th, 1924, it has a valuable
monopoly, and that monopoly should be so worked as to be a source of
benefit to the general taxpayer without being a burden to him. It was in.
order to see how far this was the case that the accounts of the department
were organised on a commercial basis with effect from 1925-26. It is also
the accepted policy that any surpluses in the working of the department
should normally be used for the extension of postal facilities, for reorgani-
satior which may be necessary in order to ensure the highest efficiency,
and also for revision of rates which may be possible and reasonable.

That, 8ir, is our policy, and it is in the light of that policy, as I have
stated it,  that I hope the House will consider the position I shall now
proceed to place before it.

Briefly, the position is that we have not yet got a surplus at all accord-
ing to our estimates for next year, much less one that has come to stay,
and it is for that reason that we have been unable to propose any revision
of rates. I need hardly assure the House that it is a matter of keen
personal disappointment to me that that should be the case. I can only
here and now make an appeal to the House to exercise patience a little
longer, and to enable us uninterruptedly to continue our efforts to place
the department in such a sound financial position that we can go ahead
confidently with any revision of rates in a downward direction. '

Tt will, I think, be convenient if I start my review of the financial posi-
tion of the department with the year 1925-26, for it was in that year, that,
a8 I have said, the accounts of the department were placed on & commer-
cial basis, and it is only since then that wo can be sure that we are com-.
paring like with like. I do not propose to weary the House with the
figures for each year separately, but I shall deal with them by quinquen-
niums. During the quinquennium, 1925-26 to 1929-30, revenue increased
at an annual rate of something like Rs. 27 lakhs per annum and reached
a figure of Rs. 1129°49 lakhs in 1929-80. During the same period, how-
ever, expenditure increased by Rs. 52 lakhs per annum, about double the
rate at which revenue increased, and in 1929-80 amounted to just under
Rs. 1192 lakhs. The last year of the quingennium, therefore, closed with
a loss of nearly 62} lakhs, the only branch to show & profit, and that
s very modest one, being the telephone branch which yielded a surplus.
of just over a lakh of rupees. In 1980-81, that disastrous yegr of which
wa all have such poignsnt memories, the economic blizzard swept ovep
us and ravenye decressed by Rs. 51} lakhs. Expenditure went up by,
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Re. 194 lakhs and the year ended with the colossal defieit of
Rs. 1833 lakhs, in spite of the introduetion of such economies as could
be brought into force immediately. It was this situation which had to
be faced by the incresse in rates which came into effect in 1981. Thoge
enhancements arrested the decline in revenue but did not stop it. In 1932-
33, revenue had still further fallen by Ra. 22} lakhs. The campaign of
drastic retrenchment on which we embarked effected economies to the
extent of about Rs. 114 lakhs, but none the less, the loss on the depart-
mental working was still & heavy one, amounting as it did to Rs. 41'89
lakhs.

The accounts for 1933-34 showed a slight turning of the tide, so slight,
however, as to be almost imperceptible. Revenue improved by some
Rs. 17} lakhs, but of this, Rs. 15} lakhs represented an adjustment relating
to the Depreciation Fund and was more than offset by a countervailing
entry on the expenditure side. The real improvement was thus only
Rs. 1'68 lakhs, but, small as it was, it was a very welcome one after the
prolonged and unbroken decline in receipts. Expenditure, however, in-
creased by Rs. 27} lakhs, and the loss for the year amounted to nearly
Rs. 52 lakhs, Rs. 10 lakhs more than in the previous year: of this
Bs. 585 lakhs were accounted for by the accounts adjustment consequent
on the conversion of the Sinking Fund into a Straight Line Depreciation
Fund of which I shall have more to say in & moment.

I now turn to the year which has just closed. The trend of receipts
towards the end of 1933-34 appeared to us to justify a more cheerful out-
look in framing our estimates for 1984-85. As Sir George Schuster said
when he introduced his budget last year, the omnly thing that we could
be sure of was that, as the result of the efforts in the past, the departmeant
was slowly moving to an equilibrium between revenue and expenditure.
It was in that belief that Government decided, with the approval of this
House, to lower the initial weight on inland letters from 24 tolas to } tols
coupled with & reduction in the charge from 1} snnas to one anna, to
remit the extra pie charged for five pice embossed envelopes and to introduce
a minimum charge for ordinary telegrams of eight words of nine annas,
with double that rate for express telegrams. A small change was made in
the contrary direction and the initial charge on book packets not exceeding
five tolas in weight was raised from six to nine pies. Together with these
changes it was wnnounced that Government had ordered a further enquiry
into the working of the departmental depreciation fund. Pending the
resulta of that enquiry, the contribution to the fund which. under the
normal operation of the rules, would heve amounted to over Rs. 86 lakhs
was cut down arbitrarily to Rs. 9 lakhs, the estimated amount of the
actual expenditure required for the renewal and reconstruction of the
assets of the department during 1934-85. I should perhaps mention in
passing a reform of some importance which has been introduced during
the current year, namely, the discontinuance, except in Burma, of the
use of postage stamps for revenue purposes. As the House is aware, the
ratrenchrpent. campaign continued during the current year, retrenchment
concessions being extended until March 81st next in order to enable the
department to complete its retrenchment plans. The result of thege
measures combined, as they have undoubtedly been with that turn of the
tide which became visible last year, has been that the loss of Rs. 14:47
lakhs budgeted for has beem converted into a profit of Bs, 18'81 lakhs.
That ig for the year that has just closed, Comparing the revised estimates.
for.1984-35, with the agtuals for 1933.-84, revenue has increased by aboud
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Rs. 82 lakhs while expenditure has deereased by Rs. 83 lakhs. It must,
however, be remembered that the decrease in expenditure is accounted
for to the extent of about Rs. 27 lakhs by the arbitrary reduction of the
contribution to the depreciation fund. The result, though by no means all
that we could wish, cannot, I venture to think, be regarded as unsatis-
tactory, when it is remembered that it has been achieved, after restoring,
in 1988-84, half the cut in pay at a cost of Rs. 28 lakhs and providing for
the inevitable increments of pay which will be a burden to the department
for several years to come.

_ The House is entitled to ask at this stage why, when for the first time
for many years past the department has a small surplus to show, no altera-
tion in rates is proposed. I have already given an indication of the correct
reply to that question. It is not so much that we have no guarantee that
the surplus has come to stay but that it is, in point of fact, a fictitious
one as it has been secured by an arbitrary deduction for one year in the
contribution to the depreciation fund, a process which it is not desirable
to repeat. That brings me to the budget estimates for 1935-86. We have
placed the figures for revenue at Rs. 1182'57 lakhs, which show an im-
provement of Rs. 27-22 lakhs over the revised estimates for the current

8ar. Tt is interesting to note that this Rs. 27 lakhs is practically the same

gure a8 the annual improvement from 1925-26 to 1929-80, that is in the
yoars before the effects of the economic depression became apparent.

Unfortunately and also by a curious coincidence, the estimated expendi-
ture for 1985-36, Rs. 1145°'58 lakhs, shows an increase of almost exactly
double the estimated increase in revenue, as it did in the 1925—1980
quinquennium. The main items which have contributed to worsen the
position are the restoration of the remainder of the cut in pay, costing
Rs. 27 lakhs, the increments in the pay of the staff, costing Rs. 15 lakhs
and the restoration of the provision for depreciation not at its old rate but
still at a rate which is Rs. 19 lakhs higher than it was in 1984-35.

Bir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Why
is it s0 ?

The Honourable Sir Frank Noyce: Because we are not repeating the raid
on the depreciation fund. I shall have more to say about that in a
moment. As I said just now, we do not think it advisable to rasid the
depreciation fund for more than one year. Against these inereases has to
be set & decrease in the expenditure which we can control of Rs. 7 lakhs.
This leaves, as I have said, a net increase of Rs. 54 lakhs and turns last
vear's profit into a deficit of Rs. 18 lakhs.

Whilst it is o matter for great regret that the department has not yet
balanced its revenue and expenditure, it is only fair to the department
to remember that this loss is partly. due to the fact that a number of the
services which it renders are definitely unremunerative. I refer to the
loss on Press telegrams, the loss on newspaper traffic and the much smaller
loss on the non-commercial portions of the wireless systems of the country.
%f ;hese losses were eliminated, the department would have a balanced

udget.

' “Here, Sir, I may perhaps be permitted to digress for a few moments to
make s comparison between our estimates for 1955-86, and those for 1929.
30, the year immediately preceding the economic depression. It should, 1
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think, be a sufficient reply to those who complain that the Posta and Tele-
graphs Department suffers from a top-heavy administration to say that the
expenditure on the pay of the officers in 1929-30 was Rs. 52 86 lakhs,
whereas, in 1935-836, it will be only Rs. 45.65 lakhs, a decrease of over
12 per cent. In 1929-80, the pay of the establishment was Rs. 707 lakhs.
In 1985-86, it will be Rs. 727 lakhs, an increase of nearly three per cent.
There are only three other heads which show an increase, one is subsidies
and payments to Railway Companies which show the small increase of
Rs. 55,000. This is due to the fact that the State Railways have put
forward a claim for increased charges for the haulage of mails. The claim
is still under discussion but provision has had to be made against the
possibility of its validity being admitted. I need hardly point out tha
payments for the carriage of mails are in the nature of contractual
payments and that transportation services have to be maintained in spite
of the decrense in the volume of the rnails carried.

The second head under whicl charges have increased as compared with
1929-30 is Interest on Capital Outlay. The increase here is Rs. 173 lakhs
and it is partly explained by the increase in the accumulated loss on the
working of the department on which it has to pay interest to General
Revenues. That accumulated loss would be far greater than it is had it
not been for the recommendations of the Posts and Telegraphs Accounts
Enquiry Committee so ably presided over by my Honourable friend, Sir
Cowasji Jehangir, as the result of which the deficit, which has accumulated
up to the end of the year 1980-81, was reduced by Rs. 161.84 lakhs. The
interest to be paid to general revenues during 1935-86 on account of the
defieit amounts to nearly Rs. 7 lakhs. This, of course, is recurring expendi-
ture of an entirely unremunerative character and its elimination at an early
date is one of the objects the department has to set before itself, in addi-
tion to those 1 have already mentioned.

The two items I have just mentioned are on the debit side. There is
an interesting one on the credit side and that is the increase of Rs. 18
lakhs in the credits to working expenses. This is mainly due to the great
inerease in the volume of Postal Savingg Bank work and in Casy Certifi-
cate transactions. This increase has brought with it that increase in the
audit and accounts charges of the department which was criticised bv my
Honourable friend, Sir Henry Gidney, and which amounts to Rs. 8} lakhs
as compared with 1929-80, Since that year, the number bf Savings Bank
accounts has increased by 784,000, the average number of depositors per
bank has gone 1m from 18] to 244 and the averngce balance at the credit of
each depositor hag increased from Rs. 161 to Rs, 169. The total annual
number of transactions increased from 73 millions in 1929-80 to 10 millions
in 1988-34. The increase in cash certificate husiness has heen even more
dtriking. The number of trangactions in 1920-80 was 582,000 and in 1933
34 it wns 816,000. The figures under both heads are remarkable for a
period of severe depression. Thev afford eround for the confidence embo-
died in our estimates that 1935-36 will show a further increase in savings
bank business.

The House would probably like to have at this stage an indication,
however brief, of the financia] vicissitudes of the constituent branches of
the department. In 1929-30, the total revenue of the Postal Branch
amounted tn Ra. 780.77 nkha. The laweat level renched sinee them was
Re. 782'44 Iakhs in 1082-83. For 198536 we cstimate a revenne of
Rs. 770°88 1akhs—still 19 lakhs below that for 1929-80. On the expenditure
side, the highest figure reached was Rs. 818 lakhs in 1980-31—some two
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lakhs 'hi%her than in the previous year. The lowest level here was Rs.’
788,51 lakhs in 1982-83. Our estimate for next year is Rs. 778.28
lakhs,—85 lakhs below the figure for 1980-31. o

Qur revenue from the Telegraph Branch in 1929-80 amounted to
Rs. 28222 lakhs. It fell to Rs. 25802 lakhs in 1932-33. Our estimate for
next year is Rs. 273-49 lakhs. Expenditure in 1929-30 was Rs. 31748
lakhs, which rose to Rs. 329-94 lakhs the following year. For 1985.86, we
estimate Rs. 292.95 lakhs. Our revenue estimateg for 1935-36 gre thus
roughly only Rs. 9 lakhs helow the receipts of 1029-30, whilst estimated
expenditure is some Rs. 36 lakhs below the high figure of 1930-31.

The only bright spot in the last few years has been the telephone
branch which has shown a profit every year with the exception of 1930-31.
Revenue has increased steadily from the Rs. 54:39 lakhs of 1929-30 to the
Rs. 80.49 lakhs which we hope to get next year. As this is a branch the
activities of which are rapidly expanding, expenditure has also incrensed,
though not to the same extent as revenue. In 1929-80, it amounted to
Bs. 58-30 lakhs and in 1983-84 to Rs. 8476 lakhs but in 1985-36 we are only
providing Rs. 6174 lakhs. In 1929.80, the profit on this branch was a
little over one lakh, but we estimate that next vear it will amount to
Rs. 188 lakhs. This very satisfactory result has been secured by a careful
selection of projects both those for the establishment. of local systems and
those for the gpening of new trunk lines. '

The only other branch which remains to be mentioned is the Radio
Telegraph Branch. The main revenue of this branch consists of recoveries
from other departments, such as the Civil Aviation Department. The loas
on this branch in 1929-80 was Rs. 6-86 lakhs. For 1935-86 it is estimated
at Rs. 488 lakhs. As this is a branch of activity which is rapidly develnp-
ing, the net improvement of Rs. 2 lakhs is not unsatisfactory.

I am glad that it is unnecessary for me to say much about retrenphment'
today for, as I have recently informed the House, the retrenchment cam-
paign in the department ended on March, 81et, and the retrenchment
concessions have been withdrawn. The ban on confirmation which has
been in foree since the retrenchment campnign started has also been with:
drawn from April 1st and revised rates of pay for new entrants. which,
as time goes on, should materially reduce expenditure in a department
which has such a large personne] as the Posts and Telegraphs Department,
came into force on the same date. In these circumstances, this should
be the last occasion on which it shonld he necessarv to refer to the conten-
tion that retrenchment has been lop-sided and that superior posts have
been trested with special consideration. The answer to this criticism
#as already been furnished by mv Honourable friend, Mr. Bewoor, the
Director, General, and I need not repeat it todav. All T would sav is that,
if there has been anv lop-sidedness, it has worked to the detriment of ‘the
gazetted staff. Another comvplaint whieh has heen made in this connection
is that retrenchment has been heavier on the postal side than in the Tele-
graph and Telephone Branches. There is this much truth in this and no.
more, namely, that the number of nostal emnloyees is far greater than
the number of telegraph and telephone emnlovees and that the application
of the same principles to all branches—which is all that the departmen
has done—has naturally, hronoht ~bout a greater reduction of stafl in the
branch whose numbers afforded more scopa for it, o :

B |
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I think it was my Honourable friend, Mr. Lahiri Chaudhury, who the
other day repeated the accusation of extravagant expenditura in the Tele-
graph Engineering Branch. In point of fact, the investigations to which
this branch, in common with others, is subjected from time to time show
that very substantia] reductions in expenditure have been secured in recent
years. If the estimates for 1935-86 are compared with the actuals for
1930-31, expenditure under pay of officers has fallen by 139 per cent.,
allowances and honoraria by 21.8 per cent., contingencies by 13-8 per cent,
repaits to telegraph and telephone lines hy 154 per cent., and repairs to
appratus and plant by 3-9 per cent. The cost of the subordinate staff
such as engineering supervisors, inepectors and linesmen has mcreased
since, with the rapid development of telephones, the mileage of wires t.hey
have to look after has increased by 20,000 miles, but the direct enmneenng
exnenditure per mile of wire has decreased from Rs. 13.09 ner annum in.
1929-80 to Rs. 11-28 in 1988-34, The average direct expenditure nn each
local telephone exchange has fallen considerably in the same period.

I have dealt at some length with the financial position of the depart-
ment as & whole, for the amendments to the Finance Bill regarding postal
rates should obviously be discussed in relation to that position. I have
also dealt much more briefly with the financial position of the constituent
brancheg of the department. I now turm to a point which hag in the past
invariably cropped up in the course of these discussions and wil] doubtless
do so this year. It is the allocation of revenue and expenditure between
the vostal and telegmph branches. Tt has heen frequently alleced in the
past that the wav in which the alloeation is made iz unfair to the Postal
Branch on whirh the Telearaph and Wireless Branches are allowed to
batten. T exvlained last vear.that the method of allocation of expenditure
and receints between the different branches of the department which we
follow is the hest that our audit and administrative officers have heen able
to devise. That method was overhauled a few vears ago bv an éminent
British firm of Chartered Acconntants and the few minor changes in it
which thev suggested were readily adonted. I promised, however, last
vear when the question was acain raised, that a comnlete and authorita-
tive deserintion of the methods in use would be submitted to the Publia
Acoounts Cnmmittee #or its verdiot on their suitabilitv and faimess and for
anv gnogestions reearding possible immrovement that it felt in a -position
to make. We are awsiting the views of the Committee and T need hardly
sav that, when we get them, thev will receive our most careful considera-
tion. Another promise T made last vear, which has been dulv fulfilled,
was that the method of alloeating to the Teleoraph Braneh its share of the
revenue derived from the sale of stamps, which, as the House knows, canm
be urad both for postage and telearaph purpoges., should again he subjected
to axaminatiom. This has heen done and the investieation has shown that
it rhon'd be possihle to make a direct computation of the value of stamps
used for télacranh puroses. The reaults of this eomprtation will not ba,
available for another vear. When thev are received, thev shonld throw
furthar lioht on the nom'tion. T can onlv hope that as the resmlt »f -the:
action we have taken in these two directions, it will not be long before &
abmtvnvarge which is alrendv showing signs of age is laid to the rest 1t has

WGII earned

My Honnnrable friend, Blr Leslia 'Hur‘son asked the other day for
Lo forther information resarding the Denreciation Fund of the
Postes and Telegraphs Denartment. This fund was instituted

 when t.he accounts of the department were first placed on a eommercial.
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bg.qlg. From the 1st of Aprill 1925 to 31st March, 1988, it was run on &
Sinking Fund basis, the. estimated lives of the various assets being those
approved by Government in 1925 on the advice of their technical advisers
who were, it must be admitted, working without any direct experjence of
& Depreciation Fund. The accumulations in the fund increased very
rapidly and by 81st March, 1930, had reached a figure 6f over Rs. 165
lakhs. Experience showed that the amountg credited to the fund every
year were very much greater than the amounts spent on the renewal and
replacement of assets. This was, therefore, one of the questions on which
Government sought the advice of the Posts and Telegraphs Accounts En-
quiry Committee. That, Committee recommended a revision of the lives
of assets which, broadly speaking, amounted to a lengthening of those
lives by from'25 to 50 per cent. of the original estimates. Government
adopted this recommendation, but, unfortunately, the resulting reduction
in the annual contribution from revenue to the Deprceiation Fund was
almost entirely absorbed by the rectification of an error in the method
which had been followed in the earlier years and which was brought to
light during the Committee’s investigations. The Committee on grounds
of simplicity also recommended that the Depreciation Fund should be ope-
rated on the straight-line basis. This recommendation was also accepted
and the change was made in the accounts for 1933-84. For the benefit
of Honourable Members who have not been initiated into the mysteries of
s Depreciation Fund, as was mv own position until recently, it may be
explained that the difference between the two systems of operating s
Depreciation Fund is more a difference in book-keeping than in finaneial
results. With a Sinking Fund the interest earned on the balance of the
fund is credited to the fund itself, and the result of this is that the annual
contribution to the fund from the revenues is smaller than in the case of .
s straight-line Depreciation Fund, in working which the intércst on the' -
balance is treated as an addition to the revenue of the department which
has consequently to make a larger contribution to the fund. The change
that was made led to a small net increase in the annual debit to the
department in the neighbourhood of Rs. 54 lakhs. In spite of the changes
ganctioned in the accounts of 1988-34, the disparity between the amounts
contributed from the annual receipts to the fund and those actually spent
on renewing assets continued to be very marked. In;these circumstances;
Government, last vear, ordered a fresh inquiry into the whole subject and
in view of the saving in the annual contribution that thev had every
reason to expect, it was decided to reduce the contribution during the year
1984-85 to an amount that would maintain the balance found to exist
on the 81st March, 1934, As was explained in Sir George Schuster’s
budget speech last year, this saving in the expenditure of the department -
for 1934-85 was utilized to reorganise the postal and telegraph tariffs at. an
estimated .cost of Rs. 273 lakhs. The detailed investigations have been
completed but it has not yet heen found possible to collate the results and
to obtain the final orders of Government. In anticipation of these orders,
however,—and this is a point which will interest mv Honourable friend,
8ir Cownsii Jehangir,—Government have decided to reduce the contribution
to the fund during 1935-86 bv a sum of Rs. 10 lakhg as comnared V{lﬂ)
the amount that wonld have heen contributed on the basis of the lives
adopted in the Roport of the Committee over which he .presided.

There is one other matter affecting the Posts and Telegraphs budget
which will be of interest to Honourable Members. As a preliminary step
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tosthe placing of the accounts of the department on 4 commercial basis,
it was decided that, with effect from the accounts for 1928-24, the amount
of pensionsg paid to the retired employees of the department should be
charged against its budget. With effect from the 1st of April, 1925, it
was tentatively decided that the amount to be charged in the Posts and
Telegraphs accounts of each year should not be the sctual payment during
the year but should constitute a contribution payable to general revenues
and based on actuarial calculations of pensionary liability. The question
was also investigated by the Posts and Telegraphs Accounts Inquiry Com-
-mittee which endorsed the principle but suggested various improvements
in the method of determining the actuarial formula. Investigations which
have been carried out sincc 1925 have, however, shown that the benefits
that had been hoped for from the actuarial liability systerr, namely,
gimplicity in accounting and stability in budgeting have not been secured
in practice. It has, therefore, hecn decided to abandon the system and to
revert to the old method of limiting the charge on account of ponsions to
the astual pavments made in the year. This change will be made effect-
ive in the accounte for 1985-86 and, it is expected, that it will result in an
immediate benefit .of Rs. 5 lakhs in the budget of the department for the
.current year. The details of the change are still being worked out but,
from April 1st, pensions of employees retiring -from the Posts and Tele-
graphg Department will be disbursed by that' department through Post
Offices and not by Civil Treasury Offices. It follows from this that the
annua] contribution which the department has hitherto been msking to
General Revenues, to meet this liability in respect of pensions, will cease
and that the benefit of Rs. 5 lakhs in the departmental budget will be
really secured by an equivalent increase in the general revenue budget.
In other words, the decrease under one head and the increase under
another cancel out each other and the revenue budget of the Government
of India, asia whole, is not affected by the change, the object of -which
is to ensure that the accounts of the Posts and Telegraphs Department
are g perfectly fair statement of the financial position of the department.

There is only one other point I need mention in passing for it is high
time that I came to the issue immediately before the House und dealt
with the specific amendments before it. It has been contended that our
forcign postage rates nre excessive and that they should bo hrought down
to the[\evel of the rates charged by foreign countries on the letters addressed
to -this country. All I need ssy about that is that the rates on letters
addressed to this country from other countries are not uniform and that
under the International Postal Convention there:is no need that they
should be. If we were to vary our postage to foreign countries to equalise
it with that charged by each foreign country on its mails to India, it would
involve us in inextricable confusion and would ulso involve us in-an um.
necessary sacrifice of revenue. Our postage rates to foreign countries are
by no means high as compared with theirs to India.

To give a foew examples: The amounts charged by France, Germanyj.
Italy and the United States of America on letters and postcards to ‘India
are higher than those chirged by India on letters to those countries.

Now, Sir, I have endeavoured to give the House the background of our
proposals for this year or it would perhaps be more correct to say, our
absence of proposals. I have noticed that the appetite of some of its
Members for statistics is inexhaustible and I venture to hope, thero;fore.
that T have not wearied it too greatly with the mass of figures whioch T
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have placed at its disposal. I would remind it once again that the changes
in rates we made last year were of un experimental nature, the loss of
revenue anticipated being met from an arbitrary reduction in the contri-
bution to the Depreciation Fund. I would also remind it that although,
contrary to expectations, thc revised estimates for the current year show a
net improvement in the financial position, the surplus is unfortunately a
short-lived one and the budget cstimates for next yvear show a. substantial

loas. N

Now, Sir, I come at last—the Hcuse will, 1 fear, think at very long
last~—to the amendments before it. I have no doubt whatever that in the
ocourse of the discussion on them, frequent reference will be made to the
law of diminishing returns us it was in the course of the general discussion
on the budget and on the Finance Bill. It is, I venture to think, unsafe
to apply a so-called law which has & very definite meaning in the sphere
for which it was originally laid down to o totally different sphere. In the
agricultural and industrial sphere, the law of diminishing returns means
that there 'comes a time when the applicaticn of additional labour or
capital yields no return and may involve o dead loss. In its application
to the Posts and Telegraphs Department; it means that an incresse in
rates means- cither no increase in revenue or even a diminished revenue.
That such an increase in. rates must at the outset and perbaps for such .
time as it lasts affect the volume of traffic is u proposition I am mot con-
oerned to deny. But that thelincreases in rates we have been compelled
with the apreement of this House to sanction from time to time have in
themsgelves meant a.fall in revenue, I do most emphatically deny. The
difficulty in -establishing this proposition is. of course that it is impossible
to disentangle the effects of the economnic depression or of the slight revival
there was last year from thé effects of the increased rates. We cannot un-
fortunately -observe the results of the two cases separately and in wacuo. 1
maintsin, however, that the figures I have already quoted bear out the
soundness of my coatention. The first full year of the depression in 1930-
81 brought abeut a fall in, our revenucs by Rs. 52 lakhs. They continued
to fall during the first part of 1931-32. Is there any one who would seri-
ously contend that if we had not takep drastic action in 1981, the fall would
‘not bave placed the financial position of the department in a position from
which it would have been difficult if not impossible to extricate it? As it
was, the fall in 1981-82 was only Rs. 14 lakhs and in 1932-833, another
Rs. 9 lakhs. In 1933-84, we were only five lakhs short of the figures for
1080-81 and in 1935-86, we hope to be some three lakhs ahead of those for
1829-80. I submit to the House that, in these circumstances, it cannot '
be maintained that the law of diminishing returns has operated in .the

Posts and Telegraphs sphere.

But, Sir, it will doubtless be argued that if we were to reduce our rates,
the resulting increase in traffic would far more than compensate for the
amount lost on each individual letter or postcard. That if we reduce the
rates there will be an increase in traffic is a& proposition which again 1
connot deny but that that increase will, for some time to come, bring in’
sufficient to counterbalance the loss due to the reduced rates is not a pro-
position to which I can assent.

" That brings me, Sir, to the specific amendments before the Hoiise,
Your of these amendments have been moved, Nos. 56, 58, 6D and 68. 1
may here point out the cost of accepting the various amendments. The
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gost of aocepting amendment No. 56 would be 39 lakhs, the cost of accept-
ing No. 58, would be 86 lakhs, the cost of accepting amendment No. 60,
would be 16 lakhs and the cost of accepting amendment No. 86 would be
14 lakhs.

Seth Govind Das (Central Provinces Hindi Divisions: Non-Mubam-
madan): Was it not expected last year that on account of the reduction in
-¢envelope rate, there would be a-loss of 27 lakhs, but as a matter of fact
there was no loss at all ?

The Honourable Sir Frank Noyce: That is not the case. The loss on
the one anna letter has been 20 lakhs. According to our enumeration of
the number of letters carried for one anna, the loss that is the sacrifice of
revenue involved has been 20 lakhs. Obviously if there had been no reduc-
tion last year, every letter bearing a one anns stamp would have gone for
one anna and three pies. '

Seth Govind Das: Here is a reply which the Honourable Mr. D. G.
Mitchell gave in the Council of State on the 13th March, 1985, in reply to
a question according to which there was no loss at all on one anna
envelopes. The answer runs thus:

‘(a) As no separate account of the sale proceeds pf envelopes or of stamps used om
letters is maintained, it is impossible to give accurately the information required by the
» Honourable Member. Enumeration taker in August, 1833 and in August, 1834, would
‘point to an increase of about nine per cent in the total traffic, much of which roLably
occurred in the half tola letter. Part of the increare was probably due to ths lower
rate, but part must be ascribed to the general economic recovery, VWhen the reduction
in postal rates was announced last March it was expected to produce a loss of ahout
Rs. 27 lakhs, as it was assumed that about 80 per cent of letters would come within
the initial half tola weight... Special enumerations taken last July and November
showed that, up till then at least, this figure was much too high. The best wnswer I
can give to the Honourabls Member is that the introduction of the half tola letter
for ohe anna has not caused any sabstantial loss or gain in the postal revenue of the
eurrent financial year.” )

The Honourable 8ir Frank Moyoce: There are two ways of looking at the
question: the one is to look at the number of letters that were carried for
one anna. Had it not been for the reduction of rates last year, those
letters would obviously have had to pay one anna and three pies. Looking
st it from that point of view, there has been a loss to the department of
about 20 lakhs. That is one way of looking at it. The other way of
looking at it is that given in the reply to the question which my Honour-
able friend has quoted. As waw said last year, when the -reduction in
postal rates was announced last March, it was expected to produce a loss
of 27 lakhs as it was estimated that eighty per cent. of the letters would
come within the initial half tola weight. Experience has shown that the
public has not yet got .accustomed to the use of helf tola letters far one
snna as we anticipated; our estimate of 80 per cent. of letters has proved
much too high and it is for that reason that the loss has not been as high
as we anticipated. . Perhaps it would be more correct if I stated that the
gain to the public by the one anna rate has been 20 lakhs.

~ Mr, Presidest (The Honourable Sir Abdur Rahim): If the Honoursble
Member will take some tifne, he might resume his speech after lunch.
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The Honourable Bir Prank Noyce: I think I can finish in a few minutes.
As I already said; it is impossible to disentangle the two costs, the increase
due to the lower rate and the increase due to the general economic

recovery.

I am aware that our estimates will be challenged. It is no easy matter
to frame estimates when you are dealing with hundreds of millions of
articles. That is a point to which I would ask the House to pay special
attention. However small the change on an individual article, the cost of
that change runs into a colossal sum when it has to be multiplied by
hundreds of milliong us it has in the case of the Indiun Posts and Tele-
graphs Department. I admit, 8ir, thut the experts who have framed them
are the last persons who would claim infallibility for them but they have
at any rate been framed by experts who have a far greater knowledge of
the subject than any one else can lay claim to possess. That, Sir, com-
pletes the statement of my case. There is not a single one of the
amendinents before the House which would not involve the depattinent
in loss, u loss which the Government do not consider they should ask the
department to face until it is in a position to present a balanced budget
u8 we hope that the economy campaign and the economie recovery it is
steadily pursuing and the rifts in the cloud of depression will enable it
shortly to do.

My Honourable friend, Mr. Bri Prakasa, in proposing his amendment
talked about the benefit which would acerue to the poor. I admit very
frankly that his amendment is a logical one and the one which, had the
outlook been brighter than it is, we should naturally have been the most
ready to accept as it involves only a loss of 14 lakhs as against the much
heavier losses involved in some of the other amendments. What 1 wish
to impress upon the House in conclusion is that the Postal and Telegraphs
Department is a department which is expected to pay its way, and to
keep an even keel in the matter of expenditure and revenue. If, Bir, it
is urged that a reduction in postal rates is a benefit to the poor, I am not
prepared to deny it. I quite agree. But why should that benefit to the
poor come at the expense of this particular department? If you are going
to reduce your rates, if you are going to have a half anna postcard
rate, costing as I shall show later on 54 lakhs, where are you going to
stop? Why should the Posts and Telegraphs Department be the only
sufferer? Why not the Railway Department? Why not cheapen railway
fares because that would benefit the poor? Why not go on to the irri-
gation department? Why not reduce their rates . . . .

Mr. Lalchand Navalral (S8ind: Non-Muhammadan Rural): We are
making a beginning here.

The Honourable Sir Frank Noyce: Becuuse if you reduce their rates, it
would be of real benefit to the poorer agriculturists. Once you depart
from the safe moorings of commercial accounting, there is no end to what
may come. You may think that in accepting such a small change as is
involved in this amendment of Mr. Sri Prakesa, you are only making a
very minute breach in the wall, a breach that will not matter. But once
that breach is made it will go on exfending; and, if as I have said, you
gonsider that it does not matter whether the department balances its
budget or not and a few lakhs here or there to give amenities, to the poc
olasses are of no account, is not that a line that may be taken by the
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-employees of the department? Will not they also say that it does not
-matter if they get increased amenities as the department can afford a few
lakhs here or a few lakhs there without any harm? That, 8ir, is our
.defence for not making any reduction in our rates this year. We wish to
-gee the department in a sound financial position before we do so, and I
think there is every sign that we shall be able to show such a position in
the near future.

8ir, let me, in conclusion, draw attention to what has happened
in a country which is held up to us in this House 88 an example
that we should follow. The last report of the United State’s Postal
Department, that is for the year ending 80th June, 1984, states that the
decline in postal revenues was arrested by the increase in the rates on
letter mail from two to three cents which came into force on July 1st, 1082.
The Postmaster General urges very strongly that tho three cent rate should
be continued as a reduction to two cents would mean a loss of at least 75
millons dollars, somewhere about 22 crores of rupees, in the revenues of
the Post Office. Let me point to an example there, a very definite
example. He adds that the restoration of the two-cent rate on local deli-
very letter mail from July 1st, 1933, did not mean any increase, either in
the volume of letter mail or the revenue derived from it, but had the
«effect of reducing revenue, in 1984, by over 21 million dollars, or about six
crores. The United States figures are astronomical compared with ours
but our position is the eame. Like that country, we cannot at the moment
afford to reduce our rates.

Bir, I have detained the House long enough, and I must apologise for
having done so. I am compelled to oppose all these amemf::nta.
{Applause.)

. -8ir Cowasji Jehangir: Sir, may I ask the Honourable Member one
question? The Honourable Member eaid that in No. 56 the loss was 29
lakhs and in No. 60 the loss was 16 lakhs. The only difference between
the two amendments is that in No. 56 for every additional tola after 24
tolas half an anna is provided, and this has been left out in No. 60. Am
I to understand that this difference of 13 lakhs between the two amend-
ments is due to this provision in No. 56 for only half an anna for an
additional tola over 2} tolas?

Mr. G. V. Bewoor (Director General, Posts and Telegraphs): That is
correot ; it is the loss on the heavier letters.

The Honourable Sir Frank Noyce: The Honourable Member’s assump-
tion is correct.

The Assembly then adjourned for Lunch till Twenty Minutes to Three
of the Clock.

.. The Assembly re-agsembled after Lunch at Twenty Minutes to Three
%fh the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
air.

. Prot. K. G. Bangs (Guntur cum Nellore: Non-Muhsmmadan Rural):
Mr. . President, in. asking the House to support our amendment, No. 56,
I wish to. place a few facts for the consideration of Honourable Members.

y



3836 LEGISLATIVE ASSEMBLY, (82D APRIL 1035

[Prof. N. G. Rangs.]

It is said hy the Honourable Membper for Industries that in 1925 and
1926 the palicy on which the postal department should be conducted was.
laid down. According to that he suid that it should be maintained as a
public utility service and also that it should be expected to pay its own.
way. I am certainly in agreement with the Honourable Member when
he said that this department should he carried on really ns 3 public
utility service. But my complaint is that it is not being carried on
sdequately us u public utility service.

Becondly, us regards the question of its paying its own way, 1 would
like to confess that the Government has placed us in a very paradoxical
position. 1f this department is to be seli-dependent, then it means vne
of these three things, that in order to enable it to pay its own way, we
should either allow it to cut down the pay and pension permissible to.
its employees or to raise the cost of its own service, or to cut down the
total amount of the services that it renders to this country and to
different sections of the people. I refuse to walk into this trap: 1 refuse
to acoept this paradoxical position. I consider that since this particular
departinent really ought to be carried on essentially ns a public utility
service, it ought not to be expected to pay its own way in every direction.
and for the whole year. It may be, as was admitted by the Retrench-
ment Committee also, that in certain aspects of its work it may be found
that Government has to incur certain losses. At the same time the
Retrenchment Committee slso admitted that this department should be
allowed to carry on those sections of its work on which the Government
loses heavily or even lightly every vear. But even as a whole, the whole
department cannot be expected to pay its own way throughout the year if
really it is to be carried on as an adequate public utility service. If you.
take for instance, even according to the Honourable Member in charge,
Press telegrams and newspaper services and telegraphic lines cause con-
siderable losses every vear: vet the Government of India is maintaining
those sections and is incurring all those losses generously. These losses
are very heavy, vet I do not grudge them: I am prepared to allow the
pressmen and the newspaper men and all those who use the telegraphs
to derive this particular benefit from the losses sustained by the Govern-
ment of India; but, st the same time, there is another section of this
particular department on which the Government of India is very parti-
cular that it should not lose very much, that it should not spend very
much, and yet that is the particular section of their department which
ought to be developed to a verv nruch greater extent than has been made:
possible till now by this department or by this Government.

If we come to the rural aspect of their work, we find, that whereas
there are two post offices for every town served by the postal service,
there. is only one post office for every 80 villages in this country: whereas:
there are ss many as seven post boxes for every town served by this
department, there is only one post box for every 18 villages; and yet
we are told, and we find from the last year’s annual report, that the
number of village post offices has been decreasing, the number of village
postal runners has been decreasing, the number of post boxes also-has

n decreasing. All along the line there has been a decrease in the
services rendered by tho pastal department to the vlllage folk. Take,
for instance, the Press telegrams: certeinly the villagers in’ this country
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are not deriving one-tenth advantage from it as the townsmnen. Taking
all the telegraph services. it is established that it is being run more for
the advantage of the towns than for the advantage of the villages. Yet
Government are losing lakhs and lakhs every vear; but they grudge to
spend a few more lakhs per annum upon the rural aspect of their own
work. Then, take, again, the villages and the towns. You have 2,575
towns in all in this country, and for them you have nearly 5,000 post
offices. On the other hand for all these villages—nearly 7,00,000 of them,
you have only 18,740 post offices. Is that rendering any service at all
to the v1llaqeq’ Is that really the way in which the money that is being
derived by this Government mostly from the villagers should be spent?
Is it the purposc of this Government that it should go on spending money
in establishing these departments and running them more for the advantage
of the towns, than for the advantage of the villagers? I would like the
Honourable Member in charge to give me an answer later on. Then,
again, the extension of village postal services also has been going down.
At one time a village post officc was allowed to remain until the loss on
it came to be a little more than Rs. 500 per annum. But somehow, in
1931, a new policy was adopted. according to which a village post office
stands to be abolished if the loss on it came to be a little more than
Re. 120 per annum. 1t is really a heartless policy to say the least:
Rs. 120 per annum on one village post office, the Government is not
prepared to lose; but Government is prepared to lose lakhs and lckhs on
Press telegrams, on newspapers and on telegraph lines and in so many
other directions.

Coming again to the opening of experimental post offices, between
1925 and 1929, a liberal policy was followed: for, in 1925, us many as
602 new post offices were established, and, in 1929 1,117 experimental
post oflices werc opened; but, since 1980 8 new pohoy of reducing the
number of these new post offices has been followed, with the result that
during the last year, 1988-84, there wus actually a reduction in the total
number of village post offices.

~ Coming to the postal runners, who have to carry these postal articles
from one post office to branch oﬁices and from one branch office to the
nearest village, the number of m11es that they have covered has also
come down by 2,109 during the year 1983-84 . . . . .

Mr. G. V. Bewoor: Mesy [ explain, Sir, that that reduction is fre-
quently due to the introduction of motor services which replace runner
services.

Prof, N. 3. Ranga: At the same tlme, T do not know how my Honour-
able friend will explain the reduction in the number of post ‘oflices by
121, the reduction of the vﬂlage postmen by 453 and the reduction in
letter boxes by 1,289? And, Sir, what is the service that we are getting
in this wuntrv" I find that there is only one post office for every 75
square miles; if you exclude the post office services rendered to tho towns,
and if you take into account only the villages, you will find that this
particular area will be doubled. Then, Sir, for over 14,225 persons you
have got only one post office. Are we to be satisfied with this? No.
But what are we to do? We must have more and more post offices;
we must -have more and more post boxes, but the answer which the
Henourable Member in charge gives us is that he has not got enough

r2
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money. If his department is to be self-dependent, if it is to pay its
own way, then how can we expect this particular department to extend
the postal services rendered to our country, and especially to our villagers?

Then, Sir, I come to the question of extra-departmental agents. After
all, the department is not paying full salaries to all its employees. There
are as many as 17,328 post offices managed by extra-departmental agents,
who are only paid part time allowance and whose services are naturally
secured at a price very much less than the market price. Therefore, the
full price is paid only to those who run 6,348 post offices, and not to all
the .post offices, and yet the department is unable to establish more post
offices, or even to insta]l more post boxes. The other day, I asked a
«question whether there was any objection at all to providing a post box
to, at least, every village which is being visited by a postman, and the
answer was that the cost that would be incurred was going to be so
enormous that Government could not possibly consider that proposition;
but, Sir, I would like to know how the Director General will explain
some of these facts. Why is it, Sir, that special deliveries for distribution
of foreign mails are being maintained in this country? Who are the
people who are expected to be benefited by these special deliveries? Is
it not a fact that Government is really losing a considerable amount of
money because of these special deliveries? Secondly, there are special
trains to carry foreign mails also. I do realise the advantage of running
these special trains. I was abroad several times and for several years,
and I know how anxious sometimes we were to receive letters from
Home, but, at the same time, the satisfaction which the people abroad
get by quickening the service is nothing compared to the satisfaction
which the millions and millions of people would get if. you opened more
post offices and extended all kinds of postal facilities to the villages.
8ir, my friends opposite may say that we are always exaggerating when
we speak of millions and millions of people, but, it is a fact that millions
and millions of people are still suffering for lack of postal facilities, and
the satisfaction which these people would derive would certainly be much
greater than the foreign traders and merchants or even our own people
in this country or abroad would get.

Then, S8ir, I should like to make a suggestion to the Honourable
Member in charge for his consideration. It is a pity that when I was
giving notice of an amendment to this particular Bill, I did not think
of it, or at least I did not muster sufficient courage to allude to this.
Now, five pice are charged for 2} tolas extra, and this does not benefit the
ordinary masses. This benefits the business people, merchants and towns-
men who generally send heavy articles through the post but if the Govern-
ment is sincere in its professions of sympathy and generosity towards the
villagers, I feel that they should charge one anna for every tola for the
first and then two annas for every 2} tolas in addition . . . .

An Honourable Member: Government will accept it straightaway.
Prof. N. G. Ranga: I don’t think so.
An Honourable Member: What about love letters?

- Prof. N, G. Banga: I am sure, every one of us has had ,a share of
receiving love letters, but, at the same time, if a man is so generous
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towards his own beloved as to write such long letters in order to pay
two annas, I don’t think he will grudge it.

Then, Sir, I would like to suggest for. the consideration of Government
that every year the Honourable Member in charge should do his best to.
pay u certain amount of subsidy to the postal department in order to enable
it to open more post offices and put in more post boxes in the villages,
so that the villagers in remote corners of India may derive a certain
amount of benefit from this useful and necessary department.

Lastly, Sir, I should like to pay a compliment to this particular depart-
ment. Bir, I have derived inspiration from the activities of this depart-
ment to this extent that whenever an Anglo-Tndian told me in Englund
that the habit of taking bribes is ingrained in Indians and that such & babit
cannot be readily eradicated at all, I was always able to tell them to look at
the activities of our own telegraphk and postai department. I found that is.
the one department in which this wretched evil of bribery is least found,
and, therefore, I am glad this department is being carried on very
efficiently. Therefore, I want that its activities should be extended to
the villagers so that they may also derive benefit from it. If there was
to be a post office in a village even though only five or six letters are
posted in a day, even then it will not be a loss to the Government, because
the existence of a post .office will first of all stimulate the commercial
instincts of every person and also social instincts of every person, and the
villagers will take to letter-writing to a greater and greater extent.
Secondly, if savings banks are also established along with the branch post
oftices, the villagers will be encouraged in their habits of thrift, and they
can keep their few rupees or their small savings in the savings banks. It is
a common experience that every year there is a conflagration in every
village, and the small sums of money, which the poor villagers have with
them, either in the shape of rupees or currency notes, are practically lost,
because of this conflagration. But if, on the other hand, these savings
banks are established, if every village post office will have a savings bank
attached to it, then certainly the villagers will put their little savings in
those savings banks.

Lastly, I would like to support this particular reduction in postal rates.
The Honourable Member in charge may say—how can you ask for a reduc-
tion in postal charges when you are asking for the extension of the services
of the postal department? I am perfectly consistent about this particular
motion. I am asking for a subsidy of ten lakhs every year from the
Finance Member. This year he has got Rs. 120 lakhs. Let him give
Rs. 10 lakhs out of it. Let the postal department spend this amount on
the extension of rural postal services.

We are nearing the Silver Jubilee. There was another Jubilee in
England, and that was the Diamond Jubilee of Queen Victoria, the late
Queen of England and the Empress of this unhappy country. During
that Jubilee, that is, about 50 years ago, a very useful policy was followed
in England and I want that policy to be followed again now in this country,
at least at the time of the next Jubilee, which, of course, many of us are
not anxious to welcome. I want them to do this:

**As pary of the postal improvements made to celebrate the Diamond Junilee of
Quéen Victoria in 1897 the Government decided to give a regular free delivery of
letters to every house in the country. The extension took two years of strenuous work

to complete, and at the end it was found that a free delivery had }een given for the
firet time to some 56 million letters a year.”
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If that policv were followed in this country, not 55 million letters, but
5,500 million letters would certainly be given a chance of free
delivery for the first time. ; :

The Honourable Sir Nripendra Sircar (Leader of the House): Support
the Jubilee Fund! ;

Prof. N. G, Rangs: !

3 p.oM.

“The principle of the regular delivery is still maintained, though it is not of
course in all cases a daily one. The rural delivery is probably one of the least
remunerative parta of Post Office work—(/ want the Homourable Memb-r to remember
the words ‘one of the least remunerative parts of Post Office work’)— and the cost of
giving a delivery every day at irolated cottages receiving two or three letters a week
would be prohibitive. Indeed. in the remote districts it not infrequently costs the
Pout Office sixpence or a shilling to deliver a balfpenny circular.”

It costs them six pence or a shilling to deliver a halfpenny circular, and
still they carryv on that particular kind of service. But here, our ecivilised
Government pleads poverty and says it cannot extend rural postal service
because it has not got money and we cannot have it because it has got
to pay s own way:

. "‘So complete, however, has the system of postal delivery now leccme that even the
most remote farmhouse on Dartmoor or in the Highlands and every inhabited iele{ in
the Orkneys or Shetlands is regularly visited by the postman. The rural Adelivery
work emiploys & small army of postmen on foot, on bicycles . .”

T want our Government also to supplyv bieycles to our postmen.
‘. . . with horses and carts, and in some districts on motor bicycles.”

Unfortunately, .in this country we supply motor bicvcles only to those
telegraph sergeants, who are.to serve the Viceregal Lodge:

““The rural postman has a special character of his own. He ie not only a deliverer
«of letters but he in ate n walking post.office.”

And I want our péstni_én to be walking post offices :

“f[e sells stamps, he accepts parcels or 1egistered letters from nny one on his walk;
he blows his whistle,” ° ‘

I want our postmen also to blow their whistle whenever they come to
the village:

‘. . he blows his whistle to announce to the waiting village that he is ready to
collect .their letters, and he will obtain postal orders for anvone whc cannot visit w
post office. He is, in fact, probably in closer contact with the public in his distriot
than any other employee of the Post Office, and he is one of its most. popular reprcsents-
tives.”’

Therefore, T expect the Government of Tndia to pay more and more
attention to the rural aspect of post office work and to establish mote
‘and more post offices and more and more post boxes, and at the same
time, reduce the rates that it charges for its own services, especially this
anna for everv tola of weight for envelopes. -
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‘Some Honourable Members: Let the question be now put,

Mr. President (The Honourable Sir Abdur Rahim):

that the question be now put.

The motion was adopted.

The question is

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That in Schedule 1 to the Bill, in the proposed First Bchedule to the Indian

Post Office Act, 1898, fot' the first and second entries under the head ‘Letters’

dollowing be su

¢ For a weight not exceating one tola

the

. . . One anna

For g weight exceedmg a tola but not exooedmg two and a

half tolas .

The Assembly divided.

One anna and
three pies’."’

. . .

AYES—80.

Aaron, Mr. Samuel.

Abdul Matin Chaudhury, Mr,
Aney, Mr. M, 8.

Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr. Muhammad.
Bajoria, Babu Baijnath.

Banerjea, Dr, P.

Bagui, Mr. M. A,

Bardaloi, Sn]ut N C.

Bhagavan Das, Dr.

Bhagchand Soni, Rai Babadur Soth

Chhnttopadhyaya, Mr., Amarendra

Nath.

«Chettiar, Mr. T. 'S. Avinashilingam

Chetty, Mr. Bami Vencatachelam,
Das, Mr B.
Das, Mr, Basanta Kumar.
Das, Pandit Nilakantha,
Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabhai J
‘Essak Sait, Mr. ‘H. A. Sathar H.
‘¥Wakir Chand, X
.Farki-Haqg 7Piracha, Khan Sshib
Shaikh. . )

"Fuzlul Huq, Mr, A, K.
“Gadgil, Mr. N. V.,
Gaubha, Mr. K. L.
‘ghhmmddm M!l'q M. 5
*‘Ghulam Bhik mmn y
Giri, Mr. V, ' y‘d
‘Govind Das, Seth
Qunta, Mr. Ghanshiam Singh.
Hidavatal'ah, Sir Gbulam Mossain
Hockenhull, Mr, F W.
Hosamani. Mr 8 K

udson. Sir LesTe.
James, Mr. ¥ E.
Jedhe, Mr. K. M.
Jehangir, Bir Cowasji.
Jogendra Sineh, Sirdar.
‘Rhan Sahih, Dr.

Khare, Dr, N. B.

Lahiri Chaudhury, Mr. D. K.
Lalchand Navalrai, Mr,
Lindeay, BSir D

Maitra, Pandit Lakshmi Kanta.
Msngal Singh, Sardar.
Milligan, Mr. J. A.

Morga.n, Mr. G, !
ﬁu;ﬂ\almrler C. N. Muthurangu.
uhammad Abmad Kazmi, Qasi;

Muhaiimad Nauman, Mr;

Murtuza Sshib Bahadur, Maulvi M
Nageswara Rao, Mr. K

Faliwal, Pandit Sri Krishna -Dutte.
Pant, Pandit (Govind Ballabh:
Parma Nand, Bhai.

Raghubir Namynn Singh, Choudhri.
Rajah, Raju Sir Vasudeva.

Rajan, Dr, T. 8. 8

Raju, Mr. P. 8. Kumaraswami,
Ranga, Prof. N. G.

Saksena, Mr. Mohan Lal

Sant Singh, Sardar.

Satyamurti, Mr, 8,

Sco'.t Mr. J. .

Shafi” Daudi, Maulvi Muhammad.
Sham Lal, Mr. '
Bheodass Daga, Seth,

Siddique Ali Khau, Khan BSehib

Nawab.

.Singh, Mr. Deep Narayan.
_®inch, Mr. Ram Naravan.

Sinha, Mr, Anugrah N
Sinha, Mr, Sutvagr va.::y.n
Sinha. Mr. Shri Krishna,
Som. Mr, Suryya Kuma:.
{ri Prakasa, Mr.

Thein Maung, Dr.

Thein, Maune. Tj.

Varma, Mr. B, B

Vissanji. Mr. Matharadas.
Yakub. Sir Mnhammad.
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NOES—36.
Abdul Aziz, Khan Bahadur Mian. Joshi, Mr, N. M,
Ahmad Nawaz Khan, Major Nawab. Kirpalani, Mr. Hiranand Khushiram,
Allah Bakhsh khan Tiwana, Khan Lloyd, Mr. A, H.
Bahadur Nawab Malik, Metcalfe, Mr. H. A. F,
Ayyar, Rao Bahadur A. A, Mukerje, Mr. N_ R,
Venkatarama. Mukherjee, Rai Bahadur Sir Satys
Bajpai, Mr. G. B. Charan. _
Bewoor, Mr., G. V. Nayar, Mr, C. Govindan.
Bhore, The Honourable Sir Joseph. Noyce, The Honourable Sir Frank.
Chatarji, Mr, J. M. Owen, Mr, L.
Clow, Mr. A. G. Rau, Mr. P. R.
Craik, The Honourable Sir Henry. Row, Mr. K. Sanjiva.
Dalal, Dr. R D Scott, Mr. W. L.
De'Souza, Dr. ¥, X, i Sher Mohammad Khan, Captain
l()}mke, Mr. 113‘ hEr CK v | Sardar.
ajapatiraj, Maharaj Kumar Vijaya ! Singh, Mr Pradyumna Prashad.
Kmnda. Sircgar, The Honourable Sir
Graham, 8ir Lancelot. Nripendra.
Grigi, The Honourable Sir James. Sloan, Mr. T,
Jawahar Singh, Sardar Bahadur : Swithinbank, Mr. B. W.
Sardar Sir, i Tottenham, Mr. G. R. F.

The motion was adopted.

Amendments Nos. 58, 58 and 66 were, by leave of the Assembly,.
withdrawn.

Mr. President (The Honourable Sir Abdur Rahim): The House will-
take up the postcard now.

Mr. Basants Kumar Des (Surma Valley cum Shillong: Non-Muham-
madan): Sir, I rise to move: o

“That in Schedule I to the Bill, in the proposed First Scheduie to the Indian-
Pot::t ?me Act, 1888, for the entries under the head ‘Postcards’ the following be
substituted :

¢ Single. . . . . . . Six pies

Reply . . . . . . One anna’,”
Although justice requires that the price of a posteard should be three
pies and that of a reply postcard six pies, yet circumstanced as we are,
I have thought that it would be a practical principle of conduct for the
present to fix the price of the single card at six pies and that of the:
reply postcard at one anna. 8ir, I shall place this case and examine the
Qovernment proposal from two standpoints—first, from the standpoint of
the principle of taxation and secondly, from the standpoint of the utility
of the Department of Post and Telegraphs as 5 public utility service.
Bir, a postcard is generally used by a poor man for writing letters. We
know, Sir, that there are some amongst us who might think that the use-
of a postcard by them for writing letters would demonstrate a.
niggardly habit on their part. But, Sir, that cannot bs the case with-
poorman who will always use postcards for writing to their friends, rela--
tives, and for business communication, because their means would not.
permit them to purchase envelopes for the purpose of writjng letters.
Sir, we heard the Honourable Member for Industries and Labour quote-
from a speech of Sir Atul Chatterji in the Lgislative Assembly in 1924
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wherein the policy of Government was laid ‘down, but from that speech
we' find the policy recognised also that the Postal and Telegraph Depart--
ment should be so worked as to be a source of benefit to the general
taxpayer instead of it being a burden on him. If the price of the postcard
be fixed at six pies and that of the reply postcard at double that rate,
that would not really add so much to the burden of taxation as the prices
“proposed by Government would do. Sir, if we go to the villages, we
can very well realise that really the poor man is finding the cost of the
posteard very high and too prohibitive for his means,

Now, if I may narrate my experience during the last elections, I may:
tell this House that [ was really approached by g number of villagers
to raise this question of the high price of the postcard and press for its
reduction. Viliagers gathered round me, during my visits to villages,.
and they were putting questions to me as to why this Government, even
at this time when the ecnomic depression is prevailing in such an acute
form in the country and when really the poor man was finding it difficult
éven to earn his livelihood, was adhering to those high rates and thus
adding to their burdens. They asked: ‘‘How is it that while we cannot
now earn a pice so easily, the Government would ask us to pay up their
taxes at the same rates as were prevailing in years when this economic-
depression did not set in and would even now raise the price of postcards and.
postage stamps?’’ Now, Sir, that is the way the villager is feeling the
burden of taxation; and ss a burdensome taxation cannot be supported.
on principle, the increasing of postal rates cannot find favour in this House,
and, Sir, if really this taxation policy of the Government with regard to-
these postal rates be pursued, then I submit, Sir, that the poor man
will really feel that he is being deprived of the only means of com-
municating with the friends and relations who might be living at a distance.
Now, Sir, in the midst of the rank poverty prevailing in the land, we do
not understand the policy of the Government as to why they should not
take this fact into consideration and fix lower rates for the postcard,
If we take into consideration, Sir, the one principle that was laid down.
by Armitage Smith in his book called ‘‘The Principul Methods of Taxation’’,
then we shall find how injurious this policy of the Government is. Now,
he said, that ‘‘high rates of postage, telegrams or telephone messages
are of the nature of g transit duty and are both impolitic and uneconomic,
since it tends to restrain communication and to reduce business’’.

Now, this Postal and Telegraph Department is really a utility service
department just like the Railways, and these two utility service depart-
ments really help the growth of industry, agriculbure and commerce in:
the land;—they help and stimulate the activities of the people in the-
direction of trade, commerce and industry which bring opulence to the
country. Now, Bir, I remember once Sir Samuel Hoare described these
two departments as being ‘‘the nervous system of the body politic’’,
when replying to the deputation that waited on him on’ behalf of the
Anglo-Indians, in England. In view of the fact that a large number of-
Anglo-Indians are employed in the two departments, he said that
‘‘this community represents the nervous system of India’’. (Hear, hear.)-
Now, the House will agree that the description was really true, because,
we find that it is really these departments which would really increase the
happifiess of the people if they are conducted on such lines as would go to
stimulate ‘commerce, trade, industry and agriculture. 8o, if we look at
this question from this standpoint, then we shall find that there is no
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.justification for fixing the price of the postcard at 9 pies and that of
the reply postcard at double that which will certainly tend to impair the
nervous system of the body politic, so to say. Then, 8ir, if we take into
-eonsideration the effect of these rautes on the utility of the postal services,
then we shall find that these rates are gradually diminishing the utility
of the service, its main function being affording of facility of communi-
-cation. We find from the reports that have been prepared by the Gov-
-ernment that practically, on account of these rates, there has been &
-downward march of the postal trafic. I shull not trouble the House with
the figurcs contained in the report, but I shall show that really, by this
incresse of the price of the postcard and the reply postcard, the postal
tratfic so far as the postcard is concerned came down to 485 millions in
1933-34 from 590 millions in 1928-29. Now, Sir, we find, that even the
overhead charges of the department are being maintained.  There has’
been no retrenchment in that direction, and on account of this th= high
price of the postcard is to be maintained making it difficult for the poor
man to purchase a postcard easily, for the purpose of writing his letter.
"Thus he is sometimes practically prevented from writing his letters to
his near relations or to any person with whom he wants to communicate
for business purposes. That is a position which cannot be tolerated
and agreed to. Then, you will find, Sir, that on account of this rise of the
rates of posteards and postage stamps, causing a fall in the postal traffic,
the department has been compelled also to reduce the number of post
-offices and also to reduce the number of letter-boxes. You will find from
the figures given in the report that in the vear 1933 there were 18,889
post offices and in the vear 1934 there were 18,740 poat offices, that is,
& reduction of 149. We find that in the year 1938 there were 60.611
letter-boxes and these were reduced to 59,782 in the vear 1984. That
would show how the rise in the price of postcards and postage stamps
has tended to diminish as I contend, Sir, the utility of the department.
Again, if other statistics given by the Government-in their reports be
‘taken into consideration, it will undoubtedly establish the fdact that the
utilitv of this department is diminishing. Its main function is the
‘affording of facility of communication and that function it cannot perform
as effectively as is desirnble, because of the fact that the price of pogt-
-cards and postage stamps has increased. With these few words, I beg
to support my motion. o

Mr. President (The Honourable Sir Abdur Rahim): Amendment
‘moved :

“That in Schedule I tp the Bill, in the proposed First Schedule to the Tndian
Post Office Act, 1808, for the entries under the head ‘Postcards’ the following be
: substituted :

‘Single . . . . . . . . Bix pies
Reply . . . . . . . . One anna’.”

Mr, G. V. Bewoor: Sir, the basic policy of the Government has heen
fully explained in the speech which was made this morning by the
Honourable Member in charge of this Depsrtment. So far as T am con-
-eerned, T should merely like to deal with some of the points which were
raised during the course of the debate and to tell the House what would
:be the economic effect of the reduetion in the postcard rate. My friend.
Mr. 8ri Prakasa, for whose very friendly speech T am most grateful, made
a reference to the fact that people have now to pay for complaining
:against the post office.  Now, Sir. T do not see anv reason why you should
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mot pay anything when you complain against the post office when you
have to pay postage charges when you complain against any other depart-
ment of Government. He also mentioned that people have to pay five
pice for getting a refund of two pice. May I point out to him that it is
not necessary for him always to post his complaint. If he will visit the
.post office on his way to his office or place of business and hand over
‘the complaint to the postmaster, the latter will accept it without asking
for any postage on that letter. A great deal of complaint has also been
made regarding the restriction of postal facilities in rural areas especially
in recent years. We fully admit this fact and we regret it as much as
Members opposite. We have mentioned before that this policy of severe
retrenchment was forced upon the department on account of the very
serious fall in the traffic that was taking place. Honourable Members
frequently say that the fall in traffic was due to the increase in the rates.
"This is not a fact. The fall in traffic had started before we revised our
rales. The revision in rates took place on the 15th December, 1931, but
the postcard traffic which had reached a maximum of 590 millions in the
vear 1928-29 fell down to 586 millions in 1929-80 and to 540 milliong in
1930-31. The new rate only came into operation from the 15th Decem-
ber, 1931. In 1931-32 the traffic fell to 493 millions and again next year
to 450 millions and in 19383-34 it fell to 439 millions. The point that I
wish to make out is that this fall in traffic was not due to the increase in
rates alone but the depression in trade was greatly responsible for this
fall. Then, again, we find a similar fall in the number of letters and of
-other pestal traffic.

Mr, M. 8. Aney (Berar Representative): May I ask the Honourable
Member if in giving these figures for the traffic he is also including the
.articles of Posts and Telegraphs service? '

Mr. @. V. Bewoor: I am excluding them.

Mr. T. S. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): How does he apportion this fall . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order: It
would be hetter if the question is asked after the Honourabhle Member
has finished his speech. '

Mr. @, V. Bewopr: Honourable Members oppesite must not misunder-
-stand me when I am telling all these figures that T wish to argue agoinst
what they are saying. 1 am merely trying to explain to them thai theiv
assumption that the fall in traffic is due to the increase in rates is not
borne out by the facts. T admit that the rise in rates has had some
effect on the traffic but the economic - depression is mainly responsible
for the very large fall in this traffic and we can only look forward to an
improvement in the economic conditions of the country and in its trade
and commerce for a recovery of the postal traffic. Now, Sir, the Re:
trenchment Committee, which dealt with the finances of this department.
went thomughly into all items of expenditure and we accepted all their
recommendntions. Professor Ranga dealt with the question of special deli-
veries for foreien mails and special trains and said that if these were
abolished we should be able to reduce the postage rates. I may assure
him that both these questions have beéen thoroughly examined. " Special
~deliveries are issued only in those places where the postmen would find it
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impossible to take the foreign mail which comes once a week along with:
the ordinary mail. In certain post offices the volume of mails received
is four or five times that of the daily inland delivery mail. Therefore,

unless we issue a special delivery by postmen that mail could not be carried.
to the addressee’s names. Except in a few places in India, we have no-
longer got special deliveries of foreign mails. In regard to the special

trains, there are really only two special trains, one goes from Calcutty to-
Bombay and the other goes once a fortnight from Bombny to Madras.

We have found that if we did not have a special train, we would have to.
pay very nearly the same amount while causing a great deal of delay. I

am mentioning these two instances in order to show to Honourable

Members opposite that every avenue of economy has been examined and:
we have done all that we could to reduce the expenditurc of the depart-
ment, so much so that Honourable Members opposite frequently ask

queéstions and criticise us adversely for having done so much retrenchment.

The position of the department at present is that our revenues are still.
unable to cover the expenditure. In such 4 state of the finances of the

department it is impossible for us to accept a change in the rate which is-
likely to involve such a big loss. Now, the postcard rate. if it is reduced

to half an anna, is anticipated to involve a loss of 68 lakhs. That is to
say. if there is no incresse in the postcard traffic, the revenues of the-
department would suffer to the extent of 68 lakhs. But we are perfectly

prepared to assume, though this would be a very generous assumption that'
there would be an increase of ten per cent. in the total postcard traffic

during the coming vear. I know many Honourable Members opposite-
think that a reduction in the rate from three pice to two pice would bring:
in such a rush of postcards that we shall get all that we lose by a reduc-

tion of the rate. I might mention, in this connection, that our estimates.
are based on a very careful examination of the course of traffic during

the last many vears. I em sure Honourable Members opposite will aceept

my figure for the reasons that I shall give them. In 1918-19, the total’
number of postcards was 565 millions, this was in the year when the post-.
card ‘was one pice. By 1921-22, we had reached the figure of 848 millions,

that is to say, in three years the postcard traffic’ had increased by 88°
millions or an average of 28 millions per year. 1 hope Honourable Mem-

bers will remember that these were the years of the boom period imme-

diately after the War. In 1922, we revised the postcard rate and doubled
it. The postcard traffic did not fall by fifty per cent. It fell from 648

millions to 528 millions, that is to say, in one year it fell bv 125 millions

or roughly by 20 per cent. In the next six years the traffic began slowly

to increase as the public got accustomed to the higher rate and, by_the-
end of 1028-20, when we reached the highest ficure, we had recovered 87

millions of the traffic or roughly an sverage of 11 millions posteards per-
vear. In 1920-80, the traffic remained almost steadv at 586 millions.

Then came the economic depression and the increase in the postcard rate

50 that hy 1988-34, the traffic had fallen to 489 millions or at an average

of 87 millions per annum. Tt will he seen that the traffic went up by 28
millions ner vear in the boom vears, it went up by 11 millions per year:
during what may be called more or less normal vears and it fell at the-
rate of 87 millions each year in the period during which there was economic
depression as well as increase in rate. We sre prepared to assume that if
this postcard rate is reduced from three pice to two pice, the traffic-
will 2o up by ten per cent. next yesr.
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Mr, 8. Satyamurti (Madras City : Non-Mubammadan Urban): Why not
amore?

Mr G V., Bewoor: That is to say by 43 million postcards. As I
have already pointed out, in the after-war boom years, when the postcard
“was one pice the average rate of increase was 28 millions, the rate of fall
in the economic depression period was 87 millions and we really cannot
possibly assume under the existing circumstances of the economic situa-
tion that a reduction of the postcard rate from three pice to two pice
will result in any increase beyond 48 millions. To do so would be to go
from the region of fair estimation to that of pure imagination. Honour-
able Members have already been told what happens to imaginative finan-
ciers. We anticipate, therefore, that allowing for an increase of 48
million posteards roughly in the next year, the loss would be reduced from
68 lakhs to 54 lakhs. Our Budget for 1935-36 shows a loss of 18 lakhs.
We cannot possibly face a budget with a loss of another 54 lakhs added.
The postcard rates in India are by no means heavy. I know Honourable
Members opposite will contest that statement, but I want to say this;
when I say they are not high, I mean they are not comparatively high,
-considering first, the area that ig covered and secondly, the rates which are
charged in various other countries,

Mr. A. K. Fuzlul Huq (Bakargunj cum Faridpur: Muhammadan
Rural): What about the poverty of the people; that is the most import-
ant consideration.

Mr, G. V. Bewoor: We are dealing here with a department which is

cequired to fix its rates in such a way that its expenditure is covered by
Ats income.

Mr. S. Satyamurti: Why?

Mr. G. V. Bewoor: That is the accepted policy of Government. The
‘rate for postcards is higher in fourteen of the leading countries of the
‘world, Great Britain, France, Germany. Italy, Austria Hungary,
‘Norway, Canada and Australia.

.Mr. 8. Satyamurti: What is their wealth?

"Mr. G. V. Bewoor: Tn all these countries the postcard rates are
“higher. It is not a question of whether the people can afford it or not.
“If that is the principle on which the rates are to be fixed, then the whole
policy on which the working of this department is based goes by the
"board. It means that the services will have to be subsidised by the
-general taxpayer for the benefit of the users of the post office. The
Honourable Member in charge of the Department has already explained
fully this morning that the policy of the department is that the rates
should pay for the cost involved. We cannot run the department as a
-subsidised department. Once you do that, the limit up to which you
can go in subsidising the department will be never certain. If you are
going to subsidise the department for the sake of the poor man in the
case of the postecard, then why not give him a pice posteard, or why
.not g free postcard?
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Mr. 8. Satyamurtl: We are willing.

Mr. G. V. Bewoor: If Hounouruble Mewbers are prepared to tax to the-
extent of making up the loss of the Post and Telegraph Department, it
i8 not a matter for me. I wish merely to point out that considering the
extent of area served by the Postal Department . . . . .

Mr. Akhi] Ohandra Datta: What is the pay of the Director General?

Mr. @G. V. Bewoor: I am merely concerned in pointing out that consi-
dering the long distances which are to be covered in this country and
the small volume of traffic which we have to deal with, the rates that
are existing in India are by no means heavy in themselves. The letter
ratc of India s one of the cheapest in the world and the postcard rate
in India, even ut nine pies rate, is one of the cheapest in the world. It
is all very well for Honourahle Members, as Prof. Ranga did, to point to-
the example of Great Britain.

An Honourable Member: What is the rate in Japan?

Mr, G. V. Bewoor: Iun Japuan, it is five pies i.c., less than half an
anna. There again I would like to impress upon Honourable .Members
the extent of the country across which the articles are carried.  What
is the percentage of literacy? These countries have the great advantage
of handling large quantities of mails ncross short distances and are,
therefore, uble to utilise machinery to a much larger extent. We, in
this country, have tc carry letters and posteards across distances of
1,800 miles across jungles and by hand, by camels, by clephants and
naturally our cost is higher.

An Honourable Member: What about China ?

Mr. @. V. Bewoor: If it will satisfy my Honoursble friend, I will tell
him; it is 5} pies. China is in such a disturbed state that we do mnot
know exactly what China means now, what is the extent of the territory.
I can give Honourable Members many reasons as to the comparatively
high cost of the service in this country or rather the great profits made
in countries where literacy is very high and where the distances are small
compared with us. In the case of Great Britain, their example is always
held to us. I can point out that, whereas we handle over a thousand’
million articles per annum, they handle over 6,000 million articles, and,
therefore, their margin of profit is very much more. It is as much a
matter of regret to the Government as to Honourable Members on the
Opposite Benches that we are not able this year to give a lower rate:
eitber for the letter or for the pastcard. But we have already assured
the House that when there are surpluses and surpluses have come to stay
we shall certninly take into consideration the question of the reduction of
rates. Honourable Members opposite always want us to give better
facilities to our staff, better pensions to our inferior staff, pensions for
staff like telephone operators who are not getting pensions. They want
more post offices in rural area and more frequent deliveries. All these-
things need money, . If the rates are going to be eut down, and the:
department which is already working at a loss of 13 lgkbs ie going to be
made to work with further loss, it is obvious thdt these concessions to-



TIIE INDIAN FINANCE BILL. 3549

the staff will have to be postponed for many years to come. And the-
extension of the postal facilities in rural areas will also have to be greatly
restricted. The whole difference between us is this: Do you or de you:
not accept the principle that the post office should pay its way? If it
is to pay its way you must accept our rates for the current year; if it is
to be subsidised. there is no limit to the extent to which you can go in
reducing the rates.

Mr. 8. Satyamurti: Reduce your expenditure.

Mr. G. V. Bewoor: I have already dealt with that question of the-
reduction of expenditure. = We have retrenched so much,—I could give
figures to the House but it is no use going into that point now,—we have
retrenched so much that Honourable Members of the House have them-
selves been protesting against this retrenchment. And we have as a
result of questions here, and advice, stopped the compulsory retrench-
ments. in the postal department which was the only -department which
carried on this retrenchment for an extra year. For these reasons, I am
very sorry that on behalf of Government I must oppose this amendment.

Sir Oowasji Jehangir: Sir, I had no intention of taking part in this.
debate but some questions of principle have been raised by the Honour-
able Member in charge and by the Director General of Posts and Tele-
graphs which I should like to speak about only for & few minutes. I
realise how precious the time is at this late hour of the day and late
period of the Session. Sir, we have always agreed to consider the Posts
and Telegraphs Depurtment as a commercial department; we mean there-
by that they should so muanage their affairs that they should make both
ends meet. Tt has been strictly laid down that this department should
make no profit; at the same time it should so adjust its rates as to make
no loss. Now, Sir, if that principle is agreed to, I fully realise that the
fixing of the rates plays a most important part and that the Honourable
Member in charge and the Director General have some justification when
they complain of ounr insisting upon putting down the rates. But, Bir,
there is a limit at which we must stop. The Director General just now
mentioned post offices in rural areas. Well, Sir, as he very well knows,
the Retrenchment Committee went into that question fairly carefully,
and we did find that post offices in rural areas cost the taxpayer a good
deal. They can never be self-supporting. I do not believe they are self-
supporting in any part of the world. Weo did suggest that up to a certain
limit such post offices should be discouraged. But in the budget we find
that the Finance Member has given one crore and 13 lakhs for village
uplift, this large sum is provided for the advantage of the agricultural
classes. It is for this House to consider whether the expansion of postal
facilities in rural areas is of such importance as to insist that the Posts
and Telegraphs Department should receive a subsidy out of the bounty
sllowed by the Finance Department.

The Honourable Sir Frank Noyce: How is the recurring loss going to .
be met if postal facilitiss in rural areas are extended?

Sir Oowasji Jehangir: I assume that this bounty is going to be
continyed and , . .,
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The Honourable Sir James Grigg (Finance Member): One year at &
‘time. The bounty, as the Honourable Member calls it, has been allo-
cated out of last year’s surplus. It is no longer available for any pur-
pose whatever except the one for which it has been allocated.

Sir Oowasjli Jehangir: I am being led by the Honourable Member’s
statement into a controversy into which I did not desire or expect to be
Jled into this afternoon. This surplus is not a windfall that the Honour-
able Member has got. It is money that his predecessor took out of our
pockets by a miscalculation, and I contend, as I have always done, that
that money should be returned to our pockets. My Honourable friend
can go on underestimating his revenue from year to year and when he
gets these surpluses my Honourable friend can afford to be liberal at our
-expense. I do not accept his contention. I only agree to ome principle
and that is that if you have a surplus due to your underestimating, that
money is ours and should come back to our pockets, i.c., the taxpayer’s
-pockets. If you get a windfall such as you got a year or two ago by
being let off from war debt interest, that is a windfall. It is a true and
.a prcper windfall for which you can justifiably say that it must go for
debt redemption or any other non-recurring purpose. But a windfall
such as my Honourable friend has got is no windfall at all. It is the
:result of a miscalculation and of having overtaxed us last year, and I am
afraid the Honpurable Member may find that he is making the same
.mistake. It may be that we are wrong. If we are wrong and the surplus
is as the Honourable Member expects, or is even smaller, we shall take
oft our hats to him and sallow ourselves to be taxed. But if we find that
.that surplus is more than he expects, we shall not allow him next year to
appropriate that surplus as he likes and for whatever bounties he chooses
.to give. It is our money and must be returned to us by a reduction of
.taxation or by such other grants as we approve of. That is the policy
which I trust this House will insist upon being followed next year.
much for this non-recurring surplus. I contend that perhaps the Hon-
.ourable Member and his Government will be forced into setting aside a
.certain sum for rural uplift from year to year from revenue which will
come to them. What does it mean? It means that you are returning
to the provinces some portion of the taxation which the provinces raise
and which you under the Constitution take for your own use at the
«Centre. :

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
-vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).]

You can return it in more than one way. In this case you will be
returning it to the provinces earmarked for the use of tlie agricultural
classes. That will continue. But my point was that if you desire to
extend postal facilities, into rural areas, and if you consider that such
facilitios are—shall 1 say—necessities of life, then I contend that you
will be justified in insisting that those facilities should be financed from
subsidies from the centre and should not be considered as a part of the
postal budget. Telephones,—self-supporting; Broadcasting, if it is in
your  department,—self-supporting; other facilities,—self-supporting;
telegraphs,—self-supporting; but if you come to such services that you
-render to the country which you consider for the poorer classes are &
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necessity of life just as much as wheat or rice, I think this House will be
justified in saying that the loss which the post office department incurs
should be made good from subsidies. Therefore this loss to post offices,
even perhaps the loss on the one-anna one tola letter I consider as a
subsidy from central revenues to the department of Posts and Telegraphs.
You frame your budget to make both ends meet. If in that process you
find that you are compelled to charge for your postcard 9 pies, that you
are compelled to charge for your half tola letter one anna, then I consider
that the balance should be made good from subsidies: but I will go no
further than that. I will not allow telephone to be subsidised, or tele-
grams to be subsidised: I will not allow anything else to be subsidised
from general revenues. I will make an exception only in the case of
postcards. (Opposition Cheers.) I am very doubtful whether I would
even make an exception in the case of letters: we have cut the revenue
down by 16 lakhs and I think that the postal department ought to take the
risk of budgeting for that deficit this year; but, with regard to post-
cards, 1 am definite in my opinion that there should be a subsidy from
Central revenues . . . . .

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-

madan Rurul): If necessary.

8ir Oowasji Jehangir: If necessary; and if literacy amongst the

¢px ImBBSES increases as my friend, the Director General, said, and
. ™" it is bound to go on increasing, and if we can get a self-sup-
‘porting three pie postcard why, nobody will be more pleased than our-
selves, but until that time comes at least the six pie postcard may be
given to us, and you may take for that purpose monies from the central
revenues. As one who has always supported a commercial depurtment
for the posts and telegraphs, I would like now to make this one excep-
tion and, therefore to be consistent with all I have said in the past in
regard to this department, I have been forced to make these remarks.

There is just one more point that I would like to mention, which I
think is due to the department. Some Honoursble Member jumped up
and asked **What is the Director General’s aalary?'’ And somebody else
said that the department was top-heavy. Now, I have been in the
fortunate or pethaps unfortunate position of having had to examine very
carefully the accounts of this department and also how far we can
retrench; and I have come to the conclusion that this department is
not top-heavy and that the services rendered by the officers of this
department are services for which we should be grateful and I venture to
suggest that if my Honourable friend the Director General had not been
a member of the Civil Service, who was forced to take the pay of that
service, in any other part of the world he would bave demanded a higher
salary for the service he is rendering. That is my opinion. 1f you get a
head of a department with crores of revenue and crores of expenditure,
in any part of the world you must expect to pay him a salary like the
Rs. 4,000 that the Director General gets. (Interruption.) There we are
in the land of imagination; and if my Honourable friend, Mr. Batyamurti,
was made Director General of Posts and Telegraphs I would not be sur-
prised if he demanded Rs. 10,000 a mcnth (Leughter), and it may be
quite possible that Mc. Satyamurti may deserve that Rs. 10,000. Now,
there has been a fullacy in this country, a fallacy that has been emphasis-
ed over and over again by my Honourable friends, that we over-pay our
highest officers. I know from experience that men doing the same kind

a
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- [Biy Cowssji- Jehangir. ] :
of work, with the same reaponslbthty, often get much more. in o'thar
parts of the world. I will give you just one example of that fallacy: the
other day one of my Honourable friends talked about the £1,700 a yesr
the Minister of Transport gets as compared with the pay of the. Com-
missioner for Railways. But the comparison is not a good one. For in
England, the men who do the same work or less responsible work than
the Commissioner of Railways does get sometimes between £7,000 to

£10,000 a year: the heads of these railways in England draw £7,000. to
310000 a year.

[At this stage, Mr. President (The Honourable B8ir Abdur Rahim)
resumed the Chair.]

Therefore to compare the salary of the Minister for Traneport in
England with the executive head of a great railway system is not a fair
comparison. I only point that out to show that sometimes we may be
misled; and I feel confident that when it comes to the turn of my Hon-
ourable friends to sit on the Government Benches, they will in years to
come congratulate themselves if they will be able to get officers to de- the
same work on the same salary. I trust I have not led the debate into
lines of controversy, and.that my Honourable friends will not try to give
a reply to me today, but will reserve it for another occasion. I was
forced into these remarks by some remarks made: we shall have our
controversy on this question which is a side issue at & later date. On the
present ocoasion, for the reasons that I have given, I beg to support the
amendment placed before the House. (Opposition ‘Cheers.)

Some Honourable Members: The question may now be put.

- 'The Homourable Sir Frank Noyce: Sir, I did not intend to.add anything
to the exposition of the case.sgainet this amendment which has already
beem. placed before the House by the Director General of Posts and Tele-
graphs: but I am compelled to do so by what has just fallen from the
hps of my Honourable friend, Bir Cowasji Jebangir. If there is one man
in. this House or outside it who has.done more for the Posts and Tele-

graphs Department in an unofficial capacity than Sir Cewasji Jehangir,
I shall be glad to meet him. The Department is under a very deep debt
of gratitude ta him for. all that he did for it both on the Posts and Tele-
graphs Accounts Enguiry Committee and the Posts and Telegraphs Re-
trenchiment Gonmuttee. But there is no vne whe has done more thon he
has to keep it in,the straight path of financial orthodoxy ; and, therefore,
it is with the very deepest regret that I have heard him this afternoon
getting up to give a push to the depsrtment to send it down the slope
w];noh will. eventually land it in financial demnation

- 8ir Cowasji Jehangir: Op a point of personal explanation, Sir. I have
stated clearly that the department should get a subsidy to the extent

to which it loges .on ppetcnrrln but the department’s. accounts should be
kept. straight.

The Honourable Sir Prank Noyce: But. that is the danger. 1 know
that my ‘Honourable friend says ‘‘Give it a subvention: keep its accounta
exactly as before pursue the same policy but get a subvention from
genera] revenues’’. But T contend ‘that that is a dangerous path, that the
danger will still be there and T will show the resson why I:think so. It
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is all very well for my Honourable friend to say, '‘Give the Department
a subsidy for. n cheap posteard’’, But, as he admitted himself, at the
start of his speech, he thought for & minute—at ahy rate 1 gathered thas
-be did—of giving a subsidy for the one-tola letter for one anna

‘8ir Cowasji Jehangir: I am doubtful about that, T admit,

The Honourable Sir Frank Noyce: He is doubtful about it, he save:
there are going to be a lot of other doubtfnl éases: there are always going
to: be doubtful cases. Once you start on this evil policy of subsidising
cheap postcards from general revenues, you will never be able to stop-
my Honourable friend, Professor Ranga, wants a subsidy for an expansion
in the number of village post offices and so it will go on. How are wyou
'going to decide which activities are to come within the financial canons
of propriety, which activities are to bo legitimately charged to the post
offices, and for which activities you have to go to genera] revenues? That,
Bir, is a point that I tried to make this morning, and I should like to lay
further emphasis on it now. Where is the monéy -to come from? From
general revenues? My friend says that this year the cost of giving half
anna posteards which amounts to about 54 lakhs can be found from the
surplus. But. on the most liberal estimate, if there.is a ten per cent.
increase in the traffic in postcards, the nett loss of the following year will
be 40 lakhs. the nett loss the vear after that will be 26 lakhs, snd the
nett. loss in the following year will be 12 Iakhs, so there will be a total
loss of 182 lakhs. if my Honourable friend's suggestion. is acoepted before
posteards -pay for themselves: Are we certain that we are going to
bave a sufficient surplus next year to be in a position to give 40 lakhs as
a subsidy next year, 26 lakhs the year after and 12 lakhs in the following
year? I am quite sure my Honourable- colleague the Finance Member
will be quite unable to give us any guarantee . . . .

The Honourable 8ir James Grigg: There will be a demand for reduction
of surcharge.

The Honourable Sir Frank Noyce: As my Honourable colleague reminds
me, if there is any surplus, the first demand will be for the redemption of
the pledge for the reduction of surcharge on incomestax . . . 4

An:Honouralle Member: We will come: to that just now.
The Honourable Sir: James-@rigg: Amother subeidy?
 The. Honourable Sir Frank Noyce: That makes my position stronger,

because where is the money to come from? You cannot have subsidies
from general revenues for all purposes.

Agpin, Bir, as: regards village post offices. I:endirely sympathise with
my friends opposite in their desire that postal facilities should be exterded
in rural areas, and, as I said 'the other day, we are devoting hal a lakh in
the current year for that purpose, but if you are going o increuse postal
facilities in rural areas, you have got to find the money to keep them going.
The House recognises that there is a definite loss on & ldarge number of
these post offices. It is all very well to say that we will' pay for thav loss
this year out of the surplus, but the loss will go on increasing like & snow-
ball until you come to a stage when there will be so many rural post offices
on whichloss is incurred that they will become a very-serious burden on
the department. B8ir, whatever decision this House ‘may come: tb, .I-would

N L .BJ,
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aprnestly appeal to it to let the Posts and Telegraphs Department go on
as at prescat. I, as the Member in churge of thut department, have no
desire to come to this House hat in hand asking for subsidies from general
revenues. Let us proceed as we are proceeding on the straight and nar-
row path of financial propriety in the endeavour to pay our way as
an honest department should do.

Beveral Honourable Members: Sir, the question be now put.

Mr, President (The Honourable Sir Abdur Rehim): Order, order. The
question 18 that the question be now put.

The motion was adopted.

Mr, President (The Honourable Bir Abdur Rahim): The question is:

« That iu Scheiule I to the Bull, in the proposed First Schedule to the Indian
Post Office Act, 1898, for the entries under the head ¢ Postcards' the following be
substituted ; .

‘Single . . . . . . . . S8ix pies,

Reply . . . . . One anna',”
The Assembly divided:

AYES8—T0.
Aaron, Mr. Bamuel. _
Abdul Matin Chaudhury, Mr, Mangul Singh, Serdar. _
Abdullah, Mr. H. M. Mehr sShah, Nawav Sahibzeds Sir
Aney, Mr, M. 8. M d:nyad ;lrmmm;d. Muth
sugar, Mr. M. Anaathasayanam. udaular, . U. N. Muthuranga.
ﬁh{r fw, Mr, Mubanuusd, Mubammad Ahmad Kazmi, Quei,
Bajoria, Babu Baijuath. Mubammad Nauman, Mr,
Bauerjes, Lr, P. N, Murg.l?d‘ Salub Bubaaur, Maalvi
Baqui, Mr. M. A, Y
Bardaloi, Srijut N, C. Nageswars Rao, Mr, K.
Bhagavan Das, Dr. Fauwal, Paudit Sr. Krishna Datta,
Bhagchand Soni, Rai Bahadar Beth. Paut, Pandit Govind Ballabh,
Chiatiopadbyays, Mr, Amarendrs Parma Nand, Bhai
Nath, - Raghubir Narayan Siugb, Choadhri.
Chettiar, Mr. T. B. Avinashilingam. Rujah, Raja Sir Vasudeva.
Chetty, Mr, Bami Vencatachelam, Rujun, Lr, T, 8. B, )
Das, Mr. B. Raju, Mr. P. B. Kumaraswami,
Das, Mr, Basanta Komar. Rangs, Prof, N. G.
Das, Pandit Nilakantha, Baksena, Mr. Mohan Lal.
Datta, Mr. Akl‘} Cuandm. Bant Singh Bardar.
Dessi, Mr, Bholabhas J. Batyamurti, Mr, 8. _
Essak Sait, Mr. H. A. Bathar H, Shafi Daudi, Maulvi Mohammad,
Fakir Chand, Mr. Sham Lal, Mr,
Fazl-i-Haq Piracha, Khan 8Sahid Shankat Ali, Maolans.
ah.iﬁ. Sheodass a, Bethy _
Fuzlul Hug, Mr, A, K. Biddique i Khan, Khan 8Sahib
Gadgil, Mr. N. V. . Nawab,
Gauba, Mr, K. L. Bingh, Mr. Deep Narayan.
Ghiasuddin, Mr. M. gm h, ):‘r. Ram Nnn{;n.
QGhulam Bhik “airang, Byed. inha, Mr, Anugrati Narayanm.
. @Qiri, Mr. V. V. Binha, Mr. Satya Narayan,
. Govind Das, Beth. Binhs, Mr. Shri Kriskoa,
Qupta, Mr, Ghenshiam Bingh. Sinha, Raja Bahadur Harihar Prosad
Hidayatallsh, 8ir Ghulam Hussain. Narayan. .,
Hosmani, Mr. 8, K. Bom, Mr s Komar,
-+ Jedhe, Mr. K. M. Bri Prakasa, Mr.
- -Johangir, Bir Cowasjl. ’ Thein Mauong, Dr.
.- Jogendra Bin%, Sirdar, Thein, Manng, U
.~ Khan Bshib, Dr. Umar Aly Shah, Mr. ol
“* Khare, Dr. N. B. . . Varma, Mr. B. B Lol
- Lahiri Chaundhury, Mr. D, K, ~ Vissanji, Mr. Mathmradas.
“7Lalchand Navalrai, Mr - Yakub, Bir Mohammad .
l(,git:l, Pandit Lakshmi Kanta. Ziauddin Ahmad, Dr, *



THE INDIAN FINANCB BILL.

NOES—44.

Abdul Azis, Khan Bahaior Mian,

Ahmad Nawaz Khan, Major Nawab.

Allah Bakhsh Khan T'wana, Khan
Bahadur Nawao Malik. '

Ayyar, Rao Bahadur A, A, Venkats
rama,

Bajpai, Mr, G. B.

Bewoor, Mr. G V,

Bhore, The Honourable Bir Joseph.

Chatarji, Mr, J. M.

Clow, Mr. A, G.

Craik, The Honourable Sir Henry.

Nalal, Dr. R D

DeSouza, Dr, F. X.

Drake, M=, D. H. C.

Groham, Sir Lancelot.

QGrigg, The Honourable Bir James

Hockenhull, Mr. F W.

Hudson, Bir Leslie,

James, Mr. F_ E.

Jawahar  8ingh, Sardar Bahadur
Sardar Bir,

Joshi, Mr. N. M.

Kirpalani, Mr. Miranand Khoskiram.

Lal Chand, Captai Bahad
Chaudhs, P2 Bso ur

The motion was adopted.

Lindsay, Bir Darey.
Llﬂyd, Mr. A, ﬂ.
Metoalfe, Mr. H. A. ¥
#illinn, ;I'r & A.
organ, Mr.
Makerje, Mr N. R.
Mukherjee, Rai Babadur Bir BSatya
Charan. .
Nayar, Mr. C. Govindan,
Noyce, The Honourable Sir Frenk
Owen, Mr, L.
Rajah, Rao Babadur M, O.
Ran, Mr. P. R.
Row, Mr, K, Banjiva,
Sarma, th- JR 8.
Beott, Mr. J. Ramsay.
S Muhamimad  Kha Captai
er Muhamm n, n
Bardar

Bingh, Mr,_ Pradynmna Prashads

Birursar, The Honourable Bir
Nripendra,

Bloan, Mr. T.

Bwithinhank Mr. B. W.

Tottenham, Mr, G. R. F.

Mr. President (The Honourable Sir Abdur Rahim): The next item in
the Schedule,—Book, Pattern and Sample Packets,—will now be taken
up. The motions* relating to these are Nos. 72 to 77. Nos. 72, 74 and
77 appear to be practically to the same effect.

The Honourable Sir Frank Noyce: Nos. 74 and 77 are exactly the same,
but No. 72 is slightly different.

Mr. G, V. Bewoor: No. 72 excludes sample packets. It only relates to
book packets

Pandit Nilakantha Das (Orisss Division: Non-Muhammadan): I do not
move my motion No. 72

*72. “That in Schedule T to the Bill, in the proposed First Schednle to the 1:dian
Post Office Act, 1888, after the existing eniries under the head ‘FPosteards’ the
followine heading and entries be inserted and the word ‘Book’ occurring under the
head ‘Book, Pattern and Sample Packets' be omitted :

‘Book packets including matter for preas :

For the first five tolas or fraction thereof Six ples.
For every additional flve tolas or traction thereof in )
exoess of five tolas . . . L. . Bix ples’.”
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Mr. ¥, E. James (Madras: Biropesn): I beg to move No. 78-

“That in Bchedule I to the Bill, in the propoued First Schedule to the Indian
Post Office Act, 1888, for the -entries under the ‘head Hook, Pattern and Sample
Packets' the iollowmg be substituted :

« For s&'weigh® not exceeding two and a half ¢olas

. © . Bix pies:
For a weight exoeedi g t.wo ayd a half tolns, but not noeeﬂ

ing five tolas . Nine pies,
For every additional ﬁvo ldlu or &Mtlon thoroof in excess )

of five tolas . . Bix pies'.”

Mr. President (The Hononrable Bu- Abdur Bahun] Motion movad-

“That in Sthedules I to the -Bill, in the proposed First Scheduls !» the I-dian
Post Office Act, 1888, for the emtries under the head ‘Book, Pattern and Sample
Packets' the fblhmng be substituted:

¢ For & weight not exoseding two and a half tolay . . Bix pies,
For a weight exoeeding two and a half tolas, bat not exeoed
ing Bvetoas « Nine pies,
For every additional five tohs or fraetton thereof in ‘sxoess
© . of five tulea . . Bix pies."

Mr. ¥, E. James: I do not move No 74

Dr. P. N, Banerjea (Culcutta Suburbs: Non-Muhammadan Urben):
I do not move No. 75, but I support No. 78-moved by Mr. James.

Mr. Lalchand Navalrai: Sir, I move No. 76:

“That in Bchedule I top the Bill, in the proposed: First 'Schedule to 'the Fadisa
Post Office Act, 1898, for the entries under the head ‘Booﬁ, Pattem md Sumple
Packets’ the follomng be substituted : :

¢ For the first five tolas or fraction thereof . . . Bix pl.el.
For every additional five tolas or !mtmn thereof in excess of
five tolas e e « « .. . Three pies!."” °

T3. “That in Schedule I fo the Bill, in the proposed Firat Schedule to the J:ndun
Post Office Act;, 1898, for ‘the entnes under the head ‘Book, Paltern md
Packets’ the followmg be substituted :

‘For & weight not exceeding two and a half to'as . . 8ix pies
For a weitht exceeding two snd & half to]la but not -
exceeding five to'as . . . . . Nine piéa.

For every additional ive tolu or frachon theroof in
excens of five tolas N . N 8ix pies"."

74. "“That in Bchedyle I to the Bﬂl in tho propoud .F t Schedule to the Indian
Post Oﬂiche Act, 1898, for the entries under the head ‘Book, Pattern’ and gumﬂe
Packets’ the following be substituted : . C T

For every five tolas or fraction thereof . - Bix pies".”

" 75. “That in Schedule I to the Blll, in the 'ﬁupoud First Bchodnlu to the Tndism
Pest Office Act, 1808, for the entries under head ‘Book, Pattern -and -Sample
Packets’ the follow‘i.ng be 'substituted :- _ '
«For the first five tolas or fraction thereof e . 8ix pies.
For every additional ive tolas 'or frution thereof in
exoess of five tolas .+ Oneanna'*
. 96. “That in Bchedule I to the Bl.ll in the roposed Firat Schedule to the Indm
Post Office Act, 1898, for the entries under the hea.cl 'ﬂook Pattern and >ample
Packets' the following be substituted : . .
- ‘Rop the frst five tolas or fraction tharsof . .. . Bix pies

For every additional five tolas or fraction thereof in )
exness of five tolas . . . . . . Three pies'."

‘I'
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Mr, President (The Honourable Sir Abdur Rahim): Motion moved -

""Thst in Schedule I-to the Bill, in the proposed Firat Séhed;llo to the Tndian
Post Office Act, 1888, for the entries under the head ‘Book, Puit )
Packets’ the following be substituted : ° 0ot Putlern and omple

¢ For the first five tolas or fraction thereof . . Bix pies.

Por every additional five tolas or fraction’ ghereof in excess of . . .
five tolas | . . . . . . . Three pies'.”

Prof. N. @G. Ranga: I do not move No. 77.

Sir Darcy Lindsdy (Bengal: European): Before I speak on this amend-
ment, T would venture to'suggest to the Honourable Member in charge,
8ir Frank Noyce, ‘that next vear when he delivers to this House a verv
valuable speech of the kind we had this morning; full of details and full
of figures, he should have ‘the speech printed and given to Members .who
wish i0 read the same, after he has delivered his speech, this, I am quite
sure, would meet with appreciation. This time last year we were told by
the Finance Member that the increase of one pice in the rate for bnok
covers was necessary to stop the diversion of the post eard traffic. He

stated : "

““The book packet method of transmission is undoubtedly being abused, and &
change is urgently necessary to stop the diversion, with consequent loss of vevenue,
that is occurring of post card traffic to the book packet category. We estimate a gain
of a little over five lakhs in revenue from this change.”

Coupled with a subsequent statement made by the Honourable Member
in charge, it could certainly be inferred that the loss from diversion was in
the region of five lakhs and it also stands out that the raid on the book
post packets was not so much for revenue purposes but to recover thc loss
on the diversion of traffic. I have been studying the charts given in the
valuable report issued annually by the Posts and Telegraphs Departrient
and I find that, if all the increased traffic in the year 1932-83 in book
packets was due to diversion of post card traffic, the amount of loss could
not be more than 1,25,000. It would indeed be a tall order to assume
that such was the case and I doubt there having been any appreciable:
diversion to avoid the higher rate. It may be, however, that former users’
of post cards for advertising now use the envelope instead. I only quote
this to show how very misleading guesswork figures can be. There can
be no doubt that traders in particular, who use the book post as a medium
of advertising, huve been hard hit by this quite needless increase in rate
which, as I have before mentioned, was not imposed for revenue purposes,
and, under all the circumstances of the case, my Group urge that the
former rate of six pies be restored. Our amendment ia that the initial
weight be reduced to 2% tolas and for every additionsl five tolas or fraction
thereof six pies. We base our demand on the undoubted fact that the
increased rate is & hardship upon genuine traders and also on the fact

71 “That in Schedule I to the Bill, in the proposed Firat Schedule to tho Indisn
Rost: Office Act, 1898, for the entries under the head 'Book, Pattern and Semple
Paskets’ the following be substituted : :

" "ifor the first five totas or frestion thereof’ . e Bix ple oo
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that there has been evident misunderstanding in reference to the necessity
for the increase while the estimate of revenue gain has been very wiae
of the mark. I believe that our proposal will entail & diminution of 6}
Jakhs in revenue and I plead that this small sum be given up for the
rensons as stated. It would reduce to ten lakhs the estimated gain in
revenue which is double of what the Honourable the Finance Member
expected to receive. Members have doubtless received a memorial isaued
by the Bombay Booksellers Association giving certain facts and figures
and, it is further pointed out that the volume of daily correspondence has
decreased to an alarming extent. I have heard from other sources that
advertising has had to be curtailed and mv Honourable friend, Mr. James,
telle me that he has hnd many complaints from the Madras Presidency.
8ir. T have had letters from tea planters in the Darjeeling District who
make very laroe use of thia book packet postage in order to sell lneally
their ten. One of the planters issued as many as 100 thousand of these
envelones and owing to the incresse in postage this has had to be largely

reduced.

Our enterprising Director General of Posts and Telegraphs, Mr, Bewoor,
is a great believer in the factthat it pays to ndvertise. Recently we
have had many examples of this in the circulars that he hus issued and
I am quite sure that he will appreciate the soundncss of our argument

that the half anna rate be restored.

Sir, 1 am very sorry that I did not have an oppartunity of speaking
on the post card reduction, as I had hoped to suggest to the Honourable
Member in charge that something might be done in that direction to
comimemorate the Silver Jubilee. What could be a finer move than to
reduce the post card to half an anna with a Silver Jubilee stamp to
commemorate the event. (Hear, hear.) 1 hope the Government will
consider the proposal. I do not know in what direction the Post office
proposcs to commemorate the Silver Jubilee—by the issue of special
stamps or otherwise—but I do think that the issue of half anna Bilver
Jubilee post card wculd keep the Bilver Jubilee of their Majesties in our
minds for all time. (Hear, bear.) We have discussed wavs and means
and how difficult it ig to find the money to meet tho reductions that the
House has voted for. Now, Sir, it was only I think in the vear 1919-20
that the first contribution was demanded by the Central Government from
the Postal Department for interest on capital account. I think the
amount was about 54 lakhs. It has since grown to sorething like 80
lakhs. I have always argued that much of the block was provided by
the surpluses earned by the Telegraph and the Postal Depariment. I
took out figures some years ago, I think from 1015-16 to 1921-22, and
the surplus shown in the annual postal reports was over 8 crores, I
remember Sir Charles Innes in 1921 told the House that the Telegraph
Department had made a surplus of one crore and 71 lakhs and for many
years past it had been earning very substantia] surpluses. T contend that
those surpluses must have. been devoted to building post offices and the
extension of the telegraph lines. It seems a little hard that we should now
be called upon to pay interest on our own money. I just offer that as
one sugpestion to the Finance Department as a means ol assisfing the
Posts and Telegraphs. Another matter relates tp the Press rates. I
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have been studying that valuable compilation, the Report of Post and Tele-
graphs Accounts Enquiry Committee prepared by my Honourable friend,

Bir Cowasji Jehangir . . .

Slr Oowasjl Jehangir: I did not prepare it. I was only Chairman of
the Committee.

Sir Darcy Lindsay: . . . . showing that the Icsg to the Telegraph
Department was something like Rs. 20 lakhs a year. It seems very
unjust to me that the Postal Department should have to meet this cbarge.
(Hear, hear.) It surely is a charge which a Publi:ity Department should
meet; and on these grounds, I think the Government might very well
return to the Post Office or rather pay to the Post Oifice the 15 lakhs
or 20 lakhs that they lose every year. Now, 8ir, to return to the book-
packet. I sincerely hope that the House will support me in this very
mild request for a returm to the half an anna postage for 2} tolas in
weight. It will be much appreciated by all parties in India and traders
in particular. (Applause.) With these remarks, 8ir, I commend the
amendment to the House. (Loud Applause.)

Mr. G. V. Bewoor: Sir, before T deal with the particular question
of the book-packet rates, I think I must not let Rir Darev Lindsay's
criticism on the capital accounts of the Department and the interest charge
on it to go unchallenged. I believe that my friend, Bir Darcy- Lindsay,
has not read the Report of the Postal Accounts Enquiry Committee.

Sir Darcy Lindsay: He has.

Mr. @G. V. Bewoor: This very question was referred to and fully dis-
cussed by them. 8ir, in paragraph 80, they say"

“The decision to charge interest on the entire capital outlay of the Depa:tmens
has been the subject of criticism in various quarters on the ground that in the past
capital expenditure was found out of the revenue surpluses of tLe Government of
India and that these surpluses of Government were partly built up by large surpluses
surrendered by the Posts and Telegraphs Department.’’

That is exactly the criticism which 8ir Darcy Lindsav has brought
up to-day. I do not wish to deal with all the arguments for and against
which the Committee went into and which will be found in Chapter IX
of the Report. The conclusion they came to was that:

*“As no undertaking can obtain the use of capital without paying for such use
either by way of dividends or of interest, it is necessary, in order to obtain a true
acconnt of the financial position of the Department and a true test of the correctness
of the rates charged for its services, that interest should be included in the a~counts

of the Department.”

There are many other arguments which were for and agninst this
particular proposition which have been dealt with in thé report, and I
would recommend a very careful study of that somewhat complicated pro-
blem. The next point of Sir Darcy Lindsay’s which I would like to deal
with is the question of this estimate of Rs. 5 lakhs to which ko referred.
The point we made last year was this. The postcard rate was three pioce

B o -
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and the book-packet rate was two pice. We staled that, owing to ‘this,
there was a large amount of post-card traffic, thut is to say, ‘‘communi-
ocdtions”’, which ‘would go on post-cards or postoards themelves which
were diverted legitimately or illegitimately to the book-packet .traffic
because the sender saved one pice, Now in our post offices, we deal with
thousands, literally thousands, of articles which are received for deli-
very and which have to be issued for delivery as soon ag possible. We
cannot possibly provide the large amount of staff that would be required
b0 examine every one of these book-packet articles. We do our ‘best.
What we meant was that, as there was this difference between the two
rates, there was a great deal of illicit sending of postcards as book-packets,
and we wanted to stop that. We did not mesn that the value of this
misuse was equal to Re. 5 lakhs. That of course cannct possibly be -esti-
mated, but what was meant was that the result of revising the book-packet
rate would be that, on the assumptions we made at that time, ‘we would
receive Rs. 5 lakhs of additional revenue. '

.8ir Cowasji Jehangir: How much has your postcard traffic gone up by
the stopping of this illegal traffic? o

.Mr. @. V. Bewoor: It is impossible to say, bocause tho year 1984-85
has only just ended; but I have here some few figures which show that
in the area served by the Calcutta G. P. O., where thero are a large
number of commercial firms, the number of postcards went up from
94,000 to 98,000 during one week in August, whereas the number of book-
packets at the same time fell from 48,000 to 45,000. But, however, that
may be, the actual result of the increase in the book-packet rate has not
been that enormous fall with which we were threatened during the dis-
cussion last year. We were told that the raising of the book-packet rate
would be a great blow to the business concerns. We uactually allowed in
our estimates for a reduction in the traffic of 20 per cent. We said we
were putting up the rate by 50 per cent, from two pice to three pice,
but we anticipated a fall of 20 per ‘cent in the tofal traffic and we anti-
cipated an additional revenue of 5 lakhs only. Actually, the book-packet
traffic has refused to be depressed. Of course Sir Darcy l.indsay should
naturally know bette-; probably 'he has certnin sourees of information
which tell him thvt busine-s h=izcs have rensed or reduced ndvertis-
ing by way of book-packets a great deal, but our statistics show that the
traffic has only fallen by about one per cent.

Sir Darcy Lindsay: How does the Honourable Mermber arrive at those
figures ?

. Mg, G. V. Bewoor: The method of arriving at these figures is after all
and -must necessarily be a very rough one. (Hear, hear) In the course’
of avery year, sl over the country and in every postal departmept in the
world the method followed is to take account ot the numnber of articles
received for, delivery during the period of one weck in every post office,
—during one week in August and one week in February, one being a
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slack period and the other being a busy period. Tlre totul ‘number. of
articles received for delivery multiplied by 26 is taken as equal to the num-
ber.of articles posted during the first half-year and similarly the ﬁg}lres
for February multiplied by 26 are taken to represent number of articlee
during second half-year, the total of Loth being a rough estimate of the
total number of “articles: and all I can tell the Housge is that for com-
parative purposes these fizures must be reliable, ¢ven though they may
not be.reliable in themselves; for example, w2 took the enumeration
exactly under the same circumstances in Angust, 1933, and I compare
the figures with the figures taken in the enumeration in August, 1034.
It is seen that the book-packet traffic has refused to be depressed, and,
therefore, it would appear that the traders are akle tc bear the charge
of three pice cn the first five tolas. The other argument which we
advanced last year, namely, that the difference in the book-packet rate and
the postcard rate should not be allowed to coutinue I cannot advance
just now, because the postcard rate :has been reduced to two pice. We
are unable to accept that reduction and I must, therefore, oppose the
reduction in the book-packet rate as well. I fully recognise the advant-
ages of advertising and I would -like to see more business houses ufilising
the post office for advertising by approaching the individual through
the post office rather than by approaching him by meaune of broadeast
advertisements in newspapers or on hustings and so on. I entirely agree
that this is .desirable and we ehould like fo encourage them to send
advertisements by book-packet but we have to consider what it costs us
and what we can afford. It is all very well to suy: Let them send
mere advertisements by book-packets. But we cannot possibly sell below
the cost price and as I have said our cost price is not covered until -the
post otﬁce income covers its total expenditure. .

Mr F. E, James: That argument was advanced last year and my
Honourable friend bas just now advanced it. The real difficulty has been
the question of smuggling and :not the question of revenue. It is the
question of smuggling to which he should direct his attention,

Mr. @G. V, Bewoor: I have already pointed out that if the posteard
rate ig reduced to two pice, that argument can no longer be

87 M.  used. But we find that we cannot possibly bear the loss onm,
the posteard rate and we merely want to say as an argwnent that we
cannot afford to reduce the book-packet rate from three pice to two pice.
As Sig Darcy Lindsay has alresdy stated, we estimate that as a result
of the revision of the rates, there will be a loss to the department of 6}
lakhs of revenue; In the present state of the finances of the department
we cannot accept this loss to be added on to the loss that already exists.

Several Honourable Members: The question may now he put.

Mr, President (The Honourable Sir Abdur Rahim): The question is that
the question be now put. - :

LI Al

e

The motion “wes adopted.
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Mr. President (The Honourable 8ir Abdur Rahim): The question is:

*“That in Schedule I to the Bill, in the proposed First Schedule to the Indiam

Packets’ the ioﬁomng be substituted :

Post Office Act, 1888, for the entries under the head ‘Book, Pattern and Sample’

‘Fo. a weight not exceeding two and o half tolas . o Bix pies,

Por a weight oxooodmg two .nd a hal! tolu, but not exooed

‘ing five tolas .

. . Nine'ples.

For every additional ive tolu, or lruhon thereof in excess

of ﬂvo tolas .

The Assembly ‘divided:

ix pi“’."

AYES-—84.

Aaron, Mr. Samnuel.

Ahdoola Haroon, Seth Hl]u

Abdul Matin Chlndhury, r.

Abdullah, Mr. H, M.

Aney, Mr. M. B.

Ayyangar, Mr. M. Anarthasayanam

Azhar Ali, Mr Muhammad.

Bajoria, Babu Bulmt.l'..

Banerjea, Dr, P. N,

Baqui, Mr. M. A,

Bardolof, Brijut N. C.

Bhazavan Das, Dr.

Bhagchand Soni, Rai Bshadur Seth.

ChhaNtlogn.dhynya, Mr. Amarendra
ath.

Chettiar, Mr. T. 8. Avinashilingam.

Chetty, Mr  Sami Vencatacholam.
Das, Mr. B.
Das, Mr. Basanta Kumar.
Das, Pandit Nilakantha
Datta, Mr. Akh:] Chandr.
Desai, Mr, Bhulahhai J.
Eseak Sait, Mr. H. A, Sathar H,
Fakir Chand, Mr.
Fuzlul Huq, Mr, A, K.
adgil, Mr. N. V.
Gauba, Mr, K. L.
Ghiasaddin, Mr. M.
Ghulam Bhik \Iml‘a?
Qiduey, Liout.-Colon Sir Henxy.
Giri, Mr V. V
Govind Das, Seth.
Gunta, Mr. Ghanshism Singh.
Hidayatallah, Sir Ghulam Hussln.
Hockenhull, Mr, F W.
Hosmani, Mr 8. K.
Hudson, Rir Leslie.
James, Mr. ¥ E.
Jedhe, Mr. K. M,
Jehangir, Sir Cowasfi.
Jogendra Singh, Birdar,
Khan 8ahib, Dr.,
Khare, Dr. N. B,
Lahiri Chnudhury, M. D K.

Lalchand Navalrai,

Lmduy, 8ir Da ue.

Maitra, Pandit |‘c{d:mi Kanta,

Mangal Singh, Sardar.

Milligan, Mr, J. A.

Morgan, Mr. Q.

Mudaliar, Mr. C. N, Muatharaogs, .

Muhammad Ahmad Razmi, Qarl,

Muohammad Nauman, Mr

Murtuza Sahib Bahdur Maulvi
Byed,

Nageswara Rao, Mr. K,

Faliwal, Pandit’ Sri Krishna Dutts.

Pant, Pandit Govind Ballabh

Parma Nand, PRhai.
hubir Nnnyun Sin b, Choudhl.

Rajah, Raja 8ir Vasude

Rajan, Dr, T. B 8.

Raju, Mr. P. 8. Kumaraswami,

Ranga, Prof, N. G.

Saksena, Mr. Mohan Lal.

Bant 8ingh Sardar.

Sotyamurh, Mr. 8.

Bcott, Mr. J. Ramsa;

Shafi’ Daundi, Maulvi Mnhmnnd

Sham Lal, Mr.

S8haukat Ali, Maulana

Sheodass Daga, Reth,

Biddiaue Ali Khan, Khan BSakib
Nawab.

Singh, Mr. Deep Naraysn.

Singh, Mr. Ram Narayan.

Smh. Mr, Anngran Narayaa.

Smhu, Mr, Satva Narayan,

Binha, My, Shri Krishna,

‘SBom., Mr, Survya Kumar.

Sri Prakasa, Mr.

Thein Mllmg. Dr.

Thein, Maung, U. B

Umar Aly Shah, Mr."

Varma, Mr. B.

Vissanii, Mr. Mathuradas.

Ziauddin Abmad, Dr. .
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NOES—29.
Abdul - Azis, Khan Bahadnr Mian, Mehr Shah, Nawab Sahibzada Bir
Ahmad anu Khan, Major Nawab. I Sayud Muhammad.
Allah Bakhsh Khan Tiwana, Khan Metcalfe, Mr. H. A. F,

Bahador Nawab Manx, Mukerje, Mr, N. R. .
Ayyar, Rao Bahadur A A. Venkata- M““é‘f,?“,; Rui Baledur Bir Batys

rama. ra

Nayar, Mr. C. Govindan.
g:w:;r, l&r % BV Nayz'e, T;:ie anouuble Sir Frank.
Bhore, The Honourable Bir Joseph. wen, Mr. L.
Chatarii, Mr. J. M. P Rajah, Rao Bahadur M, C.
Clow, A G Rau, Mr. P. R.
Craik, 'I'he Honourable 8ir Henry. Row, Mr K. Sanjiva,
Dolal Dr. R D, Barm, Mr. R. 8.
DeSouzs, Dr. F. X. Scott, Mr. W. L,
Drake, Mr. D. H. O, Sher Muhammad Khan, Captaiu
Gajlpatluj, Mahara) Kumar Vijsys Sardar.

Ananda. Singh, Mr, Pradyamna Prashad.
Graham, Sir Lancelot. Bmhn, Ra]n Buhadur l:lanhu.r Prosad
Grigg. The Honourable Sir James. &n{

Jawahar Singh, Surdar Bahadur Sirear, The Honourabls Sir Ncipsadra
Sardar 8ir. Sloan, Mr. T.
Joshi, Mr, N. M. Swithinbank, Mr. B. W.

Kirpalani, Mr. Hiranand Khushiram. Tottenham, Mr. 0. B F.
Lloyd, Mr. A, H.

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): There is another
smendment which has been moved,—No. 76. That is disposed of by the
vote on the last amendment.

... There are some other items, but the Chair does not know whether the
House would like to sit for some time and dispose of those items. The
Chair is prepared to sit longer to dispose of thoge items.

todm Honourable Members: We shall finish Posts and Telegraphs
ay.

Mr. President (The Honourable Bir Abdur Rahim): If that is the de-
sire, the Chair will continue the proceedings. The next item relates to
newspapers,

There are two identical motions,—Nos. 78 and 79.

Pandit Nilakantha Das: I do not move my motion Np. 78e,

*78. “‘That in Schedule Ito the Bill, in the proposed First' Schedule to the Indian
Post Office Act, 1888, for the entries under the head ‘Registered Newspapers' the
following be substituted :

* For a weight not exoeeding twenty toles . . . Quarter of an
anna,
For every twenty to‘u. or Mon nnroor mﬂng
twenty tolas . . Quarter of an

anna'.”
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Mr. H. M. Abdullah (West Central Punjab: Muhammadan): Sir, I beg
to move No. 79:

“That in Schedule I to the Bill, in the proposed First Schedule'to the Indiau
Post Office Act, 1808, fpr tha entries under the head ‘Rrgmered Ncm;npsn the
following be substituted

+ For a weight not exeeeding ten tolas *- - . Quarter of anna,

For every additional ten tolas or fraction thereof . -Quarter. of an anna'."

8ir, I do not like to make o long speech, but wish to confine my re-
marks to a few words. My amendment aims nt restoring the postsl rates
for registered newspapers to what they were before. Iti is: mare reason-
able than the. amendment of my Honourable friend, Pandit Nilakantha
Das, and as it will not involve much loss. to.the Government, 1 hope the
House . will accept it.

Mr, President. (The Honourable Sir. Abdur Rahim): Motion moved:
“That in, Bchedule I to the Bill, in the pmpooed First Schedule to the Indun

Post Office Act, 1888, for the entries under: the head ‘Registered Newopapen the
following be substituted :
¢« For a weight not exceeding ten tolas . Quarter of an
anne,
For every additional ten tolas or fraction thereof . Quarter of an
X ﬂl’l_l:l.l'- "

The Honourable 8ir Prank Noyee: Bir, I propose to follow my Hon-
ourable friend’s excellent example of brevity. All I need say in.regard
to this amendment is that the newspaper rates are the only postal rates
which have remained unchanged in this country since 1921. Whilsti every
¢ther branch of post.n.l traffic has had its rates increased, néwspapers. wena
left entirely alone.” We lose money on every newspaper that we carry
and is there any reason why that loss should be increased? ls there any
justifieation for showing special favours to newspapers whea other branches
of the postal traffic need them far more ?

Six; Oowasji Jehangir; What does it cost?

The Honourable Sir Frank Noyce: It would cost three lakhs, but the
point is one of principle. When we have left these rates alone for the.
past fourteen years when other branches of traffic have had their rates
increased, why should we now salter the rates.for newspapers: when, we

ars not in a position to afford it?
Mr. Prosident (The Honourable Sir Abdur Rahim): The question is:
“That in. Schedule I to the Bill, in, the proposed Flrst. Eebn\'l\llo to the Induu

Post Office . Act, 1888, for the. eatries under the .head * eou“eei Newspapers' the
following be substituted :

« Por & weight not exoseding ten. to'as., . e . . Quarter of an
anne,

For every additionsl ton tolas or fraqhion sherqof, .. Querter, of an
apna ',

The motion was negatived.
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Mr, President (The Honourable Sir Abdur Rahim): The last item re-
lating to the post office is amendment No. 80°%.

Mr. O. N. Muthuranga Mudaliar (So'th Arcot cum Chingleput: Non-
Muhammadan Rural): 1 do not move my amendment*.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That Schedule I, as amended, stand part of the Bill.”
The motion was adopted.

Schedule I, as amended, was added to the Bill,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That clause 4 stand part of the Bill.”

The motion was adopted.
Clausc 4 was added to the Bill.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 4th April, 1985.

*“That in Schedule I to the Bill, in the pr%poud First Schedule to the Indian
Post Office Act, 1898, against the second entry under the head ‘Parcels’, for the words
‘Four annas’ the words ‘Three annas’ be substituted.’’
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